
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED ⅣIINUTES OF THE NORDIS COMMITTEE―II ⅣIEETING NO.01/81
SCHEDULED ON 17.04.2015

Please Note

(1)  For information of exporters,Norms Committec― H handlcs aH cases pcrtaining to
nxation/ratincation of norms fOr Export Products falling under ITC(HS)Chapter 72 to

76,78 to 80,85。 Corninunications in respcct of cases/pertaining to NC¨ II rnay be sent to

email address:nc2.dg貴のnk.in(Para 4.06ofHandbookofProcedure2015-2020).

(ii) In certain cases the decision of the Norms Commtttee refers to the Recommendations/
Observations/Deflciencies received frorn the concerned Technical Authority. Wherever

applicable,a scanncd copy of such document has been placed at the end ofthe Minutes,

in running serial orders. The concemed flrrn may go through the same and respond

accordingly.

(iii) Similarly,a scanned copy of the blank Standard Deiciency Format,which may lnd a
reference in NC decisions,has also been attached in the end.This inay also be refcrred to

by the conccrned flrnl and may bc responded accordingly.

The Mceting No. 01/81 of Norins Conlrnittee― II for the year 2015-16 scheduled to be

held on 17.04.2015 was actuaHy held on 05.05,2015 under the Chairmanship of Shri Darshan

Singh, Joint E)irector General of Foreign Trade to consider thc fo1lo、 ving applications for

ratiflcation of norms in respect of advance authorizations under Duty Exemption Scheme

(Chapter_4)of Foreign Trade Policy 2015-2020.The foHowing members were present in the
meeting:―

SIo No。 Name & Designation Department

l Shri S.K.Jain,Sr.D.O. DIPP

う
４ Shri S.K. Bhatnagar, Deputy I.A. MOS
う
Ｄ Shri Gajraj Singh, Sr. D.O. DHI

4 Shri KoS.Sodhi,Asstt.Director(ME) MSME

5 Shri K.C. Raju, Deputy DGFT DGFT

6 Shri Pradyumna Sahu, FTDO DGFT

形/



HQ File

:01/81/050/00071/AM12/

rDecision : NC noted that Deficiency letter was issued by DIT on22.ll.20ll to the firm. A

,reminder has also sent to the firm on2l.O5.2Ol2. But reply of the firm is still awaited despite

ireminder. Hence, NC decided to send a final reminder to firm to furnish reply within l5 days

time. The Committee also decided to check from the firm whether it is a case of Physical

Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

iAuthority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

,Authorisation, the firm may be provided the following information:- (i) EPCG licence number

iand date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3

iper cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

,EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 02.06.2015 .

RLA File

:25/24/040/00005/AM12/

iCase No。 :15/10/81¨ ALC2/2014 Party Name:IMAGE LABELS IMeet No/Date:1/81‐

IPVT.LTD.,             IALC2/2015
17.04.2015

Case No.:2/11/81-ALC2/201l  Party Name:DELTA POWER  IMcct No/Date:1/81-
SOLUT10NS INDIA PVT.LTD.IALC2/2015

117.04.2015

Status:Deferred

Lic.No/Date:2510003250 ‐Defcr Datc:

25.052011           ,02.06.2015

Status: Deferred

Lic.No/Date:0710088940 1Defer Datc:

15.06.2012            .o2.06.2015

Meet No/Date:1/8ト lStatus: Deferred
ALC2/2015         ‐

17.04.2015

Lic.No/Date:0710089685 1Defer Date:

13.07.2012           1o2.06.2015

HQ File

:01/81/050/00272/AM15/

RLA File

:07/24/040/00070/Aヽ 413/

:Decision: NC noted that Deficiency letterwas issued on 17.12.2014 to the firm. A reminder

lhas also sent to the firm on 05.03.2015. But reply of the firm is still awaited despite reminder.

,Hence, NC decided to send a final reminder to firm to furnish reply within l5 days time. The

rCommittee also decided to check from the firm whether it is a case of Physical Expoa/

,Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

tAuthority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

,Authorisation, the firm may be provided the following information:- (i) EPCG licence number

,and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3

,per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

ldeferred to 02.06.201 5 .
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comments of DHI vide U.O. No. 3(l3l)/Sunn/Auto/2014-TSW(B) dated 02.09.2014 (copy Enclosed)

The Committee also decided to check from the firm whether it is a case of Physical Exporr/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG:
Authorisation, the firm may be provided the following information:- (i) EPCG licence number'
and date (ii) CIF value of the license (iii) Whether this licence was issued under Zero duty or 3
per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How,
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands:

deferred to 02.06.2015. 
i

HQ Filc               RLA File              Lic.No/Datc:0810H5143 ‐Dcfer Datc:
:01/81/050/00269/AM15/      :08/24/040/00168/AM13/      14.09.2012             1o2.06.2015

Decision:NC observed thatthe comments of DIPP vide U.O.No.12/221/2014-TSW/06 datedl

15/10/2014 has been receivedo NC noted that a letter was issued to the fll11l on 30.3.2015 tol

produce of certiflcate from a duly authorized offlcer of the E)irectorate General of Hydro‐

Carbons in the Ministry of Petrolcum and Natural Gas,since the sutteCt AA is obtained b●

Deemed export,supply of goods to Oil lndia Lilnited for petroleum operations.The reply of‐

the firm is still awaited. NC decided to send a reminder to the firm to expedite the reply.

The case stands deferred to 02.06.2015.

Case No.:12/10/81‐ ALC2/2014 Party Name:RATNAMANI   Meet No/Date:1/8ト
METALS&TUBES LIMITED IALC2/2015

117.04.2015

Case No.:8/17/81¨ALC2/2012  Party Name:GRAVITA INDIA Meet No/Date:1/81‐
LTD.,                'ALC2/2015

汀
儡ferredl

Status: Deferred

HQ Filc

:01/81/050/00337/AM13/
RLA File
:13/24/040/00030/AM13/

117.04.2015

Lic.No/Date:1310041387 1Defer Date:
118.10.2012 02.06.2015

Decision : NC observed that the case is under examination of MoEF. NC decided to send a

reminder to MoEF to expedite the reply. The case stands deferred to 02.06.2015.

Case No.:31/3181-ALC2l20l3,Party Name:MPP Meet No/Datc:1/81‐ Status:Deferred
TECHNOLOGIES PRIVATE  IALC2/2015
LTD.,                  17.04.2015

HQ Fllc

:01/81/050/00034/AM14/
RLA File
:07/24/040/00492/AM13/

Lic.No/Date:0710093908 1Defer Date:

22.022013            1o2.06.2015

rDecision : NC decided to send a letter to firm to submit the following information as per written

rcomments of Pll y!!e u-o,No: ?!!e)?012-rlw!!] d_1led 28,04,201+ (9gn1rncfi:Q
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rThe Committee also decided to check from the firm whether it is a case of Physical Export/

iDeemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

tand date (ii) CIF value of the license (iii) Whether this licence was issued under Zero duty or 3

,per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

EPCG licence holder intends to discharge the EO against the E,PCG licence. The case stands

:deferred to 02.06.201 5.

[藻

ごNoJИ/3/8111駈た2/2013「
R魔莞電源秤璽FINDIA静

1211ま

1/81:I~…

1百

温 Б品蔦EI

| IHQ File              lRLA File             lLic.No/Date:1010052619 Dcfer Datc:
,71o1/81/050/00017/AM14/     1:10/24/040/00076/AM13/     2602.2013           102.06.2015

:Decision:NC observed thatthe case was under examination of DeitY.On DeitY's request a

copy of the application has been sent on Ol.05.2015 for examination.The case stands

ideferred to 02.06.2015.

iCase No.:3/10/81-ALC2/2014  Party NameiVEM         IMeet No/Date:1/8卜     Status:Deferred

l                   lTECHNOLOGIES PVT LTD. :ALC2/2015         1
,                                                    117.04.2015

‐8 1HQ Filc RLA F‖ e Lic.No/Date:0910055685 Defer Datc:

101/81/050/00265/AM15/       :09/24/040/00640/AM13/      108.04.2013 02.06.2015

Decision : NC observed that the reply of the firm has been sent to DeitY on 01.05.2015 for
examination. The case stands deferred to 02.06.2015

Case No.:6/10/81¨ALC2/2014 Party Namc:MEGHA            Mcct No/Date:1/8卜     Reiected
ENGINEERING&INFRASTRUCTURES ALC2/2015
LTD. 17.04.2015            1

IHQ Flle             lRLA Flle:09/24/040/00629/AM13/    Lic.No/Date:09100556931
:01/81/050/00263/AM15/ 09.04.2013

9 Decision : NC notea tnat firm has not replied to D/L dated 28.10.2014 reminder dated

' 17.12.2014 and final reminder dated 23.03.2015. Since no reply was received form firm
despite repeated reminders, the committee decided to Reject the case with direction to firm to
pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

|

101Case No.:52/10/81‐
ALC2/2014 Party Namc:GRAVITA INDIA

LTD,



|

HQ File              RLA Filc
:01/81/050/00309/AM15/      :13/24/040/00003/AM14/

Decision : NC observed that the case is under examination of MoEF for examination. A DO
from DGFT has been sent to MoEF on 3.2.2015 to expedite the reply. NC decided to send a

to MoEF for reply. The case stands deferred to 02.06.2015

Party Name:ESSAR FERRO
ALLOYS COMPANY

Meet No/Date:1/81-

ALC2/2015
17.04.2015

iHa FtG _____'-.-FiA Fl" 

-Er"tCnateGro:j:0ee 

-
1:01/81/050i00274/AMts/ i:05t23t040/00023/AMt4/ lO:.OS.zOt:

Decision : The firm has stated that the case is relating to Physical Export. Accordingly, NC
ided to ratify the norms of above AA as per written comments of DIPP vide U.O. No.
12/09/2015-TSW/15 dated 18.02.2015 as under:―

1. Size of cables , their quantities and net export weight may be specified as under:

Slze Qty.ln Kms.

Net Export

Wdght(Kgs.)

4CX 2.5 mm2 1.6 914

4CX 10 mm2 2.4 2364

4CX 16 mm2 2.0 2432

4CX 25 mm2 6.0 8937

4CX 35 mm2 2.0 3919

4CX 50 mm2 3.0 8337

4CX 70 mm2 6.5 22909

4CX 95 mm2 5.0 22616

4C X 120 mm2 2.0 12110

4C X 150 mm2 2.5 17652

TOTAL 33 102190

2. Quantity of import item at Sl. No 1 viz. Copper lngots/Copper Wire Rod may be allowed

ir7.o4.2ot5
Lic No/Datc:1310042835

Case No.:17/10/81‐ ALC2/2014



as 52L71 Kgs. taking clue from Engineering Table 5'

3. Quantity of import item at Sl. No 2 viz' PVC Compound may be

Kgs./Kg. content in the export products'

4. Quantity of import item at Sl. No 3 viz' Galvanised Steel Wire

f.02 Kgs./Kg. content in the export products'

allowed

may be
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‐betitign i ttё  A6tさa ti農 IIm ittζ  A61 1とおli8ど 165'ta乱さd,8.10.2014 reminder dtted
117.12.2014 and flnal renlinder dated 23.03.2015。  Since no reply 、vas receiVed form flrm‐

desp■e repcated reminders,the committee dccided to Rttect the case with direction to nrm t。

pay custom duty & applicable interest for EODC'

RA may take suitable consequential action accordingly'

may be asked to submit the following information:

1. Total quantity of export item at Sl. No.2 in meters also in addition to

its weight.
2. Total quantity of each import item at Sl. No. 1 to 5 in meters also in addition

to their weights.
3. Difference in import items at Sl. No. I to 5 supported by their sizes (oD,

wr)
4. Reason for requirement of 159 mm & 152 mm OD Pipes for the manufacture

of export item at Sl. No. I which is of 168.3 mm OD'

.The Committee also decided to check from the firm whether it is a
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Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the license (iii) Whetherthis licence was issued underZero duty or
13 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCC licence holder intends to discharge the EO against the EPCG licence. The case stands
deferred to 02.06.201 5.

Case No.:5/16/81-ALC2/2013 Party Name:SOURIAU INDIA IMeetNo/Date:1/81‐
PRIVATE LIMITED       IALC2/2015

117.04.2015 翌TI
IHQ File

14 :01/81/050/00302/AM14/

RLA F‖ e
:10/24/040/00028/AM14/

Lic.No/Date:1010054170 
‐
Defer Date:

23.07.2013           o2.06.2015

Decision:NC obscrved that the case was undcr examination of DcitY.DeitY vidc their

letter NooW.27/9/2013-IPHW dated 18.02.2015 has stated that they have furnished thel

comments on the suttect authOrization.NC decided to send a rcqucst to DeitY to fumish a

copy ofthe cornrnents. The case stands deferred to 02.06.2015                           ‐

IMeet No/Date:1/8ト

IALC2/2015

'17.04.2015HQ File RLA File Lic.No/Date:2glOO2229O Defer Date:
:01/81/050/00141/AM 15/ :291211040100006/AM|41 14.08.2013 02.06.2015

Decision :NC noted that the comments of MSME vide U.O. No.30(9a)/14-ME dated

09.07.2014 has been received.NC observed that based on the MSME comments, the RA,
Moradabad and the firm had been requested to furnish reply which is still awaited. NC
decided to send reminder to RA, Moradabad and the firm to expedite the reply. The

15 Committee also decided to check from the firm whether it is a case of Physical Export/,

Deemed Export. In case it is a Deemed export, firm should provide a copy of Projectl

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the license (iii) Whether this licence was issued under Zero duty or,
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 02.06.2015. '

Case No.:4/4/81-ALC2/2014  Party NamelM/S ATOZ
EXPORTS,

Case No.:45/19/81-ALC2/2013 Party Name:Л NDAL SAW LTD IMectNo/Date:1/81‐
ALC2/201516

11704.2015

Status: Deferred

Status: Deferred
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IHQ File              lRLA File             Lic.No/Date:0510366234 Defer Date:
|:01/81/050/00359/AM14/   .:05/23/040/00250/AM14/    119.09.2013         02.06.2015

1Decision:NC observed thatthe comments of DIPP vide U.0.No.12/76/2014¨ TSW/33 dated

118.06.2014 has been rece市 ed.NC noted that a letter was issued to the flrm on 19.08.2014 to

produce of certiflcate from a duly authorized offlcer of the Directortte Gencral of Hydro

Carbons in the Ministry of Petroleum and Natural Gas,since the sutteCt AA is obtained for

lDeemed export,supply of goods to Petroleum Sector.Thc reply of the flrrrl is still a、
vaited.

‐
NC decided to send a rerllinder to the flrrn to expedite the reply.

IThe case stands deferred to 02.06.2015.

‐  ICase No.:38/19/81-ALC2/2013 Party Namc:RATNAMANI   Mcet No/Date:1/81‐     IStatus:Deferred

l  l                    METALS&TUBES LIN/11TED ALC2/2015         1
‐17.04.2015             1

1HQ File              RLA File             Lic.No/Date:0810125074 Defcr Datc:
|  :01/81/050/00352/AM14/     :08/24/040/00281/AM14/     25.09.2013           02.06.2015

1 ‐Decision:NC observed thatthe comments of DIPP vide U.0。 No.12/97/2014-TSW/25 dated
‐
23.07.2014 has been received■ om.However,the flrm has not clearcd、 vhether the case is a

l PhySiCal Export or Deemed Export.The Committee decided to check from the flrm whetherit
117 1s a Case of Physical Export/Deemed Export.In case it is a Deemed export,■ rm should

l provide a copy of PraCCt Authority Certiflcate(PAC).In Case the supply is against

l linvalidation letter of an EPCG Authorisation,the nrm may be provided the following

inforrnation:― (i)EPCG licence number and date(il)CIF value ofthe license(lii)Whether this

l liCence was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved amount(v)
I Products to be manufactured(宙 )HoW EPCG licence holder intends to discharge the EO

‐againstthe EPCG licence.The case stands deferred to 02.06.2015.

|  ICase No.:42/19/81-ALC2/2013 Party Name:JINDAL SAヽ V LTD Meet No/Date:1/8卜     Approved

HQ File

ALC2/2015
17.04.2015

Lic.No/Date:0510366962
::01/81/050/003561AM141 fi512310401002621AM141 26.09.2013

Decision: NC noted that a letter was issued to the firm on 19.08.2014 to produce of
certificate from a duly authorized officer of the Directorate General of Hydro Carbons in the

1g Ministry of Petroleum and Natural Gas, since the subject AA is obtained for Deemed export,
supply of goods to Petroleum Sector. The firm vide letter dated 02.02.2015 has produced a

certificate issued by Directorate General of Hydro Carbons in the Ministry of Petroleum and

Natural Gas. Based on that NC decided to ratify the norms of above AA as per written
.comments of DIPP vide U.O. No U.O. No.l2l22ll2014-TSWl37 dated 15.10.2014 as under:-

RLA File

l. Coating Area of pipes at export product Sl.No. 2 may be specified as
*50225 Sq. Meters" in addition to its length of 61166.2 Meters.
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1

3。

4.

5.

6.

7.

8.

9.

2. Following may be suffixed with the description of export item at Sl.
No.2:

" 3LPP coated pipes of 2.5 mm thickness- 14404 Sq. Meters,

3LPP coated pipes of 3.0 mm thickness- 19314 Sq. Meters,

3LPP coated pipes of 3.5 mm thickness- 16507 Sq. Meters,

CWC Weight:9982 MT"

Words " containing 13853 Kgs. of Monel Sheaths" may be suffixed
with the description of export item at Sl. No. 3.

Words " of relevant grade and thickness" may be added with the
description of import item at Sl. No. l.

Quantities of import items at Sl. No. 1 to 5 may be allowed as per
SION C-593 for export product at Sl. No. l.
Total quantities of import items at Sl. No. 6, 10, 11 & 14 to l8 put
together may be allowed within 2% of FOB value of export item at
Sl. No. 2.

Quantity of import item at Sl. No. 7 viz. Epoxy Powder may be allowed as

5.976 MT taking clue from SION C-1291.

Quantity of import item at Sl. No. 8 viz. Adhesive may be allowed as 13.109

MT taking clue from SION C-1291.

Quantity of import item at Sl. No. 9 viz. Polypropylene(PP)may be

allowed as applied for i.e. 159.72 MT taking clue from SIONs C-1290
&. c-1291.

10. Quantities of import items at Sl. No. l0 & I I may be allowed as 9
MT and l9 MT respectively.

1 l. Size of Wiremesh Roll ( import item at Sl. No. 12) may be specified as

"180 Meters x 7.5 inches" and quantity of this import item may be

allowed as 3082 Rolls (1 32526 Kgs.).

12. Quantity of import item at Sl. No. 13 viz. Cement may be allowed as

1782 MT.

13. Word "Relevant" may be prefixed with the description of import item
at Sl. No. l9 and its quantity may be allowed as 14546 Kgs. inclusive
of 5 %, wastage.

14. Quantities of import items at Sl. No. 20 &21 may be allowed as 808

Nos. & 293 Nos. respectively on net to net basis with accountability
clause.

;RA may take suitable consequential action accordingly.
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, Case No.:46l19/81-ALC2l20l3 'Party Name:JINDAL SAW LTD Meet No/Date:1/81- Approved
ALC2l20ls
17.04.2015

HQ File RLA File Lic.No/Date:0510368509
I :ot)tVos 0100360lAM14/ l:05123/04Ol0o282lAMl4l ,15.10.2013

Decision : NC noted that the firm vide letter dated 02.03.2015 has stated that the supplies

against the AA are deemed export and supplies are against PAC issued by ONGC. The firm
,has also produced a certificate issued by Directorate General of Hydro Carbons in the

tMinistry of Petroleum and Natural Gas. Based on that NC decided to ratify the norms of
I above AA as per written comments of DIPP vide U.O. No.l2l9/2015-TSW/31 dated

18.02.2015 as under:

l. Net weight of export item at Sl. No. I may be modified as 1058.518 MT.

2. Net weight of export items at Sl. No. 2 & 4 may be specified as 12398 MT &
38.37 7 MT respectively.

Sl.No.2 may be deleted.

4. Following words may be suffixed with the description of export item at S. No. 2:

I 
I . " 2.5 mm thk 3LPP Coating area: 407 .4 Sq.mtrs.' I 
ii. 3.0 mm thk 3LPP Coating area: 12843.3 Sq.mtrs.
iii. 3.5 mm thk 3LPP Coating area:40714.3 Sq.mtrs.

",19 
iv. CW Coating thickness: 30 mm

, ' v. Total Coating area: 53965 Sq. mtrs."
5. Thickness of "HSS coating" in export item at Sl. No. 3 may be specified as"2.5

mm".

6. Thickness of "lnternal Epoxy coating " in export item at Sl. No. 3 may be
I , specified as "1000 microns".

7 . Words " All Grades All Sizes" given in the description of import item at Sl. No. I
may be replaced with words "Relevant grade & thickness".

8. Quantities of import items at Sl. No. I to 5 may be allowed as per SION C-593
for export products at Sl. No. I and accordingly quantities of import items at Sl.
No. 2 & 5 may be reduced as 4371.7 Kgs. & 1058 Nos. respectively.

' 9. Quantity of import items at Sl. No. 6 may be allowed as applied for.

10. Quantities of import items at Sl. No. 7 , 8,9, 10 & 11 may be allowed as 34 MT, 15.64
MT, 175.4 MT,7J26 MT& 13.4 MT respectively inclusive of 5% wastage.

I I . Quantity of import items at Sl. No. 12 may be allowed as applied for inclusive of
r 5o4 wastage.

l2.Quantity of import items at Sl. No. l3 may be allowed as 985 MT inclusive of
5%owastage as claimed by the firm.

13. Total quantities of import items at Sl. No. 14, l6 to l9 & 2l put together may
be allowed within 6 o/o of FOB value of export items at Sl. No. 3.

″
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14. Quantity of import items at Sl. No. l5 may be allowed as l4 Nos.

15. Quantity of import items at Sl. No. 20 may be allowed as 18783 Litres inclusive
of 5Yo wastage.

16. Word "Relevant" may be prefixed with the description of import item at Sl. No.
22 and its quantity may be allowed as 6040 Kgs. inclusive of 5%o wastage.

17. Word "Relevant" may be prefixed with the description of import item at Sl. No.
23 and its quantity may be allowed as 1067 Nos. on net to net basis with a
accountabilitv clause.

RA may take suitable consequential action accordingly

Case No.:14llOl8l-ALC2l2Ol4 Party Name:CORDS CABLE Meet No/Date:l/8 l- Rejected
INDUSTRIES LTD. .ALC2/2015

17.04.201s

HQ File RLA File Lic No/Datc:0510371560
:01/81/050/00271lAMl5l :05/23/040/00311lAMl4l ,22.11 .2013

2s Decision: NC noted that firm has not replied to D/L dated 28.10.2014 reminder dated

18.12.2014 and final reminder dated 23.03.2015. Since no reply was received form firm
despite repeated reminders, the committee decided to Reject the case with direction to firm to
pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:22/10/81¨ ALC2/2014 Party Name:TOSHIBA JSW   Meet No/Date:1/8ト
TURBINE AND GENERATOR ALC2/2015

Status:Deferred

:01/81/050/00279/AM15/      ■04/21/040/00423/AM14/ 2412.2013 102.06.2015

,, Decision :NC observed that DHI vide U.O. No. 3(146)12014-TSW(B) dated ll.ll.20l4 has
- ' 

stated that the firm has requested to include 363 more inputs in the autho rization in addition to
24 items covered in the subject authorization. The firm may therefore advised to get amended
subject authorization from licensing authority and furnish complete application along with
justification of imported inputs for each export product/auxiliaries separately. In view of the
above comments, NC decided to examine the case on file. The case stands deferred to
02.06.20ts.

HQ File

22責
O rile

101/81/050/00382/AM14/

PRIVATE LIMITED

RLA File

RLA Filc
:13/24/040/00042/AM14/

17.04.2015             ,

Lic.No/Datc:0410153542 1Defer Date:

Status:DeferredCase No.:2/22/81¨ALC2/2013 ‐Party Name:GRAVITA INDIA 'Mcet No/Date:1/81‐
LTD.,                IALC2/2015

117.04.2015

Lic.No/Date:1310045543  Dcfcr Datc:

i30.12.2013
1

102.06.2015   1

Decision : NC observed that the case is under竪型史12咀中T■全堅≧lttIE■墜 |
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been sent to MoEF on 3.2.2015 for reply. NC decided to send a reminder to MoEF to expedite

the reply. The case stands deferred to 02.06.2015'

Case No.:42l lOlSl-ALCzt2{,l4 Party Name:REXNORD Meet No/Date:l/81- Approved

ELECTRONICS & CONTROLS ALC2I2O15

LTD. 17 '04'2015

,Hq iit" nr.e e1; Lic.No/Date:0310768079

r:01)81/050/0 O2ggtAMlSl :03p5rc40rc0860/AM l4l '28.01.2014

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

,vide U.o. No. 1214912015-TSW23 dated 05.05.2015 as under:-

l.Netweightofexportproductsmaybespecifiedasunder:
Shaded Pole rИ otor(1-3 Watt):0.70 Kgs.                                      ‐

Shaded Pole Motor(5 Watt):1.10 Kgs.

Shaded Pole Motor(7/10 Watt):1.40 Kgs.                  ‐

Shaded Pole Motor(16 Watt):1.90 Kgs.

Shaded Pole Motor(25 Watt):2.60 Kgs.

Shaded Po!e Motoく 34 Watt):2.90 Kgs.

2.   WOrd″ Relevant〃 may be preixed with the descnptiOn Ofimport ttems at Sl.No.2′ 4′ |

5′ 7&8.
3.   Quantた ies ofimport kems at SI,No l′ 2′ 4′ 5′ 7&8 may be allowed on net to net

basis as claimed by the firm.

4.   Quanttties ofimportitems from SI.No 3′ 6&9 to 15 may be allowed on netto nel

basis with accountab‖ ity clause.                                     |

The firm has stated that the case is relating to Physical Export.

RA may take suitable consequential action accordingly.

‐Case No.:10/4/81-ALC2/2014 Party Name:GRAVITA INDIA Meet No/Date:1/8卜     Status:Deferred

LTD.,                 ALC2/2015
17.042015

‐  HQ File              
‐RLA File             Lic.No/Date:1310046460 Defer Date:

124 :o1/81/050/00147/AM15/     113/24/040/00057/AM14/      19.032014             o2.06.2015

1Decision:NC observed that the case is under examination of MoEF.A DO from DGFT has
ibeen sentto MoEF on 3.2.2015 for reply.NC decided to send a rerninderto MoEF to expedite

the reply.The case stands deferred to 02.06.2015
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Party Name:DELPHI
ICONNECTION SYSTEMS
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No.:1/4/81¨ ALC2/2014



Decision : NC observed that the case is under examination of C&PC.
been sent to C&PCF on 3.2.2015 for reply. NC decided to send a
expedite the reply. The case stands deferred to 02.06.2015

HQ File

:01/81/050/00138/AM15/

Case No.:7/4/81‐ ALC2/2014

HQ File

:01/81/050/00144/AM15/

Decision : NC
18.12.2014 and

despite repeated

pay custom duty

HQ File

:01/81/050/00148/AM15/

INDIA LIMITED,

RLA File

:10/24/040/00089/AM14/

Party Name:ABIR
INFRASTRUCTURE PRIVATE
LIMITED

RLA File

:05/23/040/00520/AⅣ l14/

RLA File
:02/24/040/00167/AM14/

RLA File

:02/24/040/00202/AM14/

:17.04.2015             1

1Lic.No/Datc:1010057414 1Defer Date:

121.03.2014 102.06.2015   1

A DO from DGFT hasl
reminder to C&PC tol

IMcctNo/Datc:1/81-   lReiected
iALC2/2015          1
:17.04.2015              1

titiヽも′biおibζ ibj意うウう
'~| ~~~~~~126.03.2014               1

|

:

Ⅲ赫
1

ILic.No/Datc:0210201846 1DeferDate:   |

131.03.2014            1o2.06.2015   1

iStatus:Deferred i

noted that firm has not replied to D/L dated 20.08.2014 reminder dated

final reminder dated 23.03.2015. Since no reply was received form firm
reminders, the committee decided to Reject the case with direction to firm to
& applicable interest for EODC.

‐RA rnay take suitable consequential action accordingly.

Case No.:11/4/81‐ALC2/2014 ,Party Name:JINDAL(INDIA) IMcet No/Datc:1/81-
LIMITED              :ALC2/2015
1                  117.04.2015

Decision : NC observed that the comments of DIPP vide U.O. No. 1217612014-TSW/57 dated

18.06.2014 has been received. NC noted that a letter was issued to the firm on 19.08.2014:
)1'' followedbyareminderon ll.05.20l5toproduceofcertificatefromadulyauthorizedofficer

of the Directorate General of Hydro Carbons in the Ministry of Petroleum and Natural Gas, 
:

since the subject AA is obtained for Deemed export, supply of goods to Petroleum Sector. r

The reply of the firm is still awaited. NC decided to send a final reminder to the firm to
iexpedite the reply within a period of three weeks. :

The case stands defcrred to 02.06.2015.

こ1:=ヽ 8::12/4/ji」 ALёi/26i″ |IIA'ヽ五ふ3:JINDAL cINbIAp~IMeetNo′ bよ長11,意 l_
ILIMITED              IALC2/2015

1                  1                  117.04.2015

IHQ File

281:O1/81/050/00149/AM15/

Lic.No/Datc:0210201854

31.03.2014

IDefer Date:

102.06.2015

Decision : NC observed that the comments of, DIPP vide U.O. No. l2l7612014-TSW/58 dated

18.06.2014 has been received. NC noted that a letter was issued to the firm on 19.08.2014 to

produce of certificate from a duly authorized officer of the Directorate General of Hydro

1:'{;iY:i r{EF:/ gl Fta,D\.ti tut {dA SAFi U
t',li'W ;,qrgn f*;na,€ e{i]llfi.}

Fore ii;f i:rodi{, flevsli:}iirment Offlcor
S?wrqrxnq qr$ft"*sncm

l)irc*loraie Gaftcral o, For€lgn Trad6
rTrf,cr,:.9 fii"{rq., Ucptt. of Gommere

r5;",ft21 e*q. T{ A1s
Ud)'.g Bhi..Ytnr frlow orlhl
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Carbons in the Ministry of Petroleum and Natural Gas,since the sutteCt AA

IDeemed export,supply of goods to Petroleum Sector.The reply of the f11111

1NC decided to send a rerninder to the flrrn to expedite the rcply within a

vヽeeks.

IThe case stands defelTed to 02.06.2015.

ICase No.:3/4/81‐ ALC2/2014  Party Name:DEUTSCHLAND IMeet No/Date:1/81-
|                    ITRANSFORMERS PVT.LTD IALC2/2015

.                          17.04.2015

HQ File

:01/81/050/00140/AM15/

HQ File

:01/81/050/00201/AM15/

IHQ File

101/81/050/00277/AM15/
IRLA File

:31/83/040/00001/AM15/

Mcct No/Datc:1/81-

ALC2/2015
17.04.2015

Lic.No/Date:3110063479

is obtained for
is still awaited.

period of three

Status:Deferred

Status:Deferred

Defer Date:

02.06.2015

Decision : NC observed that the comments of DHI vide U.O. No.3(68)12014/TSW(B) dated
08.07.2014 has been received. However, the firm has not cleared whether the case is a

29 Physical Export or Deemed Export. The Committee decided to check from the firm whether it
' ,is a case of Physical Export/ Deemed Export. In case it is a Deemed export, firm should

provide a copy of Project Authority Certificate (PAC). In case the supply is against
invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the license (iii) Whether this
licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)
Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 02.06.2015.

ICase No.:9/7/81¨ ALC2/2014  Party Namc:MAN

RLA File

:04/24/040/00308/AM14/

INDUSTRIES(INDIA)LTD. :ALC2/2015
117.04.2015

RLA Filc

:03/95/040/00504/AM14/

ILic.No/Date:0410156839  Defer Date:

103.04.2014            1o2.06.2015

,Mcct No/Date:1/81- Status:Deferred

Lic.No/Date:0310777050 1Defer Date:

04.04.2014           o2.06。 2015

Decision : NC observed that the comments of DIPP vide U.O. No. l2l97l2}l4-TSW/45 dated
, 23.07.2014 has been received. However, the firm has not cleared whether the case is a
,30 Physical Export or Deemed Export. The Committee decided to check from the firm whether it
. 'is a case of Physical Export/ Deemed Export. ln case it is a Deemed export, firm should

provide a copy of Project Authority Certificate (PAC). In case the supply is against
invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CfF value of the license (iii) Whether this
f icence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)
Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 02.06.2015.

ICase No.:20/10/81-ALC2/2014 Party Name:BILCARE
I                      ILIMITED

イ
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Decision :NC noted that the reply of the firm was sent to C&PC on 4.03.2015. NCI that an amended reply of the firm received from RA Pune has also been sent to
27.03.2015. The case stands deferred to 02.06.2015.

Party Name:AVDHOOT IMeet No/Date:1/81‐

IALC2/2015

also notedl

C&PC onl

ENGINEERS(PROP.
VASUDEO D.
IYERAVDEKAR)

:17.04.2015

| |

12器厨児5剛 執 MV 鵠 慌 0側 νAMy l悧 鼎
αtt Ю06_3515ぉ

記 Ъi5

1 1Decision:NC observed thatthe case is under examination of MSME.A DO from DGFT has
l been sent to MSME on 3.2.2015 for reply.NC dedded to send a reminder tO MSME to

,expedite the reply. The case stands deferred to 02.06.2015

:HQ File
‐RLA Filc

:03/95/040/00691/AM14/|:O1/81/050/00204/AM15/

,Party Name:POLYCAB WIICS
IPVT.LTD.

Meet No/Date:1/81-    iStatus:Deferred l

:ALC2/2015        1         1
117.04.2015     1     1

1Lic.No/Datc10310778970 1Defer Date:   |

2204.2014 06.2015   1２

一

０

一

,Decision :NC observed that the reply of the firm has been referred to DIPP. The
rdeferred to 02.06.20 I 5.

34

Case No.:13/7/81‐ALC2/2014 ,Party Name:POLYCAB WtnpS iMeet No/Date: l/81-
IPVT.LTD. IALC2/2015

117.04.2015

IHQ File                lRLA File               lLic.No/Date:0310778959  1
:01/81/050/00205/Aν l15/       103/95/040/00982/AM14/       12204.2014              1

1Decision:NC decided to ratify the norms of above AA as per written comments of DIPP
lvide U.0.No. 12/49/2015-TSW/34 dated 05.05.2015 as under:―

l    Description′ quantity and Net weight of export products at SI.No. lto ll may be

l            modified as under:

―
』
　

０

Ｓ

　

Ｎ

Sizes of cables Quantity Net Weight

(Kms.) (MT)

1 Unarmoured PVC insulated

1 Core X 6 Sq. mm

1 Core X 50 Sq. mm

Flexible Purpose Copper cables for 1100 V

e.060 I 1.550

15
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Copper Cond. XLPE lnsulated PVC Sheathed Armoured / Unarmoured Cables
upto l100VノLT

(1)3 Core X 4 Sq.mm(Armoured)

(2)12 Core X 2.5 Sq.mm(Armoured)

{3)lT XO.9SQ MM{UnarmOured)
2.700    1     1529

Copper Cond. Covered with Semi Conducting Compound XLPE lnsulated
Coveredwith CU Tape PVC Sheathed Armoured Cables above 1.1 KV.

3 Core X 150 Sq. mm

Copper Conductor Covered with Glass Mica Tape
Sheathed Armoured lnstrumentation Cables up to I 100 V/LT.

l PA!RXl.5 Sq.mm

l PAIR X 2.5 Sq.mm

8 PAIR X 2.5 Sq.mm

lTXl.5 Sq.mm

10TX l.5 Sq.mm

lTX2.5 Sq.mm

5TX2.5 Sq.mm

0550 4989

XLPE

19450    1    12021

Copper Cond XLPE lnsulated ZHFR Sheathed Armoured lnstrumentation

Cables up to l100ヽ 〃L丁

l PAIR X 1 5 Sq.mm

5 PAIR X lSq mm

12 PAIR X lSq mm

10 PA!RX lSq.mm

20 PAIR X lSq mm

:

,. tf

;-;l'v l-.:::l
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8

Copper Cond Covered wnh Glass Mica Tape XLPE

Armoured Cables up to l100 Vノ L丁

5 PAIR X l Sq.mm

l PA!RXl.5 Sq.mm

2 PAIR X l Sq.mm

l PAIR X l.5 Sq.mm

10TX 2.5 Sq.mm

2 CORE X 2.5 Sq.mm

10 PAIR X l Sq.mm

20 PAIR X l Sq.mm

12 CORE X 2.5 Sq.mm

19 CORE X 2.5 Sq.rnm

42980   1    32863

Copper Cond XLPE lnsulated ZHFR Sheathed Armoured Cables up to l100

VノLT.

l PA:RXl.5 Sq.mm

5 PA:RX lSq.mm

12 PAIR X 2.5 Sq.mm

2 PA!RX2.5 Sq.mm

3439    1    8776

copper cond. covered with Glass Mica Tape & Water Swellable Tape XLPE

lnsutated HDPE Bedded PVC Sheathed Armoured cables up to 1 100 v/LT.

1T X 1.5 SQ MM

10TX1.5SQMM

5TX1.5SQMM

lnsulated ZHFR Sheathed

7



5 PAIR X l.5SQ MM

l PAIR X l.5SQ MM

lT Xl.5SQ MM

2 Core X 2.5SQ MM

5 PAIR X l.5SQ MM

l PAIR X l.5SQ MM

12 Core X 2.5SQ MM

2 Core X 2.5SQ MM

12 Core X 2.5SQ MM

10T Xl.5SQ MM

12Core X 25SQ MM

9
Copper Cond. XLPE lnsulated Covered witn Waier SwettaUte Tape HOpE
Bedded PVC sheathed Armoured lnstrumentation Cab!es upto lloO V/L丁

l PA!RXl.5SQ MM

10 PAIR X l.5SQ MM

5 PAIR X l.5SQ MM

16.595 | SZ.AS+

19671   1   26313

10
CopperCond,CoveredwithGlassMicatapeXLPElnffi
Armoured / Unarmoured Cables up to 1 100 V/LT

7CORE X25Sq.mm(Unarmoured)
10 PAIR X l.5SQ MM(Armoured)

1.000 | roro

copper cond. XLPE lnsulated covered witn wa@
Bedded PVc sheathed Armoured Cables up t0 1loO V/L丁

,    ,,| .1',:‐ 1●■■)● 1■ l

7 Core X 2.5SQ MM

１
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Quantity of import item at S.No.1 i.e. Copper Wire Rod may be allowed as 1.01 Kgs./Kg.
content in the Export products at Sl. No. 1 to11.
Quantity of import item at S.No.2 i.e. LDPE Compound( Crosslinkable) may be allowed as

1.05 kgs/ke content in the Export products at Sl. No. 2to 11..

Quantity of import item at S.No.3 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. content
in the export products at S.No. 1 to 3 & 8 to 11.

Quantity of import item at S.No.4 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export products at Sl. Nos. 1- to 3 & 8 to 11.

Quantity of import item at S.No.S i.e. COGEGUM Compound may be allowed as 1.05
kgs/kg content in the Export products at Sl. No. 4to7.

7. Quantity of import item at S.No.6 i.e. Semi Conducting Compound may be allowed as 1.05
kgs/ke content in the Export product at Sl. No. 3.

8. Quantity of import item at S.No.7 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.

content in the Export product at Sl. No. 3.

9. Quantity of import item at S.No.S i.e. Galvanised Steel Wire may be allowed as 1.02
kgs/kg content in the Export products at Sl. No. 2(71 ,2(2),3 to 9, 10(2) and 11.

10. Quantity of import item at Sl.No. 9 i.e. Water Swellable Tape may be allowed as l-.01
Sq.Mtrs./ Sq.Mtr content in the Export products at Sl. No. 8, 9 & 11.

11. Quantity of import item at Sl.No. 10 i.e. Glass Mica Tape may be allowed as 1.02 Kgs./kg.

content in the Export products at Sl. No. 4, 6, 8 & 10.

12. Quantity of import item at S.No.11 i.e. HDPE Compound may be allowed as 1.05 kgs/ke

content in the Export products at Sl. No. 8, 9 & 11-.

RA may take suitable consequential action accordingly.

2.

3.

4・

5.

6.

‐Case No.:15/7/81-ALC2/2014   Party Name:POLYCAB     Meet No/Datc:1/81-
VヽIRES PVT.LTD.        IALC2/2015

117.042015

1HQ File:01/81/050/00207/AM15/IRLA Filc             lLic.No/Datc:0310778947
1                            103/95/040/01045/AM14/      122.04.2014

1Decision:NC decided to ratify the norms of above AA as per written comments
lU.0.No.12/49/2015-TSW/35 datcd 05.05.2015 as under:―

1. Description, quantity and Net weight of export products at Sl. No. 1 to
modified as under:

)

of DIPP vide l
l

l

I

,74 may be:

.-; [";: '-iIrR.,F RADYUIrlt{n $AHU
'::T rr.n rilrrrE fdttfq +fl',)a,f{f

F {)r'.. r!!l I l'railc [f Gv4l$trrnotlt Otf lcer
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Sl

No.

Sizes of cables Quanti

ty
Net Weight

(Kms.) (MT)

T:NNED COPPER CONDUCttOR
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l Core X 50 Sq mm

l Core X 240 Sq mm

l Core X 21.2Sq mm

l Core X 33.6Sq mm

l Core X 67.4Sq mm

22.350 1   9.898

Copper Cond.Covered V面 th Glass Mica ttape XLPE insulated ZHFR Sheathed

Armoured/unarmOured Cables For l100 V/L丁 .

(1)l COre x 50 Sq mm

(2)lX4+lX4+lGX4 Sq.mm(Un― armOured)

(3)l Core X 500 Sq mm(Un― armOured)

(4)4 Core X4 Sq mm

(5)4 Core X 2.5Sq mm

(6)3X10+lGX10SQ MM

(7)3X16+lGX16SQ MM

(8)3X25+lGX16SQ MM

(9}3X35+lGX25SQ MM

(10)3X70+lX35SQ MM

(11)3X120+lGX70SQ MM

(12)3X95+lGX50SQ MM

(13)3X185+lGX95SQ MM

(14)3x10+lx10+lGXl

(15)3X4+lX4+lGX4SQ MM

(16)3X6+lX6+lGX6SQ MM

(17)3X25+lX16+lG XlSQ MM

(18)3X35+lX25+lGX2SQ MM

(19)3X16+lX16+lGXlSQ MM

(20)lX2.5+lX2.5+lGX2.5SQ MM

(21)lX4+lX4+lGX4SQ MM

(22)lX25+lX25+lGX2SQ MM

(23)12 Core X 2.5Sq mm

(24)3x50+lx25+lGx2 sq mm

(25)24 COREx 2.5SQ MM(Un_armoured)

(26)lX10+lX10+lGXlSQ MM

(27)7 COREX 2.5SQ MM

ア
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Copper Cond.ZHFR lnsulated Unarmoured Cables For l100 V/LT.

l Core X 6Sq mm

l Core X 25 Sq mm

l Core X 35 Sq mm

l Core X 50 Sq mm

l Core X 240 Sq mm

l Core X 16 Sq mm

27.000 1  11.9325

Copper Cond. XLPE lnsulated Mica Tape ZHFR Sheathed Aluminium Wire

Armoured Cables For 1100 V/LT.

(1) 1 Core X 500 Sq mm

(2) l Core X 300 Sq mm
8.200 1  32.4975

Copper cond. Covered with Semi Conducting Compound XLPE lnsulated CU Tape,

Glass Mica Tape Armoured / Unarmoured ZHFR Sheathed Cables above 1.1 KV.

(1)3 CORE X120SQ MM(Armoured)

(2)l COREX240SQ MM(UnarmOured)
5.930 | 34.1s69

Copper cond.Covered VVith Semi Conducting Compound XLPE:nsulated CU

丁ape′ Glass Nttca ttape/ヽ luminium Round Wire Armoured ZHFR Sheathed Cables

For above l.l KV.

lCOREX300SQ MM

4860 1  27.3132

Copper Cond.Covered with Semi Conducting Compound XLPE lnsulated CU

Tape PVC Sheathed Armoured Cablesfor above l.l KV.

3COREX 185SQ MM

3COREX95SQ MM

4



3COREX 150SQ MM

3COREX 185SQ MM

Aluminium Cond.cOvered with Semi Conducting Compound XLPE lnsulated CU

Tape Armoured Pvcinner&MDPE outer Sheathed Cables for above l.l KV.

3COREX 120SQ MM

13.350 1  106.065

8.500    42.500

10

Copper Cond.XLPE lnsu!ated PVC Sheathed Armoured Cables For l100 V/Lt

12 CORE X l.5SQ MM

19 CORE X l.5SQ MM

19COREX4SQ MM

27 CORE X l.5SQ MM

42.000 1   33.83

Copper Cond. XLPE lnsulated pVC Sheathed G.l. Double
Cables For 1100 V/Lt

2X4+ 4 sq mm

2x2.5 + 2.5 sq mm

4X6+5Sqmm

4X4+ 4 Sq mm

4X16+16Sqmm

SteelTape Armoured

35.000 1  22.909

1n Aluminium Cond. Covered With Semi Conducting CompounO Xlpf lnsulated CUII
Tape, PVC Sheathed Armored / Unarmoured cables FoR Above L.1 KV.

(1)3 COREX185SQ MM(Armoured)

(2)l COre X 70 Sq mm(Unarmoured)

(3)l Core X 107.22Sq mm(Unarmoured)

(4)l Core X 120 Sq mm(unarmoured)
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12

11.625 1 30.04175

Unarmoured PVC lnsulated Flexible purpose copper cables upto 1100 volts.

l Core X 35 Sq mm

l Core X 70 Sq mm

4.ooo I t.tz

13 ACSR Aluminium Cond.XLPEinsulated VVrapped wth PVC Tape′ Cables for l100 V/LT.

3X67.44+lX53.51SQ MM

3X33.63+lX53.51SQ MM

10.000 1   8.68

Aluminium Messenger Cond. XLPE lnsulated PVC Tape, Cables for 1100 V/LT.

3 Core X 35+1X50 SQ MM

3 Core X 70+1X50 SQ MM

3 Core X95+1X50 SQ MM

30.000 1  24.925

Quantity of import item at S.No.1 i.e. Copper Wire Rod may be allowed as 1.01

Kgs./Kg. content in the Export products at Sl. No. \to7,9, 10 & 12.

Quantity of import item at S.No.2 i.e. LDPE Compound( Crosslinkable) may be allowed as

1.05 kgs/kg content in the Export products at Sl. No. 2,4to 11, 13 & 14.

Quantity of import item at S.No.3 i.e. COGEGUM Compound may be allowed as 1'05

kgs/kg content in the Export products at Sl. No. 2to 6.

Quantity of import item at S.No. 4 i.e. Semi Conducting Compound may be allowed as

1-.05 kgs/kg content in the Export products at Sl. No.5 to 8 & 11.

Quantity of import item at S.No.S i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.

content in the Export products at Sl. No. 5 to 8 & 11'

euantity of import item at S.No.6 i.e. Galvanised Steel Wire may be allowed as 1'.02 kes/kg

content in the Export products at Sl, No. 2(L) ,2(41to 2(241,2(261,2(271,5(1), 7 to 9, 11(1)

and 13.

Quantity of import item at S.No.7 i.e. Aluminiun lngot may be allowed as 1'01 Kgs./Kg.

content in the Export products at Sl. No. 4,6,8,11, 13 & 14.

Quantity of import item at Sl.No. 8 i.e. Glass Mica Tape may be allowed as 1.02 Kgs./kg.

content in the Export products at Sl. No. 2, 4,5 & 6.

14
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10. Quantity of import item at S.No. 9 i.e. PVC Resin may be allowed as 1.05 Kgs./Ke. content
in the export products at S.No. 7 to 12.

11. Quantity of import item at S.No. 10 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.

content in the export products at Sl. Nos. 7 to 12.

RA may take suitable consequential action accordingly.

Case No.:19/10/81-

ALC2/2014

HQ File

Party Name:Л NDAL SAW   IMeet No/Datc:1/81‐    Status:Approved
LTD                 ALC2/2015         1

1704.2015             1

RLA File

136

Lic.No/Date:0510384566

:01/81/050/00276lAMl5l ,:051231040/005571AM141 22.04.2014

Decision : NC noted that the firm vide letterNo.JSL/UB/RRMlll2}l4 dated 31.10.2014 has
stated that the supplies against the AA are deemed export and supplies are against PAC issued
by ONGC. The firm has also produced a certificate issued by Directorate General of Hydro
,Carbons in the Ministry of Petroleum and Natural Gas. Based on that NC decided to ratify the
norrns of above AA as per written comments of DIPP vide U.O. No.l2l9l2015-TSW/53 dated
18.02.2015 as under:

i

l. Net Weighs of export items at Sl. No. I to 10 may be specified as
1788.865 MT,216.963 MT, 55.591 MT,3293.329 MT,21052.239 MT,
11.848 MT, I l.g4g MT, 19.266 MT, 6l.65MT &. 14.449

i MTrespectively.

2. Words " of relevant grade and thickness 1.5" " -ay be added with the
description of import item at Sl. No. l.

I :. Quantity of import item at Sl. No. I may be allowed as applied for i.e.
1742.483 MT as 1.04 Kgs./Kg. content in the export item at Sl. No. 1.

4. Quantities of import items at Sl. No. 2, 3, 4 & 5 may be allowed as
6919.7 Kgs., 8377.3 Kgs., 1340.3 Kgs. & 1675 Nos. respectively
taking clue from SION C-593 for export item at Sl. No. 1.

5. Quantity of import item at Sl. No. 6 may be allowed as 162 sets on net
I to net basis with accountability clause.

' 6. Words " of relevant grade and thickness 1.5" " may be added with the
description of import item at Sl. No.7.

7 
?i;Xy,;i' Tfi i;."{ J,,* }i,3"1,?, i: ;lf#' *fr li t'i:* I ; I'

8. Quantities of import items at Sl. No.8,9, l0 & ll may be allowed as
833.3 Kgs., 1053.8 Kgs., 168.6 Kgs. & 210 Nos. respectively taking': clue from SION C-593 for export item at Sl. No. 2.

g. Words " of relevant grade and thickness 1.5" " may be added with the
description of import item at Sl. No. 12.Ю.Qum■yo角mpo■■em at Sl.NQ tt may ttЮw,2夢プlli
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51.375 MT as 1.04 Kgs./Kg. content in the export item at Sl. No. 3.

I I . Quantities of import items at Sl. No. 73, 14, l5 & l6 may be allowed as

204 Kgs.,247 Kgs.,39.5 Kgs. & 49 Nos. respectively taking clue from
SION C-593 for export item at Sl. No. 3.

12. Words " of relevant grade and thickness 1" " may be added with the

description of import item at Sl. No. 17.

13. Quantity of import item at Sl. No. 17 may be allowed as applied for i.e.

3289.268 MT as 1.04 Kgs./Kg. content in the export item at Sl. No. 4.

14. Quantity of import item at Sl. No. l8 may be allowed as 544 sets on net

to net basis with accountability clause.

15. Quantities of import items at Sl. No. 19,20,21 8122 may be allowed asl

13062.2 Kgs., 15813.8 Kgs., 2530.2 Kgs. & 3160 Nos. respectively
taking clue from SION C-593 for export item at Sl. No. 4.

16. Words " of relevant grade and thickness 0.625" " may be added with;
the description of import item at Sl. No. 23.

17. Quantity of import item at Sl. No. 23 may be allowed as applied for i.e.

20461.37MTasl.04Kgs./Kg.contentintheexportitematSl.No.5.

18. Quantity of import item at Sl. No. 24 may be allowed as 8105 sets on

net to net basis with accountability clause.

19. Quantities of import items at Sl. No. 25,26,27 &28may be allowed as

81255 Kgs., 98372 Kgs., 15739 Kgs. & 19674 Nos. respectively taking

clue from SION C-593 for export item at Sl. No. 5.

20. Words " of relevant grade and thickness 0.625" " may be added with

the description of import item at Sl. No. 29.

21. Quantity of import item at Sl. No. 29 may be allowed as applied for i.e.

12.232MTasl.04Kgs./Kg.contentintheexportitematSl.No.6.

22. Quantities of import items at Sl. No.30,31 ,32 &.33 may be allowed as

48.9 Kgs., 59.3 Kgs., 9.5 Kgs. & l2 Nos. respectively taking clue from

SION C-593 for export item at Sl. No. 6.

23. Words " of relevant grade and thickness 0.625" " may be added with

the description of import item at Sl. No.34.

24. Quantity of import item at Sl. No. 34 may be allowed as applied for i.e.

12.232 MT as 1.04 Kgs./Kg. content in the export item at Sl. No. 7' 
l

25. Quantities of import items at Sl. No. 35,36,37 &. 38 may be allowed as

4b.9 Kgs., 59.3 Kgs., 9.5 Kgs. & 12 Nos. respectively taking clue from

SION C-593 for export item at Sl. No. 7'

26. Words " of relevant grade and thickness 0.625" " may be added with

the description of import item at Sl. No. 9. 
l

27. Quantity of import item at Sl No 39 may be allowed as applied for i'e.
A
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20.036 MT as 1.04 Kgs./Kg. content in the export item at Sl. No. 8.

28. Quantities of import items at Sl. No. 40, 41, 42 &. 43 may be allowed as

79.6 Kgs.,96.3 Kgs., 15.4 Kgs. & 12 Nos. respectively taking clue
from SION C-593 for export item at Sl. No. 8.

29. Words " of relevant grade and thickness 0.625" " may be added with
the description of import item at Sl. No.44.

30. Quantity of import item at Sl. No. 44 may be allowed as applied for i.e.
64.116 MT as 1.04 Kgs./Kg. content in the export item at Sl. No. 9.

31. Quantities of import items at Sl. No. 45, 46,47 & 48 may be allowed as

254.6 Kgs., 308.2 Kgs., 49.3 Kgs. & 62 Nos. respectively taking clue,
from SION C-593 for export item at Sl. No. 9.

32. Words " of relevant grade and thickness 0.625" " may be added with
the description of import item at Sl. No.49.

33. Quantity of import item at Sl. No. 49 may be allowed as applied for i.e.
15.172 MT as 1.05 Kgs./Kg. content in the export item at Sl. No. 10.

34. Quantities of import items at Sl. No. 50, 5l , 52 & 53 may be allowed asl
59.7 Kgs., 72.2 Kgs., 11.6 Kgs. & 14 Nos. respectively taking clue
from SION C-593 for export item at Sl. No. 10.
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Pa“y Name:GAMESA WIND  IMeet No/Date:1/81‐

ITURBINES P.LTD        IALC2/2015
1                          :17.04.2015

1RLA File             lLic.No/Date:0410157311
:04/24/040/00004/AM15/ 22.04.2014

IRLA File

l:03/95/040/00061/AM15/

Decision : NC noted that firm has not replied to D/L dated 28.10.2014 reminder dated
:18.12.2014 and final reminder dated 23.03.2015. Since no reply was received form firm
,despite repeated reminders, the commiffee decided to Reject the case with direction to firm to
;pay custom duty & applicable interest for EODC.

,RA may take suitable consequential action accordingly.

:Party Name:POLYCAB WIRES IMeet No/Date:1/81‐
IPVT.LTD.              :ALC2/2015

:01/81/050/00208/AN115/

117.04.2015

1Lic.No/Date:0310779436
125.04.2014

IDecision:NC decided to ratify the norms of above AA as per wntten cOmments of DIPPI
vide U.O.No.12/49/2015-TSW/38 dated 05.05.2015 as under:―     ′

〆
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1,. Description, quantity and Net weight of export products at Sl. No. 1 to 12 may be
modified as under:

SI.No

Sizes of cables

Quantity Net Weight

(Kms) (MT)

Cat Cables Solid Bare Copper Cond HDPE!nsu!ated PVC Sheathed

Cables

CAT‐6

91500  1   3784

Unarmoured PVC insulated Flexible Purpose Copper cables for 1100 V/Lt

2 Core X 0.75 Sq. mm

1 Core X 1.31 Sq. mm

1 Core X 0.81 Sq. mm

1 Core X 2.07 Sq. mm

4 Core X 2.5 Sq. mm

249.528 | 7.332

Copper Cond.PVC lnsu!ated

to l100Vノ LT

l Pair X 16+20 AWG

l Pai「 X18+20 AWG

12 Pair X 16+18 AWG

4 Pal「 X16+20 AWG

l QX16+20 AWG

PVC Sheathed Unarmoured Cables up

36.000    1     3646

Stranded Non-Compact Copper

Conductor

」
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l Core X 33 6 Sq mm

l Core X 674 Sq mm

l Core X 84 Sq mm

15000    1     5979

Flexible Copper Cond Po:yester Tape Elastomeric HOFR lnsulated

Welding Cables For l100 V/Lt.

l x 33.6AWG

l x 67.4AWG

l x 53.4AWG

6.000    1     3789

Copper Cond Covered wth Semi Conducting Compound XLPE

lnsulated,Copper Tape ZHFR Sheathed Aluminium Wire Armoured

Cables above l l κゾ

l CORE X120 SQ MM

3.760

Copper Cond.Covered with Seml Conduclng Compound XLPE lnsulated,Copper

Tape ZHFR Sheathed Armoured Cables above l.l KV

3 CORE X150 SQ MM

3 CORE X300 SQ MM

Copper Cond.XLPE lnsulaled ZHFR Sheathed Armoured Cables For l100 V′ LT

2CORE Xl.5SQ MM

21.ooo | +.ozo

Unarmoured PVC insulated Flexible Purpose Aluminium cables for 1 100 V/Lt

1 Core X 35 Sq. mm



10   Copper Cond.XLPE lnsulated PVC Sheathed Amoured Cables Fo「 1100VノLT

4 COREX6SQ MM

3 CORE X2.5SQ MM

l CORE Xl.5SQ MM

49000  1  16.900

綱服常晰糊贅‖出ぶ電肥:記裾糟WttdXLPElnsuattκ
opper

3CORE X70 SQ MM

3.000  1  16260

犯 出‖:麗郡演脚どlrlT瞑℃:寵よちmttTP日間ddd'
3 CORE X95 SQ MM

4000  1  18760

2. Quantity of import item at S.No.1 i.e. Copper Wire Rod may be allowed as 1.01 I

Kgs./Kg. content in the Export products at Sl. No. 1 to 8,10 & 11.

3. Quantity of import item at S.No.2 i.e. LDPE Compound( Crosslinkable) may be allowed as

1.05 kgs/kg content in the Export products at Sl. No. 6 to 8, 10 to 1-2.

4. Quantity of import item at S.No.3 i.e. COGEGUM Compound may be allowed as

1.05 kgs/kg content in the Export products at Sl. No. 6 to 8.

5. Quantity of import item at S.No. 4 i.e. Semi Conducting Compound may be allowed as

1.05 kes/kg content in the Export products at Sl. No. 6,7 ,17 & 12.

6. Quantity of import item at S.No.S i.e. Copper Tape may be allowed as 1.01 Kes./Kg.

content in the Export products at Sl. No. 6,7,L]-&12.
7. Quantity of import item at S.No.6 i.e. Galvanised Steel Wire may be allowed as

1.02 kgs/kg content in the Export products at Sl. No. 7,8,1-Oto 12.

8. Quantity of import item at S.No.7 i.e. Aluminiun lngot may be allowed as 1.01

Kgs./Kg. content in the Export products at Sl. No. 9 & 12.

9. Quantity of import item at S.No. 8 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.

content in the export products at S.No. 2,3,9 to 12.

10. Quantity of import item at S.No. 9 i.e. PVC Plasticizer may be allowed as

1.05 Kgs./Kg. content in the export products at Sl. Nos. 2,3,9 lo !2.
11. Quantity of import item at S.No. 10 i.e. Polydiemme Compound may be allowed as

1.05 Kgs./Kg. content in the export products at S.No. 5.

12. Quantity of import item at S.No. 1l- i.e. HDPE Compound may be allowed

29
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as 1.05 Kgs./Kg. content in the export products at S.No. 1.

RA may take suitable consequential action accordingly.

Case No.:3/7 l8l-ALC2/2014 Party Name:REGEN Approved

|  IHQ Filc
l  :01/81/050/00195/AM15/

IHQ File
41:o1/81/050/00314/AM15/

POWERTECH PRIVATE
LIMITED

RLA Filc

:04/24/040/00014/AM15/

IRLA File

:34/24/040/00058/AM15/

IMcet No/Date:1/81‐

lALC2/2015
117.04.2015

1Lic.No/Date:0410157764

108.05.2014

39 Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 3(98yWT/R.Power/2014-TSW(8y85 dated 19.02.201 5 (copy enclosed).

RA may take suitable consequential action accordingly.

| :Case No.:4/7/81‐ ALC2/2014  Party Name:METALOID    IMeet No/Date:1/8ト
|  ,                    ARCHITECTURAL PRIVATE IALC2/2015
1  l                      LIMITED               17.04.2015

| IHQ Filc              RLA Filc
1401:o1/81/050/00196/AM15/      :04/24/040/00043/AM15/

ICase No.:57/10/81‐ ALC2/2014 Party Name:HlNDALCO
INDUSTRIES LIMITED

;Status: Deferred

ILic.No/Datc:0410158148  Defer Datc:

123.05.2014            ‐o2.06.2015

:Meet No/Date:1/81¨

:ALC2/2015
:17.04.2015

Status:Deferred

Status: Deferred

Decision : NC observed that the case is under examination of DHl. A DO from DGFT has
been sent to DHI on3.2.2015 for reply. NC decided to send a reminder to DHI to expedite the
reply. The case stands deferred to 02.06.2015.

Lic.No/Date:3410040236 .Defer Datc:

10.06.2014 02.06.2015

rDecision :NC observed that the case was under examination of MSME. The representative of
MSME stated that the case does not pertain to them. NC therefore, decided to send the case to
Mines for examination. The case stands deferred to 02.06.2015.

Case No.:56/l0l8l-ALC2l20l4 Party Name:GRAVITA INDIA Meet Noi Date: li 8l -
LTD :ALC2/2015

117.04.2015

| IHQ File              RLA Filc             Lic.No/Date:1310047400 1Dcfcr Datc:   |
| |:01/81/050/00313/AM15/    :13/24/040/00014/AM15/    117.06.2014        o2.06.2015  1
1421_

| IDecision:NC noted that Denciency letter was issued on 18.12.2014 to thc flrmo A rcminder

lhaS also sent tO the ilin on 05.03.2015.But reply ofthc nrm is stiH awaitcd despite remindcr.|

| IHenCC,NC decided to send a inal reminderto nrm to fumish reply within 15 days time.The
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Deemed Export. In case it is a Deemed export. firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG:

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How:
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands'

deferred to 02.06.201 5 .

Case No.:2/l 0l8l-ALC2l20l4 Party Name:RIVER

|

;

……―一一―一………‐一―――――
」

HQ File

:01/81/050/00259/AM15/

Decision:NC observed

02.06.2015.

HQ File

:01/81/050/00296/AM15/

ENGINEERING PVT.LTD.

RLA File

:05/24/040/00137/AM15/

that the case has been referred

RLA F‖ e

:07/24/040/00082/AM15/

IMcet No/Date:1/8ト

IALC2/2015

117.04.2015

Lic.No/Date:0710105419 Defer Date:

126.06.2014           1o2.06.2015

Case No.:39/10/81-ALC2/2014 Party Namc:ZENITH
PRECIS10N PVT LTD.,

Status: Deferred

Decision : NC decided to send a letter to firm to submit the following information as per written
comments of MSME vide U.O. No. 30(21)/15-ME dated 05.05.201 5(copy Enclosed).

The Committee also decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project r

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the license (iii) Whether this licence was issued under Zero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How'

EPCC licence holder intends to discharge the EO against the EPCG licence. The case stands:

deferred t0 02.06.2015.

Approved~|Case No.:46/10/81‐ ALC2/2014 Party NameiTRAFIGURA
INDIA PVT.LTD

IMeet No/Date:1/81-

lALC2/2015
117.04.2015

45 HQ File               lRLA File               Lic.No/Date:0310786269  1        1
:01/81/050/00303/AM15/        :03/95/040/00265/AM15/       102.072014              1

Decision:NC decided to ratify the norms of above AA as per wHtten comments of MSMEI

vide UoO.No.30(236)/14-ME dated 06.01.2015(copy enc10sed).
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IRA may take suitable consequential action accordingly.

47

~F繭
0/81-ALC2/2014~覇

覇甕覇
IHQ Flle           ~IRLA File~~~~~~~―

―

146

:01/81/050/00286/AM15/ 105/23/040/00149/AM15/

Decision:NCdecidedtoratifythenormsofaboveAAasperwrittencommentsof DHI vide
U.O. No. 3(145)12014-TSW(B)l 102 dated 24.02.2015 (copy enctosed).

may take suitable consequential action accordingly.

Party Name:TECHFAB      Meet No/Date:1/8ト

|(INDIA)INDUSTRIES LTD  ALC2/2015
1704.2015

Status: Deferred

‐RLA File

|:01/81/050/00302/AM15/    :03/95/040/00210/AM15/

IDecision:NC noted that the reply ofthe nrm has

,CaSe Stands deferred to 02.06.2015.

||

Rajected

|  IHQ File              lRLA File             Lic.No/Date:0510389637 1
1 1:01/81/050/00288/AM15/    :o5/23/040/00143/AM15/    11.o7.2014         1

48 1Decision:NC noted that rlrm has not replied tO D/L dated 28.10.2014 reminder dated

. 18.12.2014 and final reminder dated 23.03.2015. Since no reply was received form firm
rleqnitc reneqfcrl raminrloro tl"o ^^--i++^^ A^^iA^) +^ D^i^^+ rr-^ ^^^- ---:ir r:despite repeated reminders, the committee decided to Reject the case with direction to firm to
pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:32l l0l8l-ALC2/2014 Party Name:DELpHI Meet No/Date: l/g l-
CONNECTION SYSTEMS ALC2/2015
INDIA LIMITED, 17.04.2015

に

,Meet No/Date:1/81‐    Approved
:ALC2/2015         1
:17.04.2015

1Lic.No/Date:0510389353  1

104.07.2014              1

‐Lic.No/Date:0310786532 1Defer Date:   |
08.07.2014            02.06.2015   1

been referred tO MSME on 8.4.2015.Thel

‐  101/81/050/00289/AM15/

49 Decislon:NC dccided to

iCOmments of DIPP(chem.)

rThe Committee also
Deemed Export. In

RLA File

:10/24/040/00032/AM15/

Status: Deferred

Lic.No/Date:1010058625 Defer Date:

14.07.2014           02.06.2015

Physical Export/
Project

send a letter tO■ rm tO subnlit the fo1lov/ing infOrmatiOn as per  writtenl
l宙dc U.o.No.7/105/2015-TSW/129 dated 30.04.2014(copy Encloscd)

decided to check from the firm whether it is a case of
case it is a Deemed export, firm should provide a

'l

a..:a-;

,, ..i, i-,:i.g I ":l!ll
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Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the license (iii) Whetherthis licence was issued underZero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) Howi

EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 02.06.201 5.

Case No.:40/10/81‐ ALC2/2014 Party Namc:DEUTSCHLAND ,Mect No/Date:1/81‐
TRANSFORMERS PVT.LTD IALC2/2015

117.04.2015

HQ File

:01/81/050/00297/AM15/

Decision : NC observed that the comments of DHI dated 22.08.2014 has been received.,

However, the firm has not cleared whether the case is a Physical Export or Deemed Export.l

50 The Committee decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the foltowing information:- (i) EPCG licence number

and date (ii) CIF value of the license (iii) Whetherthis licence was issued underZero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How I

EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 02.06.20 1 5.

RLA File

:04/24/040/00089/AM15/

Case No.:53/10/81¨ ALC2/2014,Party Namc:NSIL EXPORTS  IMcet No/Date:1/81-
LIMITED               :ALC2/2015

17.04.2015

Status:Deferred

Lic No/Date:0410158978 Defer Date:

15.07.2014           o2.06.2015

Status:Deferred

Lic.No/Datc:1110028050 'Defer Date:

15.07.2014           102.06.2015
HQ File

:01/81/050/00310/AM15/

RLA File
:11/24/040/00002/AM15/

Decision : NC noted that Deficiency letterwas issued on 18.12.2014 to the firm. A reminderl

has also sent to the firm on 05.03.2015. But reply of the firm is still awaited despite reminder.'

Hence, NC decided to send a final reminder to firm to furnish reply within l5 days time. The

51 Committee also decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificare (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

EpCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 02.06.2015 .

___■.ィ ,…
33    111111‐ ::■ :,1=:ちれ:・"
幕二鮮:蔚構



s2 Decision : NC noted that firm has not replied to D/L dated 04. l2.2}l4 reminder dated

i t18.12.2014 and final reminder dated 23.03.2015. Since no reply was received form firm
, ,despite repeated reminders, the committee decided to Reject the case with direction to firm to
, ,puy custom duty & applicable interest for EODC.

. i* may take suitable:onsequenlial action accordingly.

IHQ File

,01/81/050/00285/AM15/

IHQ File
53:o1/81/050/00287/AM15/

ICase No.:39/13/81‐ ALC2/2014

lHQ Fiiも     ~  
‐~  ~

|:01/81/050/00455/AM15/

RLA File

:05/23/040/00246/AM14/

RLA File

:05/23/040/00159/AM15/

Party Name:TOSHIBA JSW
POWER SYSTEMS PRIVATE
LIMITED

RLA File
:04/24/040/00090/AM15/

Party Name:JUPITER SOLAR
POWER LIMITED

RLA File

Rejected

Status:Deferrcd

Dcfer Datc:

γ ?… …

Case No.:28/10/81‐ ALC2/2014 Party Namc:ELKAY
TELELINKS LTD

Meet No/Date:1/81-
:ALC2/2015

117.04.2015

Lic.No/Date:0510389765
117.07.2014

IMcet No/Date:1/81‐

lALC2/2015
:17.042015

"Nγ

D彎

,Iw

ICase No.:30/10/81¨ ALC2/2014 Party Name:COLORPLAST   ,Meet No/Date:1/81‐
SYSTEMS PVT LTD       :ALC2/2015

117.04.2015

Status:Deferred

ILic No/Datc:0510389858 1Defer Date:

122.07.2014            102.06.2015

Mcet No/Datc:1/81‐

IALC2/2015
117.042015

Decision : NC observed that the case is under examination of C&PC. A DO lrom DGFT has
,been sent to C&PC on 3.2.2015 for reply. NC decided to send a reminder to C&pC to
rexpedite the reply. The case stands deferred to 02.06.2015.

Status:Deferred

:Lic.No/Date:0410159061 1Defer Date:

122.07.2014        102.06.2015

‐  IDecision :NC decided to send a letter tO flllH tO submit the foHowing information as per written

l lCOmments of DHI宙 de U.0.No.3(56)/2015-TSW(B)/106 dated 10.o3.2014(copy Encloscd)

1 1

1541The COmmittee also decided tO chcck from thc flrm whether h is a case of Physical Export/

I IDeemed ExpOrt.In casc it is a Deemed cxport,■1lH shOuld pro宙 de a cOpy of Prqect

l lAuthority Certiflcate(PAC).In Case the supply is against invalidatiOn letter Of an EPCG

I IAuthorisatiOn,the nrm may be prO宙 ded the fO110wing infOrmatiOn:― (1)EPCG licence number
l :and date(ii)CIF valuc Ofthe license(iii)Whether this licence was issued under Zero duty or

l鷺L戦譜聾:|:ЪlIぶ『 謂‖8柵:品ど1器概 IE巖

= 1     1｀
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:01/81/050/00441/AM15/ :02/24/040/00090/AM15/ 25.082014 02.06.2015

Decision : NC noted that a Deficiency letter was issued to the firm on 5.3.2015 As no reply

from the firm has been received from them, NC decided to send a reminder to the firm to
expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of
Project Authority Certificate (PAC). In case the supply is against invalidation letter of an

EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence

number and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero

duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured

(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The

case stands deferred to 02.06.2015.

HQ File

:01/81/050/00419/AM15/

Case No.:3/13/81-ALC2/2014 Party Name:KRISHNA
MINING T00LS PRIVATE
LIMITED

RLA File

:02/24/040/00108/AM15/

HQ File

101/81/050/00418/AM15/

Case No.:2/13/81‐ALC2/2014 Party Name:MANAKSIA LTD.(
FORMERLY HINDUSTHAN
SEALS LTD.)

RLA File

:02/24/040/00123/AM15/

Mcet No/Date:1/8ト

ALC2/2015
17.04.2015

Status:Deferred'

Lic.No/Date:0210204884 1Defer Date:

29.08.2014           1o2.06.2015

Meet No/Date:1/8ト

ALC2/2015
17.04.2015

ILic.No/Datc:0210204981 Defer Date:

15.092014           1o2.06.2015

Decision : NC noted that Deficiency letter was issued on 19.12.2014 to the firm. A reminder

'has also sent to the firm on 05.03.2015. But reply of the firm is still awaited despite reminder.

Hence, NC decided to send a final reminderto firm to furnish reply within l5 days time. The

56 Committee also decided to check from the firm whether it is a case of Physical Export/
iDeemed Export. In case it is a Deemed export, firm should provide a copy of Project r

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

,and date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero duty orl

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands,

:deferred to 02.06.2015 .

Status:Deferred r

57 Decision:NC noted that Deiciency letter was issued on 19.12.2014 1o the frmo A reminderl

l誦:Trtti抵 1翼品T北子‰淋T蹂『∬¶胤ll翠罵評さ謝:駆哩:

Comm■ tee Jso decided to check■ om the irm whether h is a case of PhyJcJ Expo〃 |

Ocemed Export.In case■ is a Deemed expon,■ m should provide a copy of Prqecti~  0シオ   |
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Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG :

tAuthorisation, the firm may be provided the following information:- (i) EPCG licence number

,and date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

IEPCG licence holder intends to discharge the EO against the EPCG licence. The case stands,

ldeferred to 02.06.2015 .

:Mcet No/Date:1/81¨:Case No. :26 I 13 I 8l - ALCZ l20l 4 P artv Name: J AIN SON iStatus:Deferred
CABLESINDIA PVT.LTD. IALC2/2015

,17.04.2015

1器厨児5υ0044νAMl夕  飛ち刷iυ0000νAMly
Decision : NC noted that Deficiency letter was issued on 19.12.2014 to the firm. A reminder
has also sent to the firm on 05.03.2015. But reply of the firm is still awaited despite reminder.

i 
'Hence, 

NC decided to send a final reminder to firm to furnish reply within l5 days time. The

,5g iCommittee also decided to check from the firm whether it is a case of Physical Export/

, ;Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

: :Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

, ,Authorisation, the firm may be provided the following information:- (i) EPCG licence number

; land date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero duty or

13 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
lppCC licence holder intends to discharge the EO against the EPCG licence. The case stands

|  ldeferred to 02.06.2015.

「
郡
1・
薦
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品` 壷ё贔 静NDIA雄
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oヾ/Date:1/81‐     IStatus:Deferred
/2015            1

|         :         :17.04.2015    1     '
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Decision : NC decided to send a Ietter to firm to submit the lollowing information as per written
rcomments of DIPP vide U.O. No.1214912015-TSW59 dated 05.05.2015 as under:-

t9't Reply submitted by the firm vide their letter dated 25.12.2014has been perused which is not
i complete and they may be asked to submit the following information:

: t. For net weight of components to be manufactured from import items at Sl. No. I to 8, details of ,

r components with net weights thereof may be indicated. :

1 2. Detailed calculations for the length of import items at Sl. No. I to 8, supported by length andI number of pipes in the export products

:■■デ
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ILic.No/Date:0810133370 1Defer Datc:

11709.2014            1o2.06.2015

36

at:L:1■ 、ゞ



The Committee also decided l.o check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the license (iii) Whetherthis licence was issued underZero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 02.06.20 1 5.

Decision : NC observed that the comments of DIPP vide U.O. No.l2l9l20l5-TSW/85 dated

1810212015 has been received. However, the firm has not cleared whether the case is a

60 Physical Export or Deemed Export. The Committee decided to check from the firm whether it

is L case of Physical Export/ Deemed Export. In case it is a Deemed export, firm should

provide a copy of Project Authority Certificate (PAC). In case the supply is against

invalidation letter of an EPCG Authorisation, the firm may be provided the following I

information:- (i) EPCG licence number and date (ii) CIF value of the license (iii) Whether this

licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)

Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

against the EPCG licence. The case stands deferred to 02.06.2015.

一 Status:Deferred

鴨蔦瓶蕊

「

1辮器“
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ltti5

Case No.:17/13/81‐ ALC2/2014 Party Name:LAXMI Meet No/Date:1/81-     IApproved

61

‐Case No.:15/13/81-ALC2/2014 Party Name:MEヽ V
ELECTRICALS LTD

HQ File

:01/81/050/00431/AM15/

Case No.:16/13/81-ALC2/2014 Party Name:TD POWER
SYSTEMS LTD

HQ File

:01/81/050/00432/ANl15/

1漱漁ピ    |     |
RLA F‖e              lLic.No/Datci341 0040575 Defer Date:
:34/24/040/00159/AM15/      24.09.2014             o2.06.2015

HQ File

:01/81/050/00433/ANl15/

IELECTRONICS MOULDS&
IPRECISION ENGG P.LTD.

RLA File

:07/24/040/00220/AM15/

:ALC2/2015          1
117.04.2015              1

1Lic.No/Date:0710106744 1
124.09.2014

Status:Deferred

|

62 Decision : NC decided to ratify the norms of above AA as per written comments of DeitY'

vide U.o. No. l7(38)/2014-IPHW dated 16.04.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

37

Ｆ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

」



Decision : NC decided to send a letter to firm to submit the following information as per written
. comments of MSME vide ID No. 30(224)12014-ME dated 05.03.2015 (copy enclosed)

63 The Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the license (iii) Whetherthis licence was issued underZero duty or
,3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How .

lEPCG licence holder intends to discharge the EO against the EPCG licence. The case stands r

deferred to 02.06.20 I 5.

町

―
― ― ―

|:01/81/050/00424/AM15/

iCase No。 :5ノ 13/81‐ ALC2/2014

65 1HQ Fi18

101/81/050/00421/AM15/

:Party Name:FC1 0EN
iCONNECTORS LIMITED

IRLA File

110/24/040/00058/AM15/

Status:Deferred i

1什″鰍 F     I     I
titiヽも′b五i&loib638810 15さ fei bilよ   |
126.09.2014            102.06.2015

Case No.:8/13/81‐ALC2/2014 Party Name:FRICTION

IMETAL FIBRES(INDIA)
P.LTD

RLA File
:05/23/040/00273/AM15/

Meet No/Date:1/81‐

ALC2/2015
17.04.2015

Status: Deferred

Lic.No/Date:0510391350  Defer Datc:

25.09.2014            o2.06.2015

Status: Deferred

ILic No/Datc:0510391348 1Dcfcr Datc:

125.09.2014            102.06.2015

IMeet No/Date:1/81¨

猛

釧 酬 前 面 LC2/2014冨 誦 AVELLS雨

「

「

孵

純

IHQ File              iRLA File
l:01/81/050/00426/AM15/   1:05/23/040/00284/AM15/

Decision : NC noted that a Deficiency letter was issued to the firm on 5.3.2015 As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to

6a'Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of
Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
IEPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
'number and date (ii) CIF value of the Iicence (iii) Whether this licence was issued under Zero
duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The
case stands deferred to 02.06_2015.

DecisiOn:NC obseⅣed thatthe Case haS been refelTed tO R4ShttE on l.5。
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deferred to 02.06。 2015.

I

iCaSe而

而 通 茄 F~邪

       :

HQ File

1661:o1/81/050/00423/AM15/

RLA F‖ e

:05/23/040/00287/AM15/

ILic.No/Datc:0510391364

126.09.2014

Status:Deferred i

lDcfer Datc:   |

.02.06.2015   ‐

on 22.04.2015.Decision : NC observed that the reply of the firm has been referred to DeitY

The case stands deferred to 02.06.2015.

孫 雨 而 繭 続    RIES潜

謝

「

流 ト

RLA Flle

:05/23/040/00263/AM15/

四
¬

Decision : NC noted that Deficiency letter was issued on 19.12.2014 to the firm. A reminJer

has also sent to the firm on 05.03.2015. But reply of the firm is still awaited despite reminder.

Hence, NC decided to send a final reminderto firm to furnish reply within 15 days time' The

67 Committee also decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG'

Authorisation, the firm may be provided the following information:- (i) EPCG licence number,

and date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero duty or,

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How 
'

EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands,

deferred to 02.06.2015 .

IHQ File

:01/81/050/00427/AM15/

Case No。 :40/13/81-

69 ALC2/2014

ILic.No/Date:0510391365 1Defer Date:
126.09.2014            1o2.06.2015

ApprovedCase No.:27/13/81-ALC2/2014 Party NamelJAYACHANDRAN Meet No/Date:1/8ト
ALLOYS PRIVATE LIMITED, ALC2/2015

117.04.2015

HQ Flle

:01/81/050/00443/AM15/

RLA File ILic.No/Date:3210077257

:32/24/040/00013/AM15/ 26.09.2014

Decision:NC decided to rati″ the nOrms of above AA as per wHtten comments of MSME

vide U.0。 No.30(225)/2014-ME dated 05.03.2015(copy enclosed).

RA may take suitable consequential action accordingly'

Party Namc:RATNAMANl   lMeet No/Date:1/81-
METALS&TUBES LIMITED ALC2/2015

117.04.2015

Status: Deferred
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HQ File RLA File Lic.No/Date:0810133502 Defer Date:

07.10.2014            1o2.06.2015:01/81/050/00456/AM15/      :08/24/040/00244/AM15/

Decision : NC noted that a Deficiency letter was issued to the firm on 5.3.2015 As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to
expedite reply. The Committee also decided to check from the firm whether it is a case of
Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of
'Project Authority Certificate (PAC). In case the supply is against invalidation letter of an
EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
numberand date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero
duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The
case stands deferred to 02.06.2015.

, Decision : NC noted that a Deficiency letter was issued to the firm on 5.3-2015 As no reply
' from the firm has been received from them, NC decided to send a reminder to the firm to
l_- expedite reply. The Committee also decided to check from the firm whether it is a case of
70 Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of
; Project Authority Certificate (PAC). In case the supply is against invalidation letter of an

' EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero

, 'duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EpCG licence. The
case stands deferred to 02.06.2015.

|         |

Status: Deferred

ILic.No/Date:0510391541  Dcfer Datc:

110・
10・2014            o2.06.2015

Status:Deferred

Lic.No/Datc:0510391610 Defer Date:

16.10.2014           ‐02.06。 2015

HQ File

:01/81/050/00454/AM15/

HQ File

:01/81/050/00428/AM15/

RLA File

:05/24/040/00295/AM15/

RLA Flle
:05/23/040/00300/AM15/

FT12/13/81‐

ALC2/2014孵  「1濶納_

トIDecisiOn:NC noted that Deflciency letter was issued On 19.12.2014 to the flrm.A reminderhas alsO sent to the■ m ono5.03.2015.But reply ofthe frm is stiH awaited desphe reminder.|

lHenCe,NC decided tO send a inal reminderto nrm to furnish reply within 15 days'dme.The
Commtttec alsO decided tO check from the nrm whether it is a case of Physical Export/1
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Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the licence (iii) Whetherthis licence was issued underZero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 02.06.2015 .

Case No.:7/16/81-ALC2/2014 Party Name:LM WIND POWERIMeetNo/Date:1/81‐
I                   BLADES(INDIA)PVT.LTD  IALC2/2015

17.04.2015

RLA File Lic.No/Date:0710106893

28.10.2014

Status:Deferred‐

Dcfer Date:   |

102.06.2015   1

HQ File
172 1lo1/81/050/00532/AM15/      107/24/040/00259/AM15/

Decision : NC observed that the case has been referred to C&PC on I 3. I .201 5. NC decided to

send a reminder to C&PC to expedite the reply. The case stands deferred to 02.06.2015. 
l

IHQ File
731:o1/81/050/00535/AM15/

RLA File

:11/24/040/00008/AM15/

Status:Deferred

Lic No/Date:1110028105 Defer Date:   ‐

05.11.2014            o2.06.2015   1

Case No.:10/16/81-ALC2/2014 Party Name:BHARAT HEAVY ‐Meet No/Date:1/8ト
‐                     ELECTRICALS LIMITED    ALC2/2015

17.042015

Decision : NC observed that the case has been referred to DHI on 13.1.2015. NC decided to

.sendaremindertoDHItoexpeditethereply.ThecaseStandSdeferredtoO2.06.2Ol5.
I

CaseNo.:l/l6l8l-ALC2l20l4 PartyName:VIKARSH MeetNo/Date:l/81- Status:Deferred

STAMPINGS INDIA PVT. ALC2I}OI5
LTD. 17.04.2015

He File RLA File Lic.No/Date:31 10065047 Defer Date:

:01/8 t/050i00 526lAMtst :311831040100181/AM l51 12.11.2014 02.06.2015

Decision :NC observed that DHI vide U.O. No. 3( l0)/201 5/TSW(B) 142 dated 2l .Ol .2Ol 5 has
'7A r --.-- 1-.'-)^l^rt^-)^+^-
'* given comments. NC also observed that the firm was requested vide letter dated 05.05.201 5 to

furnish information regarding whether the import item CRNGO Electrical Steel in coils is in,

, ,primary form or secondary form. The reply of the firm is still awaited. Hence NC decided tol

send a reminder to the firm to furnish the requisite information at the earliest. The case stands r

deferred to 02.06.2015.

ALC2/2015          1
17042015             ‐

Lic.No/Date:3110065048 1Dcfer Date:

ルレ
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1_l

t            ‐         '1■ ■ l.● iC●『
‐  |「 '  、  1`■■

: ‐            T '' |I JI=it,:T″ ldo｀
■轟軌滋証報鷲:「"

Meet No/Date:1/81-
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:01/81/050/00527/AM15/ :31/83/040/00180/AⅣ l15/ 112.11.2014 02.06.2015

Decision : NC observed that DHI vide U.O. No. 3(3)l2Ol5/TSW(Byl6 dated 09.01.2015 has

given comments. NC also observed that the firm was requested vide letter dated 05.05.2015 to

furnish information regarding whether the import item CRNGO Electrical Steel in coils is in
primary form or secondary form. The reply of the firm is still awaited. Hence NC decided to

send a reminder to the firm to furnish the requisite information at the earliest. The case stands

deferred to 02.06.20 1 5.

ICase No。 :3/16/81-ALC2/2014 Party NameiVIKARSH      .Meet No/Datc:1/81- Status:Deferred

|♂
PN6 N〕 AⅣ■

1棚篇   |

176

Lic.No/Date:3H0065049 Dcfer Date:

1211.2014 02.06.2015

Decision : NC observed that DHI vide U.O. No. 3(12)12015/TSW(By43 dated 21.01.2015
,has given comments. NC also observed that the firm was requested vide letter dated

,05.05.201 5 to furnish information regarding whether the import item CRNGO Electrical Steel
,in coils is in primary form or secondary form. The reply of the firm is still awaited. Hence NC
idecided to send a reminder to the firm to furnish the requisite information at the earliest. The
case stands deferred to 02.06.2015.

|

臨 蔦ぶ蔦蔦

IHQ Flle

Party Name:QUALITY
POWER ELECTRICAL
EQUIPMENTS PVT.LTD

RLA Filc
:31/83/040/00165/AM15/

Mcct No/Date:1/81¨

IALC2/2015
117.04.2015

1Lic.No/Datc:3110065052

112.11.2014

RLA File

:31/83/040/00179/AM15/

IStatus:Deferred

Dcfcr Datc:

02.06.2015

that the casc has been referrcd to DHI on 5.5.2015.The case stands

77 :o1/81/050/00529/AM15/

IDecision:NC observcd
l  ldeferred to 02.06。 2015.

;caseNo.:5/16/81-ALC2/2014 PartyName:ROLLWELL,MeetNo/Date:l/81-
. : FORGE PVT. LTD. 1ALC2t20l5

: ,17.04.2015

HQ File RLA File Lic.No/Dare:2 4tOO4l622
r78 r:01/81/050/00530/AMl5/ :24124/040/00015/AMl5/ t2.tt.ZOt4

; :Decision : NC observed that the case has been referred to DIpp. NC decided
;of application of the firm to DIPP. The case stands deferred to 02.06.2015.

Status:Deferred

lDefer Date:

102.06.2015

to send a copy

お「
黒温崩面転加4

1  1

Party Name:MODINE
.THERMAL SYSTEMS PVT.

LTD.

IMcet No/Date:1/8ト Status: Deferred

磐「丁ル
11 ,ヽ ′ |■ ::.■・,,こ ■‐ .:´
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13.11.2014

Decision : NC observed that the comments o[DIPP vide U.O. No.l2l9l2}l5-TSW/108 dated
18.02.2015 has been received. However, the firm has not cleared whether the case is a
Physical Export or Deemed Export. The Committee decided to check from the firm whether it
is a case of Physical Export/ Deemed Export. In case it is a Deemed export, firm should
provide a copy of Project Authority Certificate (PAC). In case the supply is against
invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the license (iii) Whether this
licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)
Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 02.06.2015.

Case No.:8/l618l-ALCZl20l4 Party Name:SHIVALIK Meet No/Date:1/8ト Approved
BIMETAL CONTROLS LTD. ‐ALC2/2015

17.04.2015

IHQ File

101/81/050/00534/AM15/
RLA File
:04/24/040/00290/AM14/

RLA File

:05/24/040/00361/AM15/

02.06.2015

IHQ File
:01/81/050/00533/AM15/

Decision : NC decided to ratify the norms of above AA as per written comments of
vide U.O. No.1214912015-TSW/80 dated 05.05.2015 as under:-

Lic No/Date:0510391991

14.11.2014
一
ＰＰDI

Taking clue from SION C-397, quantities of import items

1.10 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordingly.

from SI.No.lto 6 may be a‖ owed asl

Meet No/Date:1/8ト
IALC2/2015

1704.2015

Status:Deferrer I

ILic.No/Date:0910061415 1Defer Datc:

119.12.2014           o2.06.2015

Case No。 :7/1/81¨

ALC2/2015

HQ File

:01/81/050/00007/AM16/

Party Name:MEGHA
ENGINEERING&INFRASTRUCTURES
LTD.

RLA File:09/24/040/00480/AM15/

Decision : NC decided to send a lener to firm to submit the following information as per written

,comments of DIPP vide U.O. No. 1214912015-TSW/81 dated 05.05.2015 as under:-

1. Information in respect of Sl. No. 4 & 5 of Standard Deficiency Format,

gl export Product wise.

Detailed calculations for the quantities of import items.

Requirement of lining materials, supported by lining thicknesses and lining
weights in the export products with wastages claimed at each stage of
manufacture.
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lThe Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

:Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

rAuthorisation, the firm may be provided the following information:- (i) EPCG licence number

land date (ii) CIF value of the license (iii) Whether this licence was issued under Zero duty or
13 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
;EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 02.06.201 5.

Status:Deferred

Lic.No/Date:0310792364 1Defer Date:

24.12.2014            1o2.06.2015

I)ecision :NC decided to send a letter to f1111l to submit the fo1lo、ving information as pcr  written

,Omments Of DHI宙 de U.0.No.3(106)/2015/TSW(B)dated 24.04.2015(copy enc10sed).

821The Corninittec alsO decided to check frorn the flrrn、 vhether it is a case of Physical Export/

IDeemed Export.In case it is a Deemed export,■ rm should pro宙 de a copy of PraCCt

lAuthority Certiflcate(PAC).In Case the supply is against invalidation letter of an EPCG

Authorisadon,the frm may be provided the fo1lowing information:― (1)EPCG licence number

lnd date(iり CIF vJue ofthe license(iii)Whetherthb ltence was issued under Zero duty or

13 per cent Scheme(iV)CustOm duty saved amount(v)PrOduCtS to be manufactured(宙 )How
‐EP(〕 G licence holder intends to discharge the EO against the EP(〕 G licence.The case stands

ldeferred to 02.06.2015.

case No.:6/1 6/81-ALC2/2014 Parry Name:STAR EXPORTS Meet No/Date:l/g I - Approved
ALC2/2015
17.04.2015

1Lic.No/Date:0310792425
'29.12.2014

Decision : NC decided to ratify the norms of above AA as per written comments of DIpp
vide U.O. No.1214912015-TSW/83 dated 05.05.2015 as under:-

Word "Relevant" may be prefixed with the description of import item at Sl. No. L and its
quantity may be allowed as 1.02 Kgs./Kg. content in the export product taking clue from
sloN c-1625.

Quantity of import item at Sl. No. 2 may be allowed upto 4 % of the net weight of steel
wire rods taking clue from S|ON C-1626.

、 
′
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Case No.:21/1/81‐ALC2/2015 Party NameiCROMPTON
GREAVES LIMITED,

Mcet No/Date:1/81¨

ALC2/2015
17.04.2015

HQ File

:01/81/050/00021/AM16/

HQ File

:01/81/050/00531/AM15/

RLA File

:03/94/040/00906/AM15/

RLA File

103/95/040/00808/AM15/

1.

2.

RA may take suitable consequential action accordingly.

ll
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Case No。 :25/1/81¨ALC2/2015 Party Name:POLYCAB WIRES IMcet No/Date:1/8ト
PVT.LTD.            ALC2/2015

117.042015

Status:Deferred

Lic No/Date:0310792834 Defer Date:

12.01.2015            02.06.2015

't\Lc2t2ors I I

,17.042015 ,

1l-i".Nolou,"r OltOtgztZ) l-D"f"t D;;; - 
I

',tz.ot.zots !02.06.201 5 i

Decision : NC decided to send a letter to firm to submit the following information as per written

comments of DIPP vide U.O. No.1214912015-TSW84 dated 05.05.2015 as under:-

l. Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.

2.Detailedcalculationsfortherequirementofeachrawmaterial,exportproductwise
supported by the Cross sectional diagram ofthe cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, expoft product

wise, per KM of export product.

5. Total requirement of each raw material, export product wise, in a tabular form

The Committee also decided to check from the firm whether it is a case of Physical Export/ 
'

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project I

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number I

and date (ii) CIF value of the license (iii) Whetherthis licence was issued underZero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 02.06.20 I 5.

WIRES Mcet No/Date:1/81‐ Status:Deferred

HQ File

101/81/050/00025/AM16/

HQ Flle

:01/81/050/00027/AM16/

RLA File

:03/95/040/00436/AM15/

RLA File

:03/95/040/00364/AM15/

Case No.:27/1/81‐ALC2/2015 Palty Name:POLYCAB
IPVT.LTD

Decision : NC decided to send a letter to firm to submit the following information as per written l

comments of DIPP vide U.O. No.1214912015-TSW85 dated 05.05.2015 as under:-

85,l.SizeofconductorSincablesalongwithquantitiesofcablesinKms,conductorsizewise.
2. Detailed calculations for the requirement of each raw material, export product wise 

i

supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight Per KM of each Cable

4. Materiai-baiancing viz. net content of each imported and indigenous input, export product i

wise, Per KM of exPort Product.
5. Total requirement of each raw material, export product wise, in a tabular form

The Committee also decided to check from the firm whether it is a ca-se of Physical Exlort/,

I ll - ,-'2
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Deemed Export. In case it is a Deemed export, firm should provide a copy of Project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EpCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the license (iii) Whether this licence was issued under Zero dury or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands
deferred to 02.06.20 1 5.

86

Case No.:5`/1/81-ALC2/2015 Party NamclMADHAV
COPPER PVT.LTD. 瞬羽賓

而: rStatus: Deferred

Lic.No/Date:2410041656 1Defer Datc:

13.01.2015            02.06.2015

Status: Deferred

Lic.No/Date:0310792915 ‐Defer Date:
14.012015            02.06.2015

‐HQ File
:01/81/050/00056/Aレ 116/

IHQ File

:01/81/050/00024/AM16/

RLA File
:24/21/040/00112/AM15/

RLA File

:03/95/040/00678/AM15/

Decision : NC-decided to send a letter to firm to submit the following information as per written
comments of DIPP vide U.o. No.1214912015-TSwg6 dated 05.05.20i5 as under:-

I . Information in respect of Sl. No. 3 of Standard Deficiency Format, export product wise.

2. Difference in export item(s) and import item supported by manufacturing operations
involved.

The Committee also decided to check from the firm whether it is a case of physical Export/
,Deemed Export. In case it is a Deemed export, firm should provide u 

"opy 
of project

Authority Certificate (PAC). In case the supply is against invaiidation letter of an EpCG
Authorisation, the firm may be provided the following information:- (i) EPCG licence number
;and date (iD CIF value of the license (iii) Whether this licence was issued under Zero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands
ldeferred to 02.06.20 I 5.

ICaseNo.:24/1/81-ALC2/20「                 耐

|

Decision : : NC decided to send a letter to firm to submit the following information as per written
,37 comments of DIPP vide U.o. No.1214912015-TSWg7 dated 05.05.20IJ as under:-

i 1' Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.

' 2. Detailed calculations for the requirement of each raw material, export product wise
i supported by the Cross sectional diagram of the cable/Buyers data'sheei.

妙

11.t  i `‐  t'`● , I:■ ri=tr'ケ
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3.Net weight per KM of each cable
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4. Material balancing viz. net content of each imported and indigenous input, export product

wise, per KM of export product.

5. Total requirement of each raw material, export product wise, in a tabular form

The Committee also decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project,

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the license (iii) Whetherthis licence was issued underZero duty or:

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

Case No.:13/1/81-ALC2/2015  Party Name:TOSHIBA
TRANSMISS10N&

,Meet No/Datc:1/81-

ALC2/2015
Approved

DISTRIBUTION SYSTEMS I 7.04.2015

HQ File RLA File Lic.No/Date:0910061536

:01/81/050/00013/AM l6l :091241040100533/AM l5l 16.01 .2015

88 Decision : NC decided to ratily the norms of above AA as per written comments of DHI:
U.O. No. 3(109y201 5-TSW/191 dated 24.04.201 5 (copy enclosed).

而
|

RA may take suitable consequential action accordingly.

Case No. : I 7/ I l8l- ALC2/2015 Party Name:TOSHIBA
TRANSMISSION &
DISTRIBUTION SYSTEMS

HQ File RLA File
:01/81/050/000l7lAMl6/ :091241040100515/AM15/

89

一 ― 一

―

一

―
              |

16.03.2015.NC noted that thel

DHI for comments.The case

IStatus:Deferred

lDefer Date:

102.06.2015

as per  written

Decision :NC observed that the case was referred to DIPP on

case does not pertain to DIPP and decided to send the case to

stands deferred to 02.06.2015.

case No.:28/ l/81-ALC2l20l5 Pany Name:POLYCAB WIRES Meet No/Date: l/8 l-
PVT.LTD. ALC2I2O15

: '17.04.2015

HQFileRLAFileLic.No/Date:03|0792968
90:01/81/050/00028/AMl6l :0319510401006601AM15/ l6'01'2015

Decision :NC decided to send a letter to firm to submit the following information

comments of DIPP vide U.O. No.1214912015-TSW/90 dated 05.05.2015 as under:-
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1.

2.

3.

4.

5.

Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.
Detailed calculations for the requirement of each raw material, export product wise
supported by the cross sectional diagram ofthe cable/Buyers data sheet.
Net weight per KM of each Cable
M.aterial balancing viz. net content of each imported and indigenous input, export product
wise, per KM of export product.
Total requirement of each raw material, expoft product wise, in a tabular form

The Committec also decided to check from the■ 111l whether h is a case of Physical Export/
Deemed Export.In case it is a Deemed export,■ 111l shOuld pro宙 de a cOpy of PrtteCtl

:Authority Certiflcate(PAC).In Case the supply is against invalidation letter of an EPCG I
IAutho面 sation,the trm may be prO宙 ded the fo110wing information:― (i)EPCG licence numberl

land date(iD CIF vJuc ofthe license ciり whether this Iに ence was issued underZero duty orl
3 per cent scheme(iV)CustOm duty saved amount(v)PrOduCts to be manufactured(vi)HOWI

EPCG licence holder intends to discharge the EO against the EPCG licence.The case standsi

ldeferred to 02.06.2015.

F而

而 nК郷
~‐

甲
評
繭 面 戸

霊酬 P百
~

FQFil而層1/050/00029/AM16/13硫 聯 /95/040/0032菰品 市 漏 Datettb"2967
|

Decision :NC decided to send a letter to firm to submit the following information as per written comments ofDIPP vide U.O. No. l2/49/2}lS-TSW9l dated 05.05.2015 as under:I

1' Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.2' Detailed calculations for the requirement of each raw material, export product wise supported
by the Cross sectional diagram of the cable/Buyers data sheet.3. Net weight per KM of each Cable

4' Material balancing viz. net content of each imported and indigenous input, export product wise,
per KM of export product.

5. Total requirement of each raw material, export product wise, in a taburar form

| :The COmmittec JsO dedded to check■Om the nrln whether it is a case Of PhysicJ Export/Deemed

i lExport.In case it is a Deemed export,Orm shOuld pro宙 de a copy of Praect Authority Certiicate

lf錦:il″l1ll譜l鷺蹴111おI:躍l駆嚇靴「肌お器器耽l営∫胤T::点:
|(五)Whether ths licence was issued under Zero duty or 3 per cent scheme ov)CustOm duty savcd

l  am°
unt(v)PrOducts tO be manufactured(宙

)HOw EPCG licence holder intends tO discharge the EO

l  againstthe EPCG licence.The case stands deferred to 02.06.2015.

′ν

16012015

Status:DefFered

Dcfcr Datc:

02.06.2015

―‐
一
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:01/81/050/00030/AM16/      103/95/040/00797/ANl15/

Decision :NC decided to send a letter to firm to submit the following information
comments of DIPP vide U.O. No.1214912015-TSW92 dated 05.05.2015 as under:-

Case No.:30/1/81‐ALC2/2015

HQ File

HQ File

:01/81/050/00032/AM16/

Party Name:POLYCAB WIRES
PVT.LTD.

RLA File

RLA File

:03/95/040/00589/Aいプ115/

Meet No/Date:1/81‐

IALC2/2015
117.04.2015

ILic.No/Date:0310792966

116.01.2015

Dcfer Date:

102.06.2015   1

as per writtenl

L. Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise. l

2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable

4. Material balancing viz. net content of each imported and indigenous input, export 
I

5.Totalrequirementofeachrawmaterial,exportproductwise,inatabularform

,

rThe Committee also decided to check from the firm whether it is a case of Physical Export/ I

,Deemed Export. In case it is a Deemed export, firm should provide a copy of Project r

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG 
r

Authorisation, the firm may be provided the following information:- (i) EPCG licence number 
i

and date (ii) CIF value of the license (iii) Whetherthis licence was issued underZero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How,

EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

,deferred to 02.06.201 5.

Case赫 而 繭 百
『 繭 評

蔽 面 蕊
ALC2/2015         1
17.04.2015             1

Lic.No/Date:0310792969 1Defer Date:
116.01.2015            '02.06.2015

Decision :NC decided to send a letter to firm to submit the following information as per written

comments of DIPP vide U.O. No.1214912015-TSW93 dated 05.05.2015 as under:-

93 l. Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.

2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram ofthe cable/Buyers data sheet.

3. Net weight Per KM of each Cable

4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

5. Total requirement of each raw material, export product wise, in a tabular form

I
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The Committee also decided to check f,rom the firm whether it is a case of Physical Exporr/
Deemed Export. In case it is a Deemed export, firm should provide a copy of project'
Authority Certificate (PAC). In case the supply is against invalidation letter of an EpCG
,Authorisation, the firm may be provided the following information:- (i) EPCG licence number
and date (ii) CIF value of the license (iii) Whetherthis licence was issued underZero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands
deferred to 02.06.20 1 5.

Case No.:72/1/81-ALC2/2015

94

Approved

HQ File RLA Fite Lic.No/Date:0 3t0793079
:01/81/050/00072/AMt6/ :03t95/040/00876/AMl5t 19.01 .2015

Decision : NC decided to ratily the norms of above AA as per written comments of DIpp
vide U.o. No.12149/2015-TSW94 dated 05.05.2015 as under:-

1.. Words "other than rectangular/square shape & containing 75000 Kgs. of Cold Rolled
Stainless Steel Nickel J1 quality " may be suffixed with the description of export product.2. Words "of relevant grade & thickness" may be suffixed with the description of import item
and quantity of import item may be allowed as 97500 Kgs. as 1.30 Kgs./Kg. content in the' export products as per SION C-932.

RA may take suitable consequential action accordingly.

Party Name:RAJGURU
ENTERPRISES PVT LTD.

Mect No/Date:1/81-

ALC2/2015
117.04.2015

Status:Deferred

Lic.No/Date:0710107472 1Dcfer Date:
‐20.01.2015            102.06.2015

to DIPP On l.5.2015.NC noted that the

the casc tO MoS fOr cOmments.The case

Case No。:74/1/81-ALC2/2015 Party Name:MANLY SILICON 
‐Meet No/Datc:1/8ト

STEEL PRIVATE LIMITED  ‐ALC2/2015
1704.2015

LI麒:漁
~^1涙
雉 、

~

lDecお
bi蒟 悪肩ごthat而面 高 圧姦 ferred

iCaSe dOes nOt pertain tO DIPP and dccided to send

lStandSdeferredtOo2.06.2015。
|

ICase｀ 0::'力 i′患1:ALё ,′,biζ  ‐lartyN:鳥き:ё良6青ヽ Meet No/Datc:1/81- Status: Deferred
CORPORATION PVT.LTD. IALC2/2015

'17.04.2015HQ File RLA F‖ e Lic.No/Datc:0310793127 ‐Dcfer Date:

‐
20.01.2015            102.06.2015

,foHowing informatiOn as pcr cOnlments

:01/81/050/00o22/AM16/      lo3/94/040/00910/AM15/

::t'I'′・2 1li

Decision :NC decided to send a letter to firm to submit the
of the representative of DIpp as under:_
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1. SDL 3,4,5&ll

The Committee also decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the license (iii) Whether this licence was issued under Zero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 02.06.201 5.

Case No。 :23/1/81-ALC2/2015 ‐Party Name:AMARTARA PVT.IMeet No/Date:1/8ト
|                   ILTD.               IALC2/2015

117.04.2015

HQ File              ‐RLA File             Lic.No/Date:0310793133 ‐Defer Date:
:01/81/050/00023/AⅣ l16/      .:03/94/040/00977/AM15/      120.01.2015             1o2.06.2015

Decision:NC observed that the case was referred to E)IPP on iO.4.2015.NC noted that the

case does not pertain to DIPP and decided to send the case to C`と PC for coFrlinents.The case

stands deferred to 02.06.2015.

|

Case No.:1/1/81-ALC2/2015 Party Name:RSAL STEEL
PRIVATE LIMITED

IMeet No/Date:1/81‐    IStatus:DeFerred

I伴″鰍ピ    |
ILic.No/Date:5610004520 1Defer Date:RLA FileHQ Filc

:O1/81/050/00001/AM16/

Decision :NC decided
comments of MoS vide

|:56/24/040/00045/AM15/    21.012015         1o2.06.2015

to send a letter to flrm to subnlit the fo1lo、 ving information as per  written

U.0.No.2(5)/2015-TD dated 25.03.2015(copy enc10sed).

98 The Committee also decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence number

and date (ii) CIF value of the license (iii) Whether this licence was issued under Zero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands I

deferred to 02.06.201 5. 
:

99 Case No.:26/1/81-ALC2/2015 Party Name:POLYCAB

…
Ⅲ
l:::|17111::iliil―

‐      ― ''■ 110
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RLA File
:01/81/050/00026/AM16/     103/95/040/00883/AM15/

lDecision :NC decided to send a letter to firm to submit the following information as per written
rcomments of DIPP vide U.o. No.l2l49l20l5-TSw99 dared 05.05.2015 as under:-

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the cross sectional diagram of the cable/Buyers data sheet.
3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

The Committee also decided to check from the firm whether it is a case of physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of project
,Authority Certificate (PAC). In case the supply is against invalidation letter of an EpCG
rAuthorisation, the firm may be provided the following information:- (i) EpCG licence number
and date (ii) CIF value of the license (iii) Whether this licence was issued under Zero duty or
,3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
lgpCC licence holder intends to discharge the EO against the EPCG licence. The case stands
;deferred to 02.06.201 5.

|

IHQ File

HQ File

101/81/050/00059/AM16/

IWIRES PVT.LTD. :ALC2/2015        1
:17.04.2015             1

:Lic.No/Date:0310793172‐ Defer Date:

12101.2015           1o2.06.2015

1珊r… F酬
Li面高 iも16面ラう孫百

~「 ~
21.01.2015      1

Meet No/Datc:1/81-     status:Deferrcd

ALC2/2015         ‐
1704.2015            

‐晩Nυ防呻
17∵liI

1 _ ‐ 1   「`・``.1)f:'li

Case No.:59/1/81-ALC2/2015  Palty Name:ASCENT

INETWORKS PVT.LTD,

RLA File

103/94/040/00903/AM15/

Decision: NC noted that iA, Mu.uui vide letrer No.03/94l00g03/AM ls/ll3.dated dated
100 21'01.2015 has as informed that the above mentioned AA has been issued on net to net basis

with accountahility clause as per general note 4 of SIoN for Engineering products.
Therefore, NC decided to close the case. RA may take suitable consequential action
accordingly.

RA may take suitable consequential action accordingly.

hl

Case No。 :19/1/81‐ALC2/2015 Party｀ lme:POLYCAB
IWIRES PVT.LTD.

HQ File RLA File
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:01/81/050/00019/AN416/ :03/95/040/00204/AM15/     122.01.2015 02.06.2015

Decision :NC decided to send a letter to firm to submit the following information as per wriften
comments of DIPP vide U.O. No.1214912015-TSW/I0l dated 05.05.2015 as under:-

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.

2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable

4. Material balancing viz. net content of each imported and indigenous input, export
product wise, per KM of export product.

5. Total requirement of each raw material, export product wise, in a tabular form

The Committee also decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence

number and date (ii) CIF value of the license (iii) Whether this licence was issued under

Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 02.06.2015.

Case No.:31/1/81-ALC2/2015 Party Namc:POLYCAB
/ヽ1RES PVT.LTD.

Mcet No/Date:1/81‐      ‐Status:Deferred
ALC2/2015
17.04.2015

Lic No/Date:0310793198 1Defer Date:

22.01.2015           1o2.06.2015
HQ Filc

:01/81/050/00031/AM16/

RLA Filc

:03/95/040/00503/AM15/

Decision :NC decided to send a letter to firm to submit the following information as per written

comments of DIPP vide U.O. No.1214912015-TSW/102 dated 05.05.2015 as under:-

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.

2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
102 3. Net weight per KM of each Cable

4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

5. Details of import item at Sl. No. 11 namely, Polidiemme Compound and its specific use

in the export Products.
6. Total requirement of each raw material, export product wise, in a tabular form

The Committee also decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence

|,11鳳
14課嶺薫
富
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number and date (ii) CIF value of the license (iii) Whether this licence was issued under
Zeto duty or 3 per cent Scheme (iv) Custom duty saved amount (v) products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EpCG
licence. The case stands deferred to 02.06.2015.

Case No.:69/1/81‐ALC2/2015  1Party Name:ANACON      IMeet No/Date:1/8ト

IPROCESS CONTROL PVT.  ALC2/2015
1LTD 117.04.2015

RLA File
:03/94/040/00919/AM15/

‐Lic.No/Date:0310793389
129.01.2015

Approved

Status:Deferred

Decision:NC decided to ratify the nOrms Ofabove AA as per GN-4 for Engineenng productsl

based On written conllnents Of E》 IPP vide U.o.No.12/49/2015-TSW/103 dated o5.05.2015

RA rnay take suitable consequential actiOn accOrdingly.

I

HQ File              RLA Filc
lLic No/Date:0310793498 1De｀ i bitei:01/81/050/00047/AM16/    :o3/94/040/01o32/AM15/    o2.02.2015        102.06.2015

DeciSm Nc“ d“山 O send iおlenも 編 お
漱

=盤

殿 罷‰ 践 R電:lrS高
品 高comments of DIPP vide U.0。 No.12/49/2015-TS

‐      1.  Difference in export item namely′
″
COpper Rods″ and impOrt item namely′ COntinuOus‐          Cast cOpper Wire Rods suppOrted by manufacturing operationsinvOlved.

‐      2. !nformatiOn in respect Of sl.No.3&11 0f standard Deficiency Format′ export product
104 1           wise.

The COnllnittee alsO decided tO check from the flrm whether it is a case of Physical Export/

Deemed Expo■ .In case L is a Deemed export,■ rln shOuld provde a cOpy of Praect
lAuthority Certiflcate(PAC).In Case the supply is against invalidatiOn letter Of an EPCGI

AuthOnsation,the irm may be prO宙 ded the fOl10wing informatiOn:―
(1)EPCG licencel

number and date(ii)CIF vJue of the license(iii)Whether this licence was issued underl

lZer°
 duty or 3 per ccnt scheme (iV)Custom duty saved amount(v)PrOducts tO bel

lmanufactured(宙 )How EPCG licence hOlder intends tO discharge the EO against the EPCG I
‐licence.The case stands deferred to 02.06.2015.                                        |

IHQ File

103.:01/81/050/00069/AM16/

「5赫総 _
IParty Name:GUJARAT
ICOPPER ALLOYS LTD.

IRLA File

:03/94/040/01o31/AM15/

1鷺漱
iよ iた 11‐

|ム

tiま bιferied

Ⅲl[:ヽ 6′b農よ03ib"j4うケIDe籠 :b農よ
r 02.06.2015
lt
Ul.l n --r"

:l

. 
.,.i

r , ir. f'-J

, .f' I -,i I!}in 1'.'t:t:l
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Decision :NC decided to send a letter to firm to submit the following information as per written
comments of DIPP vide U.O. No.1214912015-TSW/105 dated 05.05.2015 as under:-

1,. lnformation in respect
wise.

of Sl. No. 3 & 11 of Standard Deficiency Format, export product

The Committee also decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence

number and date (ii) CIF value of the license (iii) Whether this licence was issued under

Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 02.06.2015.

Case No.:16/1/81-ALC2/2015 Party NamelTOSHIBA     IMeet No/Date:1/81¨     Status:DeFerred l
l                    TRANSMISS10N&       ALC2/2015         1          1
1                    DISTRIBUTION SYSTEMS  17.042015         1          1

106器厨掲5γ0001α AMlα  Ъち刷iα00617AMl夕  :Fど出管
αO"0061590‐
離ヾ 撫5 1

‐           ― ‐    ~~           ‐                                      ‐           ~    ~~ ~       :

Decision : NC observed that the case has been rcferred to E)Hl on 16.03.2015. The casel

stands deferred to 02.06.2015。

Case No.:49ll/81-ALC2/2015 Parry Name:ANIK
INDUSTRIES LIMITED 'ALC2I2O15

17.04.201s

He File RLA File ,Li..No/Dut.,0310793582 ,Defer D_ate: _ ,

:01/8t/050/00O4glAM16 :03194104010061l/AMl5/ )O4.O2.2Ols '02.06.20t5 '

107

Decision : NC observed that the case was referred to DIPP on 10.04.201 5. NC noted that the '

case does not pertain to DIPP and decided to send the case to MoS for comments. The case

stands defcrred to 02.06.2015.

2. Justification for manufacture of "Copper Sheets" from
Rods" supported by manufacturing operations involved.

"Continuous Cast Copper Wire

Mcct No/Datc:1/81‐      Approved
ALC2/2015         

‐       |
17.04.2015                         1

Lic.No/Date:0310793590         .
04022015             ‐          |

AAぉ rr而■
ぴwIIIぷ

Case No.:61/1/81-ALC2/2015

HQ File

:01/81/050/00061/AM16/

Decision:NC decided to

,Party Namc:POSCO
IELECTRICAL STEEL INDIA
PVTo LTD.,

IRLA File

103/95/040/00846/AM15/

ratify the norms of above

iitt二黒漱ぎ

Ａ
υ
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2(12)/2014¨ TW dated 28.04.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

,0, lht 
Committee also decided to check from the firm whether it is a case of physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of project
I Authority certificate (PAC). In case the supply is against invalidation letter of an EpcG

Authorisation, the firm may be provided the following information:- (i) EpcG licence,
number and date (ii) CIF value of the license (iii) Whether this licence was issued under:' zero duty or 3 per cent Scheme (iv) custom duty saved amount (v) products to be

' manufactured (vi) How EPCG licence holder intends to discharge the Eo against the EpCG, licence. The case stands deferred to 02.06.2015.
i

Case No.:12/1/81-ALC2/2015 Party Namc:BINDAL

SMELTING PVT LTD

HQ File

:01/81/050/00o12/AM16/      lo5/23/040/Oo505/AM15/

Decision:NC dccided tO send a lcttさ it6 Arm i6 suぢ mit
comments of MsME vidc u.o.No.30(10)/15-ME dated

Case No.:60/1/81-ALC2/2015  Party Name:LARSEN&

ITOUBRO LIMITED

Megi、g/Datよ 1/恵 11  1stitisDettrr`五
IALC2/2015        1
117.04.2015            1

1Lic.No/Date:bζ lobO10う31befer Dite:

105.02.2015     102.06.2015

the fo110wing infOrlnatiOn as per 、vritten
17.04.2015(cOpy enc10sed).

性き州reν
田‐ ‐ppЮVed

17.04.2015

.Lic.No/Date:0310793682 1
106.02.2015              1

HQ File

:01/81/050/0006o/AM16/

RLA Filc

RLA File

:03/95/040/Oo851/AM15/

Decision : NC decided to ratify the norms
vide U.O. No. 12t49t2015-TSWI l0 dated

of abOve AA as per written comments Of DIPP

05.05.2015 as under:―

1.05

1.03

卜0
1. Net empty weight of export product 1, may be specified as 762.364 MT.2' lmport items at Sl. Nos. 1 to 4 shall be of relevant grade and thickness as contained

in the export product.

Quantity of import item at sl. No. L may be allowed 1.0392 Kgs./Kg. content in theexport product as claimed by the firm.
Quantity of impon item at sr. No. 2 may be ailowed 1.03 Kgs./Kg. content in theexport product as claimed by the firm.

5' Quantity of import item at sr. No. 3 may be ailowed as 129108 Kgs. as
Kgs./Kg. content in the export product.

5' Quantity of import item at sr. No. 4 may be ailowed as723g2Kgs. as
Kgs./Kg. content in the export product.

t

3.

4.

|
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RA may take suitable consequential action accordingly.

Case No.:73/1/81-ALC2/2015 1Party Namc:TOSHIBA
TRANSMISSION&
DISTRIBUT10N SYSTEMS

HQ Flle

:01/81/050/00006/Aヽ 416/

Case No.:3/l l8l-ALC2/2015 Party Name:MPP
TECHNOLOGIES PRIVATE
LTD,

RLA File

:07/24/040/00309/AM15/

~TI

Meet No/Date:1/81-    Status:Deferred

lALC2/2015         1
17.04.2015

Lic.No/Datc:0710107605 1Defcr Datc:

12.02.2015           102.06.2015

HQ File             RLA Filc             Lic.No/Datc:0910061604 Defer Date:
:01/81/050ノ 00676/AⅣ l15/    109/24/040/00620/AM15/     11.02.2015            1o2.06.2015

Decision:NC observed that hard copy ofapplicttion has not been received frorn RA.Hence NC

decided to send E― mailto RA to for、vard hard copy ofthe appHcation.The case stands deferred to

02.06.2015。

Case No.:6/l l8l-LLCZl20li Party Name:LAXMI MeetNoiDate:l/El- Status:neferreO
ELECTRONICS MOULDS& IALC2/2015        '
PRECISION ENGG P.LTD. 17.04.2015

RLA Filc            lLic.No/Date:0710107598 1Defer Date:
:07/24/040/00402/AM15/     11.02.2015            o2.06.2015

Decision : NC noted that a Deficiency letter was issued to the firm on 7.4.2n l5 As no reply

from the firm has been received from them, NC decided to send a reminder to the firm to

expedite reply. The Committee also decided to check from the firm whether it is a case of

112 Physical Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy

of Project Authority Certificate (PAC). In case the supply is against invalidation letter of an

EPCG Authorisation, the firm may be provided the following information:- (i) EPCG licence

number and date (ii) CIF value of the licence (iii) Whether this licence was issued under

Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 02.06.2015.

HQ File

:01/81/050/00003/AM16/

Decision : NC decided to send a letter to firm to submit the following information u, p., written

lt3 comments of DHI vide U.O. No. 3(81)/2015/TSW(Byl53 dated 07.04.2015 (copy enclosed).

The Committee also decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence,

number and date (ii) CIF value of the license (iii) Whether this licence was issued under

|lβl″:二

~
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Zeto duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EpCG
licence. The case stands deferred to 02.06.2015.

HQ File

:01/81/050/00011/Aヽ 416/

RLA File

:05/23/040/00516/AM15/

Case No.:H/1/81‐ALC2/2015 1Pany Name:JMW INDIA(P) IMeet No/Datc:1/81-
lLTD.                :ALC2/2015

‐17.04.2015

rStatus:Deferred

ILic.No/Date:0510393172 ‐Defer Date:

112.02.2015            102.06.2015

IMcet No/Date:1/81-    status:Deferred
lALC2/2015        1
117.04.2015             '

ILi`.ヽ
も/b農 8:o316'9jttζζ lD8拮 i blte:

112.02.2015       102.06.2015

Decision : NC observed that the comments of DIPP vide U.O. No. l}l4gl2lls-TSW/ll4
dated 05.05.2015 has been received. However, the firm has not cleared whetherthe case is a

114 Physical Export or Deemed Export. The Committee decided to check from the firm whether
it is a case of Physical Export/ Deemed Export. In case it is a Deemed export, firm should
provide a copy of Project Authority Certificate (PAC). In case the sipply is against
invalidation letter of an EPCG Authorisation, the firm may be provided-t[e following
information:- (i) EPCG licence number and date (ii) CIF value of the license (iii) Whether
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 02.06.2015.

Case No.:62/1/81-ALC2/2015

HQ File

Party Namc:APAR
INDUSTRIES LIMITED

RLA File
:01/81/050/00062/AM16/      :o3/94/040/00934/AM15/

Decision : NC decided to send a
comments of DIPP vide U.O. No.

letter to firm to submit the following information as per written
12149/2015-TSWI l5 dated 05.05.2015 as under:_

Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cable/ Buyers data sheet.
Net weight of each Cable
Material balancing viz. net content of each imported and indigenous input, export
product wise.

4. Total requirement Of each raw materiat eXporヒ product wise′ in a tabular fOrm

The COrnrnittec alsO decided tO check from the flrrn、
″hether it is a case Of Physical Export/

Deemed Export.In case it is a Deemed export,■
111l shOuld prO宙 de a cOpy of Pr● eCt

Authority Certincate(PAC).In Case the supply is against invalidatiOn letter Of an EPCG

AuthorisatiOn,the nrm may be prO宙 ded the fO110wing infOrmatiOn:_(i)EPCG licence
number and date(ii)CIF value Of the licensc(iii)Whether this licence was issued undcr

Zero duty or 3 per cent scheme(市
)Custom duty saved amount(v)PrOducts tO be

卜:::」 :・年■■!|:■ "‖

1.

2.

3.
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manufactured (vi) How EPCG licence holder intends to discharge

licence. The case stands deferred to 02.06.2015.

the EO againstthe EPCG:

Case No.:63/l/81-ALC2/2015 Party Name:APAR Meet NoiDate:l/8 l- Status:Deferred
INDUSTRIES LIMITED :ALC212015

HQ File RLA File Lic.No/Date:03 10793854 Defer Date:

:01/81/050/00063/AMl6/ :03194t0401010441AMl51 12.02.201s 02.06.2015 
'

Decision : NC decided to send a letter to firm to submit the following information as per written

comments of DIPP vide U.O. No.1214912015-TSWI 16 dated 05.05.2015 as under:- 
l

1. Detailed calculations for the requirement of each raw material, export product:

wise supported by the cross sectional diagram of the cable/ Buyers data sheet. 
:

2. Net weight of each Cable

3. Material balancing viz. net content of each imported and indigenous input, export i

oroduct wise.
1 l6 4. Total requirement of each raw material, export product wise, in a tabular form 

l

.

The Committee also decided to check from the firm whether it is a case of Physical Export/,

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project:

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence:

number and date(iり CIF vJue of the license oiり Whether this licence was issued undel

Zero duty or 3 per cent Scheme(市 )CustOm duty saved amount(v)PrOducts to bei

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 02.06.2015.

Case No。 :8/1/81‐ ALC2/2015   Party Name:GUPTA
SHEETS LTD.

METAL  IMeet No/Date:1/81- Approved

HQ File

:01/81/050/00008/AM16/

RLA File

:05/23/040/00507/AM15/

IALC2/2015         ‐

117.04.2015              1

1Lic.No/Date:0510393195 ‐

113.02.2015             1

Decision:NC decided to ratitt the norms of abovc AA as per w面 ten comments

vide U.0.No.12/49/2015-・「 SW/117 dated 05.05.2015 as under:¨

Taking clue from SIONs C-1196 & C-1197, Advance Authorisation may be ratified as under:

L Quantity of import item
export item.

at Sl. No. 1 may be allowed as 1.075 Kgs./ke. content in the

2. Quantities of import items at Sl. No. 2

the export item.
ρ

一

of DIPP

117 |
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RA rnay

119

tiう
blё lξι N。.:lji/81:Aiむ,/261ζ

take suitable consequential五 6tiOn accordingly.

Case No.:9/l l8l-ALC2/2015 ,party Name:JINDAL SAW
LTD

HQ File ,Rre rite
:01/81/050/00009/AMt6/ :05/23t040/0O5Og/AMtS/

Decision : NC decided to send a letter to firm to submit
comments of DIPP vide U.O. No.1214912015-TSW1 lg

l. Information in respect of Sl. No. 4,
Format, Export product wise.

2. Thickness of 3LPE coating and FBE
I

HQ File

:01/81/050/0001o/AM16/

Decision : NC observed that the case was referred to
case does not pertain to DIpp and decided to send
case stands deferred to 02.06.2015.

~購
聴曹而
~~語¨

117.04.2015     1~聞
所Fあ10393面
…
購脇 :~

the fol10wing inf0111latiOn as per  written

dated 05.05.2015 as under:―

5 &. I I of Standard Deficiency

coating in export item at Sl. No.

Status: Deferred
IALC2/2015

117.04.2015     1      1

■とヽルb農よ0ちЮbう」i8ぼ b`ふ b農さ: |
13.022015    102.06.2015 1

bil1 6h iふ :ё」.金 biSiヽこh618d i五五tiA31
the case to MSME for comments.Thel

3.  Detailed calculatiOns/basis fOr thc quantities Ofimport items at SI.No.

1             6, 7,  8 6こ   lo, supported by cOating/1ining thicknesses and
coadnノlhhg areas h thif観

:諄』
r°duct at sI No.l and wastages

l181               clairned at each stage of rnal

1       4. Speciflc use ofimportitem at sI.No.9(PhenOlic pHmeo and detailed   l

l        CalCulatiOns/basis fOr Ls quantity.                    |

The Committee alsO decided to check from the■ rm whether it is a case Of Physical Export/1

1Deemed Export.In case it is a Deemed export,■ 111l shOuld prO宙 de a cOpy of PrdeCtl
lAuthority Certiflcate(PAC).In Case the supply is against invalidation letter Of an EPCG:

‐Autho」sation,the nll:l may be provided the fOl10wing information:― (i)EPCG liccncel
number and date(ii)CIF value Of the license(面

)Whether this licence was issued underl
lZero duty Or 3 per cent scheme (iヽ /)CuStorn duty saved amOunt(v)PrOducts tO bel

lmanufactured(宙 )How EPCG licencc hOlder intends tO discharge the EO against the EPCGI
llicence.The case stands deferred tO o2.06.2015.                                        :

Case No.:10/1/81¨ALC2/2015 Party Name:CMR‐TOYOTsu Meet No/Datc:1/81‐
ALUMINIUM INDIA
PRIVATE LIMITED

RLA File

:05/23/040/00498/AM15/

Party Name:FCI OEN 恥dW…田
ιメT:lI計

:1,,,=:..1:,,■ 6.■ 1,1lhi
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「

~「

薫Oiお        IRLARL        圏 o/Date:1010059021 1Detr Date:

:01/81/050/00015/AM16/    :10/24/040/00097/AM15/    13.02.2015        o2.06.2015

1Decision:NC observed thatthe casc has bcen referred to DeitY on 16.03.2015.NC decided

Mcet No/Date:1/81‐ Closed

ipruverP LIMITED laLc2tzots 
i

' I \tt 'o+'zots I

Ea Fl" 
*.- 

FilFit".- - 
-li[.N"/D"t"o3t0?e38ee i

:01/81/050/00058/AMl6/ 
":031951040/00965/AMl5/ 

i)a.oz.zots I

Decision : NC noted that RA, Mumbai vide letter No.03/95/0040/965/AM 151127. dated

16.02.2015 has as informed that the above mentioned AA has been issued on repeat basis.

Therefore, NC decided to close the case.

RA may take suitable consequential action accordingly.

|

―

|

う
４

Case No.:66/1/81‐ALC2/2015 Party Name:ZENIUM
.                   CABLES LTD.,

‐Meet No/Date:1/81‐     Status:Deferred l

1什艦 獄 F    I     :

Lic.No/Date:0310793900 1Defer Date:    '
16022015           0'06'01S   I

HQ File

:01/81/050/00066/AM16/

RLA File

:03/95/040/00953/AM15/

Lic.No/Date:0310793900 Defer Date:

16.022015           02.06.2015   1

theお‖owing information as pcr writtenl

122

Decision : NC decided to send a letter to firm to submit

comments of DIPP vide U.O. No.1214912015-TSWl22 dated 05.05.2015 as under:¨             |

2. Length of cables in addition to their weights

3. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cable/ Buyers data sheet.

4. Material balancing viz. net content of each imported and indigenous input, export

product wise.

5. Total requirement of each raw material, export product wise, in a tabular form

The Committee also decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Cerrificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence

number and date (ii) CIF value of the license (iii) Whether this licence was issued under

Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

How EPCG licence holder intends to discharge the EO aglinst the EPCG

:

li r ' i ''il-l!i
: i;t::.11rnufac

aq..1

u,,: i :, i:i,:*tti'T*d *: iltl'

manufactured (vi)
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licence. The case stands deferred to 02.06.2015.

Case No.:54/l/81-ALC2l20l5 Party Name:LM wlND ,Meet No/Date: I/g l- Status:Deferred. ipowERrioonii,rio,nl 
''irrr,ror, : -:

I PVT. LTD 17.04.2015

lr Ta,Ij1: LA File Lic.No/Date:0 7toto7626 Defer Dare::01/81/050/00054/AM16/ :07t24t040/00392/A[ts/ .r8.02.201s 02.06.2015
Decision:NCobservedthatthecasehasbeenreferredtoC&pCon l3.04.20l5.Thecase

I lanAs deferlgd 
19 

02^.06.201s. 
,

case No.:71ll/81-ALC2/2015 party Name:TECHNICAL Meet No/Date: I/gl- Closed
CONSULTANCY & SERVICES ALC2I20I5

:17.04.2015
, HQ File ,nLA f,ile llic.No/Date:03107t3935:01/81/050/00071/AMt6/ :03/95/040t00864/AMts/ :18.02.2015

lr2a n""i.ion t Nc noted that RA, Mumbai vide letter No.03/g5l0 40/00g64/AMl5/12g. dated.
' dated 18'02.2015 has as informed that the above mentioned AA has been issued on Repeat

Basis in terms of para 4.7.1 & 4.7.2 of HBP Vol. I. Therefore, NC decided to close the case.: RA may take suitable consequential action accordingly.

「

ICase No.:2/1/81‐ ALC2/2015 Party Namc:JUPITER SOLAR
POWER LIMITED

IMeet No/Date:1/8ト

:ALC2/2015
117.04.2015

IStatus:Deferred l

HQ File RLA Fil; lt-i..No/Dut.,0210205584 Defer Date:125 :0u8r/050/o0oo2/AM.16/ :02/24/040r002r9/Al/]5r ,is.oz.zots 
,02.06.2015

Decision : NC observed that the case was referred to DIpp on 16.03.2015. NC noted that thelrcase does not pertain to DIPP and decided to send the case to MSME for comments. The
case stands deferred to 02.06.2015.

Case No.: l4l llSl-ALC2/201i party Name:JMW INDIA (p) Meet No/Date: r/g r- ApprovedLTD. 'ALC2/2015

nq Fii" nla piri ':',0:.'::t
:0r/8r/050/0oot4/AM16/,:05/23/040/0os2rAMts/'l;'.0):/&T''ost03e326s

^' Decision : NC decid-ed to ratify the norms of above AA as per written comments of DIpp'o vide U.o. No. l2/4g/2ors-rswu r 26 dated05.05.20r 5 as under:-

1.  Quantity OfimpOrtitem at Si. No.l may be a‖
Owed as apphed fOr i.e.102000 Kgs.′ asl

l.02 Kgs./Kgo cOntent in the export ttem at sl・ No.l taking clue frOm S:oN   c_1184.|
2.Quanttty ofimportitem at SI.No.2 may be al10wed as applied fOr i.e.lo3000 Kgs.′

asl

甲 い :… 岬

"I…
Ⅲ 型 meは

ず

| ` : 
‐
''
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and c-1189.

RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00018/AM16/

Party NameiCOPRAL
INSULATED CONDUCTORS
PVT LTD
‐
RLA File

:04/24/040/00257/AM15/

IMect No/Date:1/8卜     Status:Deferred
:ALC2/2015
117.04.2015

:Lic.No/Date:0410160173

119.02.2015

:Defer Date:

02.06.2015

一
ｄ

127

Decision:NC decidcd to send a leter to nrm to submit the following information as per wntten
^^__^_4_^r nlnD .,:ヵ ^II^ N^ 1う ′′n′うハ 1く To、 ■′/1う 7 月^+0/4 ∩ く ∩ く う∩ 1く 0.11ハ 月 r.r・ _            |cominents of DIPP vide U.0.No.12/49/2015-TSW/127 dated 05.05.2015 as undcr:―

1.Specincations of export products wtth size/SpecincatiOns and quantた lesi

:

,

2. lnformation in respect of Sl. No. 5 & 11- of Standard Deficiency Format, I

export product wise.

The Committee also decided to check from the firm whether it is a case of Physical Export/

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence

number and date (ii) CIF value of the license (iii) Whether this licence was issued under

Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 02.06.2015.

Status:Deferred

１
壼

Case No。:4/1/81-ALC2/2015

HQ File
128 :o1/81/050/00004/AM16/

Party Namc:WORLDFA
EXPORTS PVT LTD.

RLA Fllc

105/24/040/00557/AM15/

IMcet No/Date:1/81-

IALC2/2015
117.04.2015

:Lic.No/Date:0510393330

'0.02.2015

Defcr Date:

02.06.2015

Decision:NC observed that thc

‐send a copy of the application
‐02.06.2015.

case was referred to DIPP
to DIPP for comments.

on 16.03.2015. NC decided
The case stands deferred

０

　

０

Case No.:50/1/81-ALC2/2015 Party Namc:KRYFS POWER
COMPONENTS LIMITED

HQ Filc

:01/81/050/00050/AM16/

RLA File

103/94/040/01038/AM15/

Lic No/Datc:0310794030

12002.2015

:ti,二 :二島:札:#:I二 :7・
°

一
．

一ヽ

Status:Deferred

Dcfer Datc:

02.06.2015

129
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Decision : NC observed that the case was referred to DHI on 10.04.2015. NC noted that the
case does not pertain to DHI and decided to send the case to MoS for comments. The case
stands deferred to 02.06.2015.

T面
而LC2/2015  

萌ぽ
面

IHQ File
1301o1/81/050/00051/AM16/

RLA File

:03/94/040/01037/AM15/

iStatus: Deferred

Lic.No/Date:0310794029 1Defer Datc:

20.02.2015            1o2.06.2015

Meet No/Date: l /8 1 - Status: Deferred

Decision : NC observed that the case was referred to DHI on 10.04.2015. NC noted that the
case does not pertain to DHI and decided to send the case to MoS for comments. The case
stands deferred to 02.06.2015.

Case No.:70/1/81‐ALC2/2015 Party Namc:NIRLEP       Mcet No/Datc:1/8ト
APPLIANCES LIMITED    iALC2/2015

117.04.2015

Status: Deferred

IDecision:NC decided to send a lettcr to flrm to submit the foHowing information as per written

10mments Of DIPP vide U.0.No.12/49/2015-TSW/131 dated 05.05.2015 as under―

‐     1.  Number oflayers ofinterior PttFE Non stick coating and thicknesses thereof.

1   2.Detalled calcu!ations forthe quantnies ofimport kems with wastages claimed at different

l     Stages Of manufacture.
1   3.Quanttties ofimport kem at Si.No.1(Aluminium Circles)in Nos.also in additton to Ls

131  4.烹
悲 鷲auon in respect of ttem at S.No.4&5 of Standard Deidency Format′ expo威

l        product vvise.

IThe COmrnittee also decided tO check from the flrm whether it is a case of Physical Export/

IDeemed Export.In case it is a Deemed export,■ rm shOuld pro宙de a copy of Praect

lAuthority Certiflcate(PAC).In Case the supply is against invalidation letter of an EPCG
IAuthoHsation,the■ 111l may be pro宙ded the fol10wing infOrmatiOn卜 (i)EPCG licence
lumber and date(ii)CIF valuc Of the licensc(lii)Whether this licence was issued under

Zero duty or 3 per cent scheme(市 )CustOm duty saved amount(v)PrOducts tO bc
‐manufactured(宙 )HOW EPCG licencc holder intends to discharge thc EO against the EPCG
licence.The case stands deferred to 02.06.2015.

HQ File

:01/81/050/00070/AM16/

ICase No.:5/1/81¨ ALC2/2015  Party Name:CITY FORGING
METAL ART WORKS

132

RLA File               Lic.No/Date:0310794034 1Dcfer Date:
:03/95/040/00913/AMi5/    2002.2015        o2.06.2015

HQ File
1棚盤F  I

り
　
　
”

:t,1‐ i..lit,1::■■
=1.,I

RLA File
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:01/81/050/00005/AM16/      :10/24/040/00109/AM15/      123.02.2015

Decision : NC observed that the case was reflerred to DIPP on
case does not pertain to DIPP and decided to send the case
case stands deferred to 02.06.2015.

102:06互Ol:二
|

16.03.2015. NC noted that the
to MSME for comments. The

Case No。 :44/1/81-ALC2/2015 Party Name:MANAKSIA
COATED METALS AND
INDUSTRIES LIMITED

HQ File

:01/81/050/00044/AM16/

Lic.No/Date:0210205598 Defer Date:

24.02.2015            o2.06.2015

IMeet No/Date:1/81-

IALC2/2015

117.04.2015

Status: Deferred

.RLA File

:02/24/040/00222/AM15/

Decision : NC decided to send a letter to firm to submit the following information as per written
commentSofDIPPvideU.o.No.|2l49l2015-TSw133dated05.05.20l5asunder:-

1. Reason for higher thickness of Galvanized Steel sheets/Coils in export products (0.50 mm
& 0.45 mm) as compared to 0.48 mm & 0.43 mm import items.

2. Process of manufacture and wastages claimed at each stage of manufacture.
3. lnformation in respect of Sl, No. 5 of Standard Deficiency Format, export product.

The Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project,
Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence,
number and date (ii) CIF value of the license (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 02.06.2015.

134 HQ File
:01/81/050/00064/AM16/

Case No.:67/1/81-ALC2/2015

RLA Filc

:03/95/040/00980/AM15/

Party NameiSTERLITE
TECHNOLOGIES LTD.

IALC2/2015

117.04.2015

Lic.No/Date:0310794153

125.02.2015

IMeet No/Date:1/8ト

IALC2/2015

117.04.2015

‐Lic.No/Date:0310794151
125.02.2015

Dcfcr Date:

02.06.2015

Status:Deferred

lDefer Date:

102.06.2015

Case No.:64/1/81…ALC2/2015 Party Name:STERLITE
TECHNOLOGIES LTD.

Decision : NC observed that the case has been referred
stands deferred to 02.06.2015.

to E)IPP on 10.04.2015.The case

,135 IHQ Filc

101/81/050/00067/AM16/

IRLA File

:03/95/040/00990/AM15/

Decision : NC observed that the case has been referred
stands deferred to 02.06.2015.

to DIPP on 10.04.2015.The case

ιィ,|`"
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Case No.:68/1/81‐ALC2/2015 Party Name:ASSOCIATED
CABLES PVT.LTD.

打36¨ RLA File
:01/81/050/00068/AM16/    1:o3/94/040/01043/AM15/

16tigibi:ヽこ66ζЪ持6a tAtt thもあきもお左ζもeLAお fettea
stands deferred to 02.06.2015.

をlζt N8:::5/i/8i:ALC'/2bit 
‐

:Part,ヽ 1品ぎやIёENIX ~ 
‐

IINDUSTRIES PVT.LTD

Status:Deferred

Lic.No/Date:0510393406 1Defer Date:

127.02.2015     102.06.2015 1

the fol10wing infOrmatiOn as pcr wHttenl

dated 05.05.2015 as under:―             |

1鏡″盤F

-10794133
25.022015

to DIPP On

Defer Date:

02.06.2015

10.04.2015.The case

HQ File

:01/81/050/00065/AM16/
IRLA File

:03/95/040/00894/AM15/
137 u".i ir-*""t. 

"vide U.O. No. 30(9)/15-ME dated 17.04.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

鶴 幅 Л閣■К2耐

田

「

赫 繭 F貯

灘
T‐

HQ Filc RLA File
:01/81/050/00038/AM16/      :o5/23/040/00529/AM15/

b`tiζ ib轟 :ヽこときcid`とお:`ha tt i`1ま 16h:品 18:``“ i:
comments Of DIPP vide U.0.No.12/49/2015-TSW/138

1". Net weight of each Cable
2' Material balancing viz. net content of each imported and indigenous input, for each ;

cable.
3' Tabular statement giving total requirement of each raw material, export product

wise.
4. Wastage claimed on each import item.

IThe COrninittee alsO decided tO check frOm the nrm whether it is a case of Physical Export/

Deemed Export.In case it is a Deemed export,■ rm shOuld pro宙de a copy of PraCCtl
‐Authority Certiflcate(PAC).In Case the supply is against invalidatiOn letter Of an EPCG I

AuthorisatiOn,the nrm may be prO宙 ded the fO110wing infOrmatiOn:― (i)EPCG licencel
number and date(ii)CIF value Of the license(iii)Whether this licence was issued underl

Zero duty Or 3 per cent scheme(市
)CustOm duty saved amount(v)PrOducts tO bel

manufactured(vi)HOw EPCG licence h01der intends tO discharge the EO againstthc EPCG I

licence.The case stands deferred to o2.06.2015.                                        ‐

AUtI
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HQ Filc

:O1/81/050/00033/AM16/

LIMITED

1蹄角刷:0/00447/AM15/
Decision : NC decided to send a letter to firm to submit the following information as per written
comments of DHI vide U.O. No. 3(99)/2015/TSW(By192 dated 24.04..2015 (copy enclosed).

.^^ The Committee also decided to check from the firm whether it is a case of Physical Export/
139'-- 

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG

Authorisation, the firm may be provided the following information:- (i) EPCG licence

number and date (ii) CIF value of the license (iii) Whether this licence was issued under

Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 02.06.2015.

Case No。 :45/1/81-ALC2/2015 Party Name:RUBY N41CA   ‐Mcet No/Datc:1/8卜     .Status:Deferred
COMPANY LIMITED      ALC2/2015

17.04.2015

HQ Filc              RLA File             tic.No/Date:0210205623 1Defer Date:   |
101/81/050/00045/AM16/    :02/24/040/00224/AM15/   110.03.2015        o2.06.2015  1

Decision:NC decided to send a lettcrto■ rm to submitthe fo1lowing information as per commcntsl

given by thc represcntativc of DIPP as underi―

l  SDL 3,4,5&11

140 The Committec also dccided to check from the flrm whether it is a case of Physical Export/

Deemed Export.In case it is a Deemed export,irm should pro宙 de a copy of Praectl

Authority Certincate(PAC).In Case the supply is against invalidation letter of an EPCG

Authodsation,the nrm may be pro宙 ded the fo1lowing information:― (i)EPCG licencel

number and date (ii) CIF value of the license (iii) Whether this licence was issued under

Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 02.06.2015.
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ICase No.:42/1/81¨ ALC2/2015

IHQ File

Party Name:LUXFER UTTAM
INDIA PRIVATE LIMITED

IRLARに

IMeet No/Date:1/8ト

:ALC2/2015
117.04.2015

:01/81/050/00042/AM16/ :05/23/040/00531/AM15/
Lic.No/Date:0510393506 ‐Defer Date:
111.03.2015           ‐02.06.2015

Decision : NC decided to send a
comments of DIPP vide U.O. No.

letter to firm to submit the following information as per written
1214912015-TSW/I4l dated 05.05.2015 as under:-

Difference in export and import items

Details of manufacturing operations on import items.

Details of any other inputs in export items, imported or indigenous, if
any.

The Committee also decided to check from the firm whether it is a case of physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of project
Authority Certificate (PAC). In case the supply is against invalidation letter of an EpCG
Authorisation, the firm may be provided the following information:- (i) EpCG licence,
number and date (ii) CIF value of the license (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EpCG
licence. The case stands deferred to 02.06.2015.

１

　

２

　

３

Ll

|  ICase No.:46/1/81‐ ALC2/2015 Pa"y NameI  ICase No.:46/1/81‐ ALC2/2015 Pa"y Name:THE KINGS
i  1                    1
1  1                    1
1  :                    |

1準棘
tαν81‐
ド
tatusDettrК dl

17042015~田
濡雷而面ア:臨既
「

|

DIPP on 10.04.2015. NC noted that the
the case to MSME for comments. The

Ⅲ2覇脇蒜7~  蔦
Decision : NC observed that the case was referred to
case does not pertain to DIpp and decided to send
case stands deferred to 02.06.2015.

Case No。 :20/1/81-ALC2/2015  Party Namc:SALZER

ELECTRONICS LTD

~1珊
F…

Approved

HQ File RLA File
,0, ,oisiios o/ooo2o/aMt6/ :32/24t040/00028/AMrs/ i-;".0f:/fiT'''2t0077481

Decision : NC decided to ratify the norms of above AA as per written comments
vide u.o. No. 3(107)/20r5lTSw(Byl90 dated 24.04.2015 (copy encrosed).

of DHI

β

一

1 i I!' rC3

'. . , .. '.'" tli"t Trr* r''tr:l
v_r Y .

| |
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RA may take suitable consequential action accordingly.

J

Case No.:55/1/81‐ALC2/2015

144 HQ Filc
:01/81/050/00055/AM16/

Party Name:HONDA SIEL
POWER PRODUCTS LTD. 1飩菅

輛耐~~

11■042015

騨 語
3面面アIRLA File

:05/23/040/00527/AN411 5/

Decision : NC observed that the case has been referred to DHI on

stands deferred to 02.06.2015.

Case No.:39/1/81¨ALC2/2015 Party Name:JINDAL SAW
LTD

HQ Filc

i01/81/050/00039/AM16/

RLA File
:05/23/040/00551/AM15/

Meet No/Date:1/8ト

IALC2/2015
117.04.2015

ILic.No/Date:0510393588

116.03.2015

Status:Deferred

1

|

篭蔵新荒ご
~̈

p2.06.2015

Decision:NC decided to send a letter to flrin to submit the fo‖ owing information as per written

commcnts of DIPP vidc U.0。 No.12/49/2015-TSW/145 dated 05.05.2015 as underi¨

1. Information in respect of Sl. No. 4, 5 & I I of Standard Deficiency

Format, Export product wise.
Thickness of internal lining and external coating in export items at

Sl. No. I to 5.

3. Detailed calculations/basis for the quantities of coating and lining

materials, supported by coating/lining thicknesses and coating/lining

areas in the export products at Sl. No. I to 4 and wastages claimed at

each stage of manufacture.

i

l

The Committee also decided to check from the firm whether it is a case of Physical Export/ I

Deemed Export. In case it is a Deemed export, firm should provide a copy of Project

Authority Certificate (PAC). In case the supply is against invalidation letter of an EPCG 
'

Authorisation, the firm may be provided the following information:- (i) EPCG licence,

number and date (ii) CIF value of the license (iii) Whether this licence was issued under

Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be,

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG 
I

licence. The case stands deferred to 02.06.2015.

2.

145

Party Name:HICAL NSE
ELECTRONICS PRIVATE
LIMITED

ALC2/2015
117.04.2015

146

Case No.:43/1/81‐ALC2/2015
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蠍 嶋:継影
““
漱 Ⅲ霊
j富需繭叱 織 :|
referred tO DeitY on 10.041'6i3.TAさ

6五ζ8  1stands deferred to 02.06.2015。
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而雨西下
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ILTD                   AIILTD
‐ALC2/2015
17.04.2015

HQ File                lRLA File         ~~ ~lI:^【
1_′、_4

聯『 帰
"Ю
∞響 Amダ  1胤 男 iυ∞

"υ
A」 1シ

~~い
高耐 而 耐 ■

~
18.03.2015

~~ ~「
 
ν~V.V∨

I I11:八
=Vi・ υ′        ・υD/Z,/υ 4υ/UU)/U/AM15/       18.03.2015

Decision:NC dccidcd tO ratitt the nOrms Of above AA as per written comments Of DIPP

47宙de U.o.No.12/49/2015-TSw/147 dated o5.05.2015 as undcr:‐

‐      1.  Quantity OfimpOrtitem may be a‖ Owed as applied for i.e.204000 Kgs.as
l       Kgs./Kg.cOntent in the exportitem taking clue frOm SioN C-1184.

IRA maytake suitablecOnsequential acdOn accOrdingly.

Case No■ 57/1慇1_ALC22015 Pany Namα JM w N〕 Ac)運
[ち)」

`留

te lお 卜   ApprovedLTD

1704.2015
HQ File               RLA File

Lic.No/Date:0510393618
:01/81/050/00o57/Aル 116/       :o5/23/040/Oo569/Aル 115/       18032015
nハ ^:_:^_ .、 Tハ  J_ ・ 1 1     .^  _

_1,::,ll il:9.1*1,,." j:,1.ry,,,1^" norm.s3j above AA as per writren comments of Dtppr宙 de u.oo No.12/49/2015-TSw/148 dated o5.05.2015 as under卜
 11し

LCIIじommCnls ol υ IPPi

l' Quantity of import item may be ailowed as appried for i.e. 204ooo Kgs. asKgs'/Kg' content in the export item taking crue from sroN c-11s4.
1.02‐

RA may takc suitable cOnsequential actiOn accOrdingly.

1.02

AM15/   11903.2015       1
|し lC.NO/υate:o51o393643  1        ‐

AM15/   11903.2015       1

蹴∬鎌∬l面高“
高品品tsofit

I I 
v'rwu vJ'vJ'zurJ as unoer:- 

I

I . 7' Quantity of import item may be allowed as applied for i.e. gg MT as 1.10 Kgs./Kg. content Ii in the export products. ee r'r I o) r'ru rt - i

Ir

餃
=」
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RA may take suitable consequential action accordingly.
「
―

壼

Case No.:36/1/81¨ALC2/2015

HQ File .RLA File

:05/24/040/00595/AM15/:01/81/050/00036/AM16/

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP I

150 vide UoOo No.12/49/2015¨TSW/150 dated 05.05.2015 as under:―

1. Quantities of import items at Sl. No. 1 & 2 may be allowed as applied for i.e. 52.8 MT &

45.1 MT respectively as 1.10 Kgs./Kg. content in the export products at Sl. No. 1 & 2

respectively.

RA may take suitable consequential action accordingly.

Party Name:SUNDER
IMPEX,PVT.LTD.

Meet No/Date:1/8ト

ALC2/2015
17.042015

ILic.No/Date:0510393644

119.03.2015              1

冨

Case No.:41/1/81‐ALC2/2015 Party NameiSOURIAU
PRIVATE LIMITED

INDIA IMcetNυ Dttα 1/8卜  ~再 atuS:DeLrredl

151 HQ File
:01/81/050/00041/AM16/

RLA File
:10/24/040/00123/AM15/

:ALC2/2015         1
‐17.04.2015            ,

Lic.No/Date:1010059064 1Defer Datel

19.03.2015           o2.06.2015
||

Decision : NC observed that the case has been referred to DeitY on I 0.04.20 I 5. The case

stands deferred to 02.06.2015.

IMeet No/Date:1/81- Closed

1器盤ピ  |~″       
「

~
Case No.:75/1/81¨ALC2/2015  Party Name:MEW

ELECTRICALS LTD.

HQ Flle

:0l/81/050/00 678lAMlsl :34l24l040l0034llAMl5l 20.03'201s

,.^ Decision : The representative of MSME stated that the subject AA may be ratified on repeat

'" buri5 as mentioned in Agenda generated under DES.4.7, which inter-alia says that the

authorization is issued on repeat basis. NC therefore, decided to ratify the same on repeat

basis & decided to close the case.

RA may take suitable consequential action accordingly.

case No.:37ll/81-ALC2/2015 Party Name:SHIVA UTENSILS Meet No/Date: l/81- Approved
INDUSTRIES PVT.LTD., ALC2/2015

117.04.2015             1

HQ Fllc               RLA Filc              lLic.No/Date:0510393669 1
153 :01/81/050/00037/AM16/       105/24/040/00592/AM15/       .2003.2015              1

Decision:NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.Oo No.12/49/2015-TSW/153 dated 05.05.2015 as under:―

71 ,p.Htl
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1. Quantity of import item may be allowed as applied for i.e. 150 MT as 1.10 Kgs./Kg. content
in the export product

RA may take suitable consequential action accordingly.

Case No.:52/1/81‐ALC2/2015 Pany｀ 1島さIsTERA
ENGINEERING INDIA

卜RIVA‐ LIMIttb~
RLA File

101/81/050/00052/AM16/      :o4/24/040/00318/AM15/

Decision : NC observed that the case was referred to
case does not pertain to DIpp and decided to send
case stands deferred to 02.06.2015.

~~猿

磁ぽ
αν田‐~ Status:Deferred

DIPP on 10.04.2015. NC noted that the
the case to MSME for comments. The

艦 花
~1聴
璃習ご1/81-~~‐ 1聯高手誦

i56                      1'鷲l,111:濡5.05_2015 as under―

|

1' Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 6657.g Kgs. taking
clue from Engineering Table 5.

RA may take suitable consequential action accordingly.

降4冊ふ蕊菰江戸
~IW翔
蹴蕊:薦

~槻
葡葬夢画面i100 tl嶽i:

|  うもこisi61:ヽこ66ζもftta that th8ぁきさ纂五sおお存3dib bII1 6h iO.o4.261ζ .ヽこnotea that the

D  
協鶯
~

振α00“:/AMbノ
~理
i蕊需面面

I  CaSe dOes nOt pertain tO DIPP and decided tO send the case tO DHI fOr cOmments.The case
l   StandS deferred to 02.06.2015.

Status:Deferred

Si.No.I

Case No. C-4 M/s Sakshi Irnpex. Ludhiana.
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Request fbr frxation of SION of 100% EOU unit.Dated:― 17.04.2015

Meeting No. 0l/81 F.No.01/81/162/706/AM13/PRC/DES― II

Decision : NC observed that the case has

The case stands deferred to 02.06.2015.

Sl. No.2

been referred to C&PC & MSME for examination.

Decision : NC observed that the DIPP vide U.O. No.l2l49l20l5-TSW/55-A/R dated 05.05.2015

has stated to inform the firm as under:-

1. Quantities of import items at Sl. No.1 & 2 have been reduced as 50 % recovery has been taken

from scrap generated during the manufacturing process.

Z. Quantity of import item at Sl. No.3 may be allowed as 1.128 Kgs./Kg. content in export product

at Sl. No. 3 after taking clue from SION C-1765

The case stands deferred to 02.06.2015.

Sl. No. 3

O*isi",* NC Oecided to ratify the norms of above AA as per written comments of DHI vide

U.O. No. 3(4)l2}l3-TSW(B)/86 dated 19.02-2015 (copy enclosed)'

RA may take suitable consequential action accordingly.

Case No.AR 55 M/s. Ankit Fasteners Pvt. Limited

Meeting No.0l/81 F.No.01/81/50/159/AM12/DES¨ II

Dated:-17.04.2015 Request for amendment of Norms in respect of Advance Authorisation No.

07 10079421 dated 27 .05.201 I .

RLA F.No.07/24/040/50/AM12/

Casc No.AR 56 M/s. Voith Hydro Pvt. Limited

Meeting No. 0l/81 F.No.01/81/50/427/AM13/DES¨ II

Dated:¨ 17.04.2015 rms in respect of Advance Authorisation No'

051 03401 25 dated 05.12.2012.

RLA F.No.05/24/040/334/AM13/
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Case No. AR M/s. Punj Lloyd Lirnited

Meeting No. 0l/81 lN O.U!/O1/DU/44ソ/AM13/1,LS-11

Dated:-17.04.2015 KcquesI TOr amendment Of Norrns in respect of Advance Authorisation No

0310718100 dated 24.12.2012

0.UD/ソ D/U4U//1Z/A～1:3/

SI.No.4

3憲燎1光

Total net weights of export items at Sl. No. I &
2983.83 MT & 5.14 MT respectively.

2 may be specified as

3.

4.

5.

words "l4" xl5.9 mm" may be suffixed with the description of importitem at Sl. No.r and its quantity may be ailowed as il63r Meters(1637/|MT) on net to net basis wiih accountability clause.

Import items at Sl. No. 2 to 5 may be allowed on net to net basis with
accountabi I ity clause.

lmport item at Sl. No. 6 is 3lpp coating and cwc by supporting
manufacturer in the country. As it is not an import item and is an activity]it is deleted.

consequential action accordingly.

2/
.  1   1   ・ :11,‐ 1::F」

:  ‐          ‐ 1 11 ′ . ■.1● .:`0

~ti:11ま

二ニユ,ttlitぶ lr..

RA rnay take suitable

SI.No.5

l. Following may be added with the description of export item at Sl. No. r .

14"x15.9mm WT

30mm CwC&3.5 mm 3LPP
Coated

2388.15 MT

14"x15.9mm WT

50 mm CWc&3.5 mm 3LPP
Coated

1750 Meters 595.68 MT

Case No. AR I M/s. Flora Metals

Meeting No. 0l/81 F.No.o1/81/16″ 13/AM16/DES―H
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Dated:- 17 .04.2015 | Request of for fixation of wastage norms in respect of 100% EOU Unit.

Decision : NC observed that the case was referred to MSME on24.04.2015. NC noted that the

case does not pertain to MSME and decided to send the case to DIPP for comments. The case

stands deferred to 02.06.201 5.

Sl. No.6

Decision : NC observed that the case has been referred to DIPP on I 5.04.20 1 5. The case stands

deferred to 02.06.20 1 5.

Sl. No. 7

Decision : NC observed that the case has been referred to DIPP on 15.04.2015. The case stands

deferred to 02.06.20 I 5.

SI.No.8

Decision : NC observed that the case was referred to MSME on24.04.2015. NC noted that the

case does not pertain to MSME and decided to send the case to DIPP for comments. The case

Casc No.AR2 M/s. Kalpataru Power Transmissiorr Ltd.

Meeting No. 0l/81 F.No.01/81/162/11/AⅣ l16/DES¨ II

Dated:‐ 17.04.2015 Request of for fixation of r.vastage norms in respect of 100% EOU Unit

Casc No.AR3 M/s. Bright Engineering Works

Meeting No. 0l/8 I F.No.01/81/162/10/AM16/DES-lI

Datcd:¨ 17.04.2015 Request of for flxation of wastage norms in respect o1'100%o EOU Unit

Casc No.AR4 M/s. Balark Overseas

Meeting No. 0l/8 I F.No.01/81/162/12/AN〔 16/DES-11

Datcd:― 17.04.2015 Request of tbr fixation of wastage norms in respect of 100% EOU Unit

stands deferred to 02.06.2015.
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Casc No.AR5 M/s. S.K. Industries

Meeting No. 0l/81 Fo No.O1/81/162/15/AM16/DES-lI

Dated:-17.04.2015 Request of 1'or fixation of wastage norms in respect of I 00% EOU Unit.

SI.No.9

Decision : NC observed that the case has been referred to DIPP on 15.04.2015. The case stands

deferred to 02.06.20 I 5.

SI. No. l0

Decision : NC observed that the case has been referred to DIPP on 15.04.2015. The case stands

deferred to 02.06.201 5.

Sl. No. 1l

Decision:NC decided to scnd a letter to flrm to submit the fb1lowing infollllatiOn as per written

comrnents of DIPP vide l」 .0.No.12/49/2015-TSW/145 dated 05.05.2015 as under:―

Specific item(s) with their sizes/specification exported against the Advance Authorization and
quantities thereof.
Process of manufacture of the items actually exported against the Advance Authorization
from the import item namely, "Copper Wire Rod 8MM" with wastage claimed at each stage
of manufacture.

The Cornlnittee also decided tO check frorn the flrrn whether it is a case of Physical Export/

Deemed Export.In case■ is a Deemed export,flrm shOuld pro宙 de a copy of Prdect Authority
Certiflcate(PAC).In Case the supply is against invalidation letter of an EPCG Authorisation,the

■111l may be pro宙ded the following infOrmatiOn:― (i)EPCG licence number and date(li)CIF
Value Of the liCenSe(五 i)WhetherthiSliCCnceliSiSSuedunderzerili:1‐

ll:l;]ク::l::|:Ille

l  i■ |::1111,「 .liicer
tヽ二:[lil墓轟p

1.

2.

Case No.AR6 M/s. Hunter Steel Ball Mfg. Company

Meeting No.0l/81 F.No.01/81/162/14/AM16/DES― II

Datcd:-17.04.2015 Request of for fixation of wastage norms in respect of 100% EOU Unit

Case No.AR7 IWs. Jay Bhawani Metal Industries

Meeting No. 0l/81 F.No.O1/81/50/116/ANl15/DF_S― II

Dated:‐ 17.04.2015 Request for modilication of ad― hOc nornts in respect of Advancc authorization

No.0310775181 datcd 20.03.2014.



(iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG licence holder

intends to discharge the EO against the EPCG licence. The case stands deferred to 02.06.2015.

Sl. No. l2

Decision : NC observed thatthe case was referred to MSME on28.04.2015. NC noted thatthe

case does not pertain to MSME and decided to send the case to DIPP for comments. The case

stands deferred to 02.06.2015.

Sl. No. l3

pecision : NC observed that the case was referred to MSME on28.04.2015. NC noted that the

case does not pertain to MSME and decided to send the case to DIPP for comments. The case

stands deferred to 02.06.2015.

Si.No.14

Decision : NC observed that the case has been referred to DIPP on 28.04.201 5. The case stands

deferred to 02.06.201 5.

Date:03.06.2015
Place:New Delhi

(Pradyumna Sahu)

Foreign Trade Development Officer

Case No.AR8 M/s. Shree Krishna Enterprises

Meeting No. 0l/81 F.No,01/81/162/22/AM16/DES¨ ll

Datedi-17.04.2015 Request of for flxation of wastage norms in respect of I 00% EOU Unit

Case No.AR9 M/s. Royal Recyclirrg lndustries

Meeting No. 0l/81 F.No.01/81/162/21/AM16/DES― II

Dated:- 17.04.2015 Request of fbr flxation of wastage norms in respect of 100% EOU Unit.

Case No.AR 10 M/s. Akshar Exports

Meeting No. 0l/81 F.No.01/81/162/18/AⅣ l16/DES― II

Dated:-17.04.2015 Recprest of for fixation of wastage norms irr respect of 100% EOU Unit
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九 炒

/3“θノ_″κ

Rcた r(〕ncc t DGr   UO
O].082014

No.01/81/162/96/AM15/DES― I1/115   dated
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Ministry of Heavy Industries & Public Enterprises
Department of Heav-y* Industry

TSWIB) Section

SutteCt :  ApplicatiOn of M/s MPP Technologics Pvt.Ltd.for ratirlcation of nOrm of

AA No.0710093908 dated 22.02.2013.

Reference : DGFT ID Note No .01l8L l5o/34/AMI4/DES-II/ 150 dated 2o.o3.2o14.

Reference above, the application and subsequent reply dated 12.02,2014
forwarded by O/o DGFT under above reference has been examined and it is
observed from the reply that they are manufacturing Corrugated Fin Wall
Transformer Tanks ranging from 50 KVA to 3500 KVA. The firm, however, has not
provided information as per S1. No. 4, 5 & i 1 of SDL for each size of transformer
t.anks to be exported.

In view of the above, this office is not in position to ratifl, the input-output
norm for subject authorization.

This issue with the approval r:f IA(KKT).

[ir可 鍋 IIノ
伝
|

Sr.Developmcnt Offlcer

dated 28 04.2014.
日 DO―(DES I)― DG町 .

DHI UO No.3(89)/2012/TSW(B)/

lJapt{
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Essar Ferro AlloYs ComPanY)

Advance authorization may be ratified as under:

1. Size of cables , their quantities and net export weight may be specified as under:

Size OW. in Kms.

Net Export

Weiqht(Kgs.)

4CX 2.5 mm2 1.6 914

4CX 10mm2 2.4 2364

4CX 16 mm2 2.0 2432

4CX 25 mm2 6.0 8937

4 C X 35 rnrn2 2.0 3919

4CX 50 mm2 3.0 8337

4CX 70 mm2 6.5 22909

4CX 95 mm2 5.0 22616

4 CX 120 mm2 2.0 12110

4 CX 150 mm2 2.5 17652

TOTAL 33 ■02190

2. Quantity of import item at Sl. No I viz. Copper Ingots/Copper Wire Rod may be

aliowed as 52117 Kgs. taking clue from Engineering Table 5.

3. Quantity of import Item at St. No z viz. pYC Compound may be allowed as

f .it5 Kgs.iKg. content in the expott products'

4. Qtrantity of import item at S1. No 3 vrz. Galvanised Steel wire may be allowed as

t.bZ fgs./fg. content in the export products'

Norms committee maY take a view

ィ今てマ干11lf
(Si K.Jttih).

Development OfflCer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting drted 1710412015 - Case No, 41i10/81 (M/s Neostar Steel Tubes Pvt. Limited )
(Advance Authorization No. 0410147871 dated 09.07.2013)

Reply submitted by the firm vide their letter dated 12.01.2015 has been perused and
they may be asked to submit the following information:

1. Total quantity of export item at Sl. No. 2 in meters also in addition
to its weight.

2. Total quantity of each import item at Sl. No. 1 to 5 in meters also in
addition to their weights.

3. Difference in import items at Sl. No. I to 5 supported by their sizes (OD,
wr)

4. Reason for requirement of 159 mm & 152 mm OD Pipes for the
manufacture of export item at Sl. No. I which is of 168.3 mm OD.

Norms committee may take a view

fl tl r y-
(S. K. Jain)

Development Officer
Norms Committee II
DIPP No. 1214912015-TSWl13 dated 05 105/2015
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Departlnent of lndustrial Policy`&PromotiOn

(TSW)

NC ⅣIeeting dated 12/08/2014-Case No.42/19/81(Ⅳ 1/S.Jindal SAW Limited)(Advance
Authorization No.0510366962 dated 26.09。2013)

Advancc Authorization rnay be ratifled as undcr:

1. Coating Area of pipes at export product Sl.No.2 may be specifled as

``50225 Sq.卜 /1cters" in addition to its iength Of 61566.2 Meters

2. FoHo、ving may be sufflxcd、vith thc description of export itern at Sl.No.
2:

`.3LPP coatcd pipcs Of 2.5 rnm thickness-14404 Sq.Mctcrs,

3LPP coatcd pipes of 3.O Fnm thickness‐ 19314 Sq.Meters,

3LPP coated pipes of3.5 rnm thickncss-16507 Sq.Mcters,

CWC Wcighti9982 MT''

3. Words`t containing 13853 Kgs. of Monel Sheaths''may be sufflxed with

thc dcscriptiOn of cxportitem at SI.No.3.

4. Words “ Of relevant gradc and thickness'I  may be added with the
dcscription OfimpOrt item at Sl.No.1.

5.QuantitiCs ofimport items at Sl.No.l to 5 may be a1lowed as per SION C‐

593 for export prOduct at Sl.No.1.

6. Total quantities ofimport items at Sl.No=6ぅ 10,11&14 to 18 puttogether
may be aHowcd within 2%of FOB value of cxportitcrn at SI.No.2.

7.Quantity ofimportitcm at SI.No.7 viz.Epoxy Powder may be a1lowcd as

5.976 MT taking clue from SION C‐ 1291.

8.Quantity of import itcm at Sl.No.8 viz.Adhcsive may be allowed as

13.109 MT taking clue frorn SION C‐ 1291.
9.Quantity of import itcm at Sl.No.9 viz.Polypropylenc(PP)may bc
allowcd as applicd fOr i.c.159.72 MT taking clue froFn SIONs C-1290&

C-1291.

10.Quantities ofimport items at Sl.No.10&1l may be allowed as 9 MT

and 19 M「F respectively.

11.Sizc of Wiremesh Roll(import item at SI.No.12)may bC Speci■ cd as
“180 Meters x 7.5 inches'' and quantity  of this ilnport itern may bc

a1lowcd as 3082 Rolls(132526 Kgs.).

12.Quantity ofimport item at Sl.No.13 viz.Cement may bc allowed as 1782

ⅣIT.
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13. Word "Relevant" may be prefixed with the description of import item at
Sl. No. l9 and its quantity may be allowed as 14546 Kgs. inclusive of 5 %
wastage.

14. Quantities of import items at Sl. No. 20 &21 may be allowed as 808 Nos.
& 293 Nos. respectively on net to net basis with accountability clause.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. l2l22ll20l4-Tswl37 dated t5 tt0t2\14
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Department of Industrial policy & promotion

(rsw)

NC Meeting dated l3l0ll20l5 - cale No. 46119/81 ( M/s. Jindat sAw Limited )(Advance Authorization No. 0sr036gs09 dated 15.r0.)013)

Advance Authorization may be ratified as under:

l. Net weight of exporr item at Sl. No. I may be modified as l05g.5lg MT.
2. Net weight of exporr irems at Sl. No. 2 & 4 may be specified as r239g MT &

38.377 MT respectively.

3' Words "9622.98 Meters" mentioned at the end of description of export item atSl.No.2 may be deleted.

4' Following words may be suffixed with the description of export item at S. No. 2:
" 2.5 mm thk 3lpp Coating area: 407.4 Sq.mtrs.

3.0 mm thk 3lpp Coating area: 12g43.3 Sq.mtrs.
3.5 mm thk 3lpp Coating area:40714.3 Sq.mtrs.

CW Coating thickness: 30 mm
Total Coating area: 53965 Sq. mtrs.,.

5. Thickness of "HSS coating" in export item at Sl. No. 3 may be specified as"2.5 mm".

6. Thickness of ''rnternal Epoxy coating " in export item at Sl. No. 3 may be
specified as "1000 microns".

7 ' Words " All Grades All Sizes" given in the description of import item at Sl. No.I may be replaced with words "Relevant grade & ihickness,'.
8' Quantities of import items at Sl. No. I ro 5 may be allowed as per SION C-593for export products at Sl. No. I and accordingly quantities of import items at Sl.

No. 2 & 5 may be reduced as 437r.7 Kgs. a roig Nor. ,.rp.ctivety.
9. Quantity of import items at Sl. No.6 may be allowed as applied for.
10. Quantities of import items at Sl. No. 7 ,g.g, l0 & u may be alrowed as 34 MT,15'64 MT, 175.4 M'f,7.726 MT& 13.4 MT respectively inclusive of 5vo

wastage.
I l ' Quantity of import items at Sl. No. 12 may be allowed as applied for inclusive of

57o wastage.

12' Quantity of import items at Sl. No. l3 may be allowed as gg5 MT inclusive of
5Yo wastage as claimed by the firrn.

13' Total quantities of import items at Sl. No. 14, l6 to 19 & 2l put rogether may
be allowed within 6 vo of FoB varue of export items at Sr. No. 3.

14. Quantity of import irems at Sl. No. l5 may be allowed as l4 Nos.
l5' Quantity of import items at Sl. No. 20 may be allowed as 187g3 Litres inclusive

of 5o/o wastage.

~多
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^ 16. Word "Relevant" may be prefixed with the description of import item at Sl. No.

22 and its quantity may be allowed as 6040 Kgs. inclusive of 504 wastage.

17 . Word "Relevant" may be prefixed with the description of import item at Sl. No.
23 and its quantity may be allowed as 1067 Nos. on net to net basis with a

accountability clause.

Norms committee may take a view

(S. K. Jain)
Development Officer

Norms Committee II
DIPP No. 121912015--f SW/31 dated 1810212015
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Department of Industrial Policy & Promotion
(TS!Y)

NC Meeting llated 1710412015 - Case No. 42ll0l8l (lWs Rexnord Electronics & Controls
Limited) (Advance Authorization No. 0310768079 dated 28.01.2014)

Advance Authorisation may be ratified as under:

1 . Net weight of export products may be specified as under:
Shaded Pole Motor(l-3 Watt): 0.70 Kgs.
Shaded Pole Motor(5 Watt): 1.10 Kgs.
Shaded Pole Motor(7/l0 Watt): 1.40 Kgs.
Shaded Pole Motor(16 Watt): 1.90 Kgs.
Shaded Pole Motor(25 Watt): 2.60 Kgs.
Shaded Pole Motor(34 Watt): 2.90 Kgs.

2. Word "Relevant" may be prefixed with the description of import items at

Sl. No.2, 4,5,7 &8.
3. Quantities of import items at Sl.No 1,2,4,5,7 & 8 maybe allowed on

net to net basis as claimed by the firm.
4. Quantities of import items from Sl. No 3, 6 &9 to 15 may be allowed on

net to net basis with accountability clause.

Norms committee may take a view

z_..- i;,,._
(S. K. Jain)

Development Oflicer
Norms Committee II
DIPPNo. 1214912015-TSW/23 dated 05 10512015

hA N°嘴
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 1710412015 - Case No. 13/7i81 (IOs. Polycab Wires pvt. Limited)
(Advance Authorization No. 0310778959 dated 22.04.2014)

Advance Authorisation may be ratified as under:

もイ

/7.ク・ノ5「

1. Description, quantity and Net weight ofexport products at Sl. No. 1 to 1l may
be modified as under :

針
ヽ

Sizes ofcables Quantity NetヽVcight

(Kms) (MT)

Unarmoし red PVC insulated Flexible Purpose Copper cables for l100 V

lCoreX 6Sq mm
lCoreX 50Sq mm

9060    1    1550

2  COpper Cond XLPE lnsulated PVC Sheathed Armoured′ Unarmoured Cables
upto l10ov/LT

{1)3 CoreX4 Sq mm(Armoured)

{2)12 CoreX 2 5Sq mm(Armoured)

{3)lT X09SQ MM{Unarmoured)
2700    1     1529

3 Copper Cond cOvered wlh
Coveredwth CU Tape PVC
3 CoreX 150 Sq mm

Semi Conducting Compound XLPE lnsulated
Sheathed Armoured Cables above 1.1 KV.

Copper Conductor Covered wth Glass Mica Tape XLPE insulated ZHFR
Sheathed Armoured lnstrumentation Cables up to l100 V/LT

lPAIRX15Sq mm
l PAIRX 2 5Sq mm

8PAlRX 2 5Sq mm
lTX15Sq mm
10TX15Sq mm
lTX25Sq mm
5TX25Sq mm

19450    1    12021

Copper Cond XLPE lnsulated ZHFR Sheathed Armoured lnstrumenta‖ on
Cables up to l100ヽ〃LT

l PAIRX 15Sq mm
S PAIRX lSq mm

12 PAIRX lSq mm

10 PAIRXlSq mm
20 PAIRX lSq mm

8880    1    5671

0550 4989

′

‰ 綽
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Copper Cond. Covered with Glass Mica Tape XLPE
Armoured Cables up to 1100 V/LT.

:nsulated ZHFR Sheathed

5 PAIR X l Sq.mm

l PAIR X l.5 Sq.mm

2 PA:RX lSq.mm

l PAIR X l.5 Sq.mm

10TX 2.5 Sq.mm
2 CORE X 2.5 Sq.mm

10 PA!RX lSq.mm

20 PAIR X l Sq.mm

12 CORE X2.5 Sq.mm

19 CORE X 2.5 Sq.mm
42980   1   32.863

Copper Cond.XLPE lnsuiated ZHFR Sheathed Armoured Cables up to l100
VノLT

l PAIR X l.5 Sq.mm

5 PA!RX lSq.mm

12 PAIR X 2.5 Sq.mm

2 PA!RX2.5 Sq.mm
34.39 | 8.776

Copper Cond. Covered With Glass Mica Tape & Water Swellable Tape XLPE
lnsulated HDPE Bedded PVC Sheathed Armoured Cables up to 1100 V/LT.

lTXl.5SQ MM
10TX l.5SQ MM
5TXl.5SQ MM
5 PA!RXl.5SQ MM
l PA:R Xl.5SQ MM

lT Xl.5SQ MM
2 Core X 2.5SQ MM

5 PA:RXl.5SQ MM
l PA!R Xl.5SQ MM

12 Core X 2.5SQ MM

2 Core X 2.5SQ MM

12 Core X 2.5SQ MM

10T Xl.5SQ MM
12 Core X 2.5SQ MM

16.595 | ZZ.ASq

g. copper cond. XLPE lnsulated covered with water swellable Tape HDPE

Bedded PVC Sheathed Armoured lnstrumentation Cables up to 1100 V/LT.

l PAIR X l.5SQ MM

10 PA:RXl.5SQ MM
5 PAIR X■ .5SQ MM

19.671 I ZO.et s

8.
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貫器 ::1脚 31:器:『

d Wlh Ghss Mに a tape XLPE lnsubted PVC Sheathed
ed Cables up to l100 V/LT

7CORE X25Sq mm(Unarmoured)
10PAIR X 1 5SQ MM{Armoured)

1000    1    1010

Copper Cond XLPE Insulated Covered wth Water Swe‖ able Tape HDPE
Bedded PVC Sheathed Armoured Cables up to l100 V/LT

7 CoreX2 5SQ MM                       ____
6565    1     7812

2. Quantity of import item at S.No.l i.e. Copper Wire Rod may be allowed as

1.01 Kgs./Kg. content in the Export products at Sl. No. 1 to1 1.

3. Quantity of import item at S.No.2 i.e. LDPE Compound( Crosslinkable) may be allowed

as 1.05 kgs/kg content in the Export products at Sl. No. 2 to 1 l.
4. Quantity of import item at S.No.3 i.e. PVC Resin may be allowed as

content in the export products at S.No. 1to3 &8to 11.

1.05 Kgs./Kg.

Norms committee may take a vtew

5. Quantity of import item at S.No.4 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg'

content in the export products at Sl. Nos. 1 to 3 & 8 to 11

6. Quantity of import item at S.No.5 i.e. COGEGUM Compound may be allowed as

1.05 kgs&g content in the Export products at Sl. No' 4 to 7.

7. euantity o1 import item at S.No.6 i.e. Semi Conducting Compound may be allowed as

1.05 kgslkg content in the Export product at Sl. No. 3.

8. Quantity of import item at S.No.7 i.e. Copper Tape may be allowed as 1'01 Kgs./Kg.

content in the Export product at Sl. No. 3.

9. Quantity of import item at s.No.8 i.e. Galvanised Steel wire may be allowed as

1.02 kgs/kg content in the Export products at Sl. No. 2(l) ,2(2),3 to 9, 10(2) and 1 1.

10. Quantity of import item at sl.No. 9 i.e. water Swellable Tape may be allowed as

1.01 Sq.Mtrs./ Sq.Mtr content in the Export products at Sl.No.8,9 & 11.

11. euantiiy of import item at Sl.No. 10 i.e. Glass Mica Tape may be allowed as

1.02 Kgs./kg. content in the Export products at Sl. No. 4, 6, 8 & 10.

12. Quantity of import item at s.No.l1 i.e. HDPE Compound may be allowed as 1.05 kgs/kg

content in the Export products at Sl. No. 8, 9 & I 1.

-/ na' -'? r'lV'r
(S. K. Jain)

Development Officer

Norms Committee II
DIPP No 12/49/2015-TSW/34  datcd  05/05/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1710412015 - Case No. 15/7i81 (M/s. Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310778947 dated 22.04.2014)

Advance Authorisation may be ratified as under:

1. Description, quantity and Net weight of export products at Sl. No. I to 14 may be

modified as under :

l  TINNED COPPER CONDUCTOR

l Core X 50Sq mm

l Core X 240 Sq mm

l Core X 21.2Sq mm

l Core X 33 6 Sq mm

l Core X 67 4 Sq mm

22350 1   9898

Copper Cond Covered VVith Glass Mica Tape XLPE lnsulated

Armoured/UnarmOured Cables For l100 V/LT

(1)l COre x 50 Sq mm

(2)lX4■ lX4+lGX4 Sq mm(Un armoured)

{3)l Core X 500 Sq mm(un armOured)

{4)4 Core X4Sq mm

(5)4 Core X2 5Sq mm

(6)3X10+lGX10SQ MM

(7)3X16+lGX16SQ MM

(8)3X25+lGX16SQ MM
(9)3X35+lGX25SQ MM
{10)3X70+lX35SQ MM

(11)3X120+lGX70SQ MM

(12)3X95+lGX50SQ MM

(13)3X185+lGX95SQ MM

(14)3x10+lx10+lGXl

(15)3X4+lX4+lGX4SQ MM

{16)3X6+lX6+lGX6SQ MM

(17)3X25+lX16+lG XlSQ MM

(18)3X35+lX25+lGX2SQ MM

(19)3X16+lX16+lGXlSQ MM

(20)lX2 5+lX2 5+lGX25SQ MM

(21)lX4+lX4+lGX4SQ MM

(22)lX25+lX25+lGX2SQ MM

ZHFR Sheathed

■
Ｍ

Sizes ofcables quantity Net Wdght

(Kms) (MT)

災ピ
- 90 -



{23)12 Core X 2 5 Sq mm

(24)3x50+lx25+lGx2sq mm

{25)24 COREx25SQ MM{Un― armoured)

(26)lX10+lX10+lGXlSQ MM

{27)7COREX25SQ MM

Copper Cond ZHFR lnsulated Unarmoured Cables For l100 V/LT

l Core X 6 Sq mm

l Core X 25 Sq mm

l Core X 35 Sq mm

l Core X 50 Sq mm

l Core X 240Sq mm

l Core X 16 Sq mm

Copper Cond XLPE lnsulated Mica Tape ZHFR Sheathed Aluminium

For ll∞ V/LT

(1)l COre x 500 Sq mm

(2)l Core X 300 Sq mm

8200  1  324975

copper cond Covered with Semi Conducting Compound XLPE lnsulated CU Tape,

Mica Tape Armoured/UnarmOured ZHFR Sheathed Cables above l l KV

(1)3 COREX120SQ MM(Armoured)

(2)l COREX240SQ MM(UnarmOured)
5930  1  341569

Coppercond Covered With Semi Conducting Compound XLPE Insulated CU Tape′ Glass

Mica Tape Aluminium Round VVire Armoured ZHFR Sheathed Cables For above l l KV

lCOREX 300SQ MM
4860  1  273132

Copper Cond Covered with Semi Conducting CompOund XLPE insulated CU Tape PVC

Sheathed Armoured Cablesforabove l l KV

3 COREX 185SQ MM

3COREX95SQ MM
3 COREX 150SQ MM

3 CORE X 185SQ MM

13350 106065

Aluminium Cond Covered with Semi Conducting Compound XLPE lnsulated CU Tape

Armoured PVC inner 8t MDPE outerSheathed Cablesforabove l l KV

3 COREX 120SQ MM
8500     42500

copper Cond XLPE lnsulated PVC Sheathed Armoured Cables For l100 V/Lt

12COREX15SQ MM
19COREX15SQ MM

140950 1  1990985

27000 1   119325

Wire Armoured Cables

Glass

一つ ,―



GI.Double Steel Tape

42000 3383

Armoured Cables For

11 Aluminium Cond. Covered With Semi Conducting Compound xLPE I

Sheathed Armored / Unarmoured Cables FOR Above 1.1 KV.

(1) 3 CORE X 185 SQ MM(Armoured)

(2) l Core X 70 Sq mm(Unarmoured)

(3) l Core x r07.22 Sq mm(Unarmoured)

(4) 1 Core X 120 Sq mm(Unarmoured)

35000 22909

nsulated CU Tape,PVC

11625 1  3004175

fZ Unarmoured PVC lnsulated Flexible purpose copper cables upto 1100 volts.

l Core X 35 Sq mm

l Core X 70 Sq mm

4000  1    173

13  ACSR Aluminium Cond XLPE Insulated VVrapped with PVC Tape,Cables for l100 V/LT

3X6744+lX53 51SQ MM

3X3363+lX53 51SQ MM
10000 868

14  Aluminiunn Messenger Cond XLPE lnsulated PVC Tape′ Cables

3 Core X 35+lX50SQ MM

3 Core X 70+lX50SQ MM

3 Core X95+lX50SQ MM

for l100 V/LT

30000 1   24925

2. Quantity of import item at S.No.l i.e. Copper Wire Rod may be

1.01 Kgs./Kg. content in the Export products at Sl. No. 1 to 7,9, 10 & 12.

3. Quantity of import item at S.No.2 i.e. LDPE Compound( Crosslinkable) may be allo、vcd

19COREX4SQ MM
27COREX 15SQ MM

Copper Cond XLPE lnsulated PVC Sheathed

l100V/Lt

2X4+4sq mm
2x25+25sq mm
4X6+6Sq mm
4X4+4Sq mm
4X16+16Sq mm

allowed as

4

as 1 .05 kgs/kg content in the Export products at Sl' No' 2, 4 to 11, 13 & 14.

Quantity of import item at S.No.3 i.e' COGEGUM Compound may be allowed as

1.05 kgs/kg content in the Export products at Sl' No. 2 to 6.

euantiiy of import item at S.No. 4 i.e. Semi Conducting Compo,nd may be allowed as

1.05 kgs/kg content in the Export products at Sl. No.5 to 8 & 1 1.

Quantity of import item at S.No.5 i.e. Copper Tape may be allowed as 1.01 Kgs'/Kg'
content in the Export products at Sl. No. 5 to 8 & 11.

5

6

-92-
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7. Quantity of import item at S.No.6 i.e. Galvanised Steel Wire may be allowed as 1.02
kgs/kg content in the Export products at Sl. No. 2(1) ,2(4) to 2(24),2(26),2(27),5(t), 7
to 9, l1(1) and 13.

8. Quantity of import item at S.No.7 i.e. Aluminiun Ingot may be allowed as 1.01
Kgs./Kg. content in the Export products at S[. No. 4, 6, 8, 11, 13 & 14.

9. Quantity of import item at Sl.No. 8 i.e. Glass Mica Tape may be allowed as 1.02
Kgs.ikg. content in the Export products at Sl. No. 2,4,5 & 6.

10. Quantity of import item at S.No. 9 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the export products at S.No. 7 to 12.

1 I . Quantity of import item at S.No. 10 i.e. PVC Plasticizer may be allowed as 1 .05
Kgs./Kg. content in the export products at Sl. Nos. 7 to 12.

Norms committee may take a view --.- u
ftfltf

(S. K. Jain)
Development Officer

Norms Committee II
DIPPNo. 12149/2015-TSWl35 dated 05 10512015
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Department of Industrial policy & promotion

(rsw)

NC Meeting dated l3l0ll20l5 - Cale No. l9l10/81 ( M/s. Jindat sAw Limited )(Advance Authorization No. Osr03g4566 dated 22.04)u4)

Advance Authorization may be ratified as under:

l. N.1^Ygigr,s of export items at Sl. No. l to l0 may be specified as
1788.865 MT. 216,963 MT, 55.59r MT. 3293.329 MT,2r}s2.23g MT,
I l'848 MT' I 1'848 MT. 19.266 MT. 6l.65MT & 14.449 MTrespectively,

2' Word.s * of r_elevant grade and thickness 1.5" " -uy be added with the
description of import item at Sl. No. l.

3' Quantity of import item at Sl. No. I may be allowed as applied for i.e.
1742'483 MT as I '04 Kgs./Kg. content in the export item at'Sf . No. f .

4. Quantities of import items at Sr. No. 2, 3. 4 & 5 may be ailowed as
6919'7 Kgs'.8377.3 Kgs., 1340.3 Kgs. & 1675 Nos. respectively taking
clue from SION C_593 for exporr ite; ar Sl. No. l.

5. Quantity of import item at Sl. No. 6 may be allowed as
net basis with accountability clause.

6. words " of relevant grade and thickness 1.5"., may be added with the
description of import item at Sl. No. 7.

7. Qu,antity of irnport item at Sl. No. 7 may be allowed as applied for i.e.
219.202 MT as 1.04 Kgs./Kg. content in the export item at Sr. No. 2.

8. Quantities of import irems at Sl. No. g, 9. l0 & I I may be allowed as
833.3 Kgs.. 105^18^Kgs., r68.6 Kgs. & 2r0 Nos. respectivery taking crue
from SION C-593 for exporr item it Sl. No. 2.

9. words " of relevant grade and thickness 1.5,' '. .uy be added with the
description of imporr item at Sl. No. 12.

10. Quantity of import item at sl. No. 12 may be allowed as applied for i.e.
51.375 MT as 1.04 Kgs./Kg. content in the export irem at Sr. No. 3.

1 l. Quantities of imporr irems at SI. No. 13. 14. 15 & I 6 maybe allowed as
204 Kgs., 247 Kgs.,39.5 Kgs. & 49 Nos. respecrively taking clue from
SION C-593 for export item at Sl. No. 3.

12. words " of relevant grade and thickness 1" ,, may be added with the
description of import item at Sl. No. 17.

13. Quantity of import item ar sl. No. 17 may be allowed as applied for i.e.
3289.268 MT as 1.04 Kgs./Kg. contenr in the export item at Sl. No. 4.

162 sets on net to

-qq_



14. Quantity of import item at Sl. No. 18 may be allowed as 544 sets on net to

net basis with accountability clause.

15. Quantities of import items at Sl. No. 19.20.21 &22 may be allowed as

13062.2 Kgs.. 15813.8 Kgs.,2530.2 Kgs. & 3160 Nos. respectively taking
clue from SION C-593 for export item at Sl. No. 4.

16. Words " of relevant grade and thickness 0.625" " may be added with the

description of import item at Sl. No. 23.

17. Quantity of import item at Sl. No. 23 may be allowed as applied for i.e.

20461.37 MT as 1.04 Kgs./Kg. content in the export item at Sl. No. 5.

18. Quantity of import item at Sl. No.24may be allowed as 8105 sets on net
'to net basis with accountability clause.

19. Quantities of import items at Sl. No. 25.26,27 & 28 may be allowed as

81255 Kgs., 98372 Kgs.. 15739 Kgs. & 19674 Nos. respectively taking
clue from SION C-593 for export item at Sl. No. 5.

20. Words " of relevant grade and thickness 0.625" " may be added with the

description of import item at Sl. No. 29.

21. Quantity of import item at S1. No. 29 may be allowed as applied for i.e.

12.232 MT as 1.04 Kgs./Kg. content in the export item at Sl. No. 6.

22. Quantities of import iterns at Sl. No. 30. 31 . 32 &.33 may be allowed as

48.9 Kgs..59.3 Kgs..9.5 Kgs. & 12 Nos. respectively taking clue from

SION C-593 for export item at Sl. No. 6.

23. Words " of relevant grade and thickness 0.625" " may be added with the

description of import item at S1. No.34.

24. Quantity of import item at Sl. No. 34 may be allowed as applied for i.e.

12.232 MT as 1.04 Kgs.iKg. content in the export item at Sl. No. 7.

25. Quantities of import iterns at Sl. No. 35. 36, 37 &. 38 may be allowed as

48.9 Kgs.,59.3 Kgs.,9.5 Kgs. & l2 Nos. respectively taking clue from

SION C-593 for export item at Sl. No. 7.

26. Words " of relevant grade and thickness 0.625" " may be added with the

description of import item at Sl. No. 9.

27. Quantity of import item at Sl. No. 39 may be allowed as applied for i.e.

20.036 MT as 1.04 Kgs./Kg. content in the export item at Sl. No. 8'

28. Quantities of import items at Sl. No. 40. 41. 42 & 43 may be allowed as

79.6 Kgs.,96.3 Kgs., 15.4 Kgs. & 12 Nos. respectively taking clue from

SION C-593 for export item at Sl. No. 8.

29. Words " of relevant grade and thickness 0.625" " may be added with the

description of import item at Sl. No. 44.

30. Quantity of import item at Sl, No. 44 may be allowed as applied for i.e.

64.116 MT as 1.04 Kgs./Kg. content in the export item at Sl. No. 9.

- ?s-



31. Quantities of import items at Sl. No. 45, 46, 47 & 48 may be allowed as

254.6 Kgs.. 308.) Kgs., 49.3 Kgs. & 62 Nos. respectively taking clue from

SION C-593 for export item at Sl. No' 9'

32. Words " of relevant grade and thickness 0.625" " may be added with the

description of import item at Sl. No. 49'

33. euantity of import item at Sl. No. 49 may be allowed as applied for i.e.

15.172 MT as 1.05 Kgs./Kg. content in the export item at Sl. No. 10.

34. euantities of import items at Sl. No. 50.51.52 & 53 may be allowed as

59.7 Kgs., 72.2 Kgs..1 1.6 Kgs. & 14 Nos. respectively taking clue from

SION C-593 for export item at Sl' No' l0'

Norms committee maY take a view

(S. K. Jain)
Development Officer

Norms Committee II
DIPP No. l2l9 12015-TSW/53 dated 18/02/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1710412015 - Case No. 16/7/81 (M/s. Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310779436 dated 25.04.2014)

Advance Authorisation may be ratified as under:

1. Description, quantity and Net weight of export products at Sl. No. 1 to 12 may be

modified as under :

Ｓ‐
．
Ｎ。 Sizes of cables

Quantity Net Weight

(Kms) (MT)

Cat Cables Solid Bare Copper Cond HDPE lnsulated PVC Sheathed
Cables

CAT‐ 6

91.500 1  3,784

Unarmoured PVC insulated Flexible Purpose Copper cables for 1100 V/Lt

2 Core X O.75 Sq.mm

l Core X l.31 Sq.mm

l Core X O.81 Sq.mm

l Core X 2.07 Sq.mm

4 CoЮ X2.5 Sq.mm

Copper Cond.PVC lnsulated
to l100 Vノ LT.

l Pair X 16+20 AWG

l PalrX18+20 AWG

12 Pair X 16+18 AWG

4 Pair X 16+20 AWG

l QX16+20 AWG

Stranded Non‐ Compact Copper

Conduclor

l Core X 33.6Sq mm

l Core X 67.4 Sq mm

l Core X 8.4 Sq mm

249.528 | t.ssz

PVC Sheathed Unarmoured Cables uP

15000   1     5979

Flexible Copper Cond. Polyester Tape Elastomeric HOFR lnsulated
Welding Cables For 1100 V/Lt.

l x33.6AWG

l x67.4AWG

l x53.4AWG
6000    1     3.789

36.000   1     3646
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6 腱:滉∫観絆1繋翼語習闇l:識lttml朧誦:uЮd
Cables above l l(V

l CORE X120 SQ MM

2000      1       3760

7器鼎 t織閤d朧習躙棚‖眼ΨdXLPE nsua劇 o゙pper

3 00RE X150 SQ MM

3 CORE X300 SQ MM

5000 55570

8    COpper Cond XLPE lnsulaled ZHFR Sheathed Armoured Cables Forl100 VILT

2CORE X15SQ MM
21000     1       4620

9    Unarmoured PVC nsu aled Flex ble Purpose A umin um cab esfor l100 V7Lt

1 Core X 35 Sq. mm

10   COpper Cond xLPE lnsulated PVC Sheathed Armoured Cables For l100 V7LT

4CORE X6SQ MM
3CORE X25SQ MM
l CORE X15SQ MM

49.000 | 16.900

3000      1      16260

‖ 器常よ」:剛淵濫T網」出:鴇WmdКP日“Jatc∞"∝
3 CORE X70 SQ MM

A uminium Cond Covered with Semi Conduclng Compound XLPE nsulaled,
12   copper Tape PVC Sheathed Armoured Cables above l l KV

3 00RE X95 SQ MM

4000  1  18760

2. Quantity of import item at S.No.l i.e. Copper Wire Rod may be allowed as

1.01 Kgs./Kg. content in the Export products at Sl. No. 1to 8,10 & 11.

3. Quantity of import item at S.No.2 i.e. LDPE Compound( Crosslinkable) may be allowed
as 1.05 kgs/kg content in the Export products at Sl. No. 6 to 8, 10 to 12.

4. Quantity of import item at S.No.3 i.e. COGEGUM Compound may be allowed as

1.05 kgs/kg content in the Export products at Sl. No. 6 to 8.

5. Quantity of import item at S.No. 4 i.e. Semi Conducting Compound may be allowed as

1.05 kgs/kg content in the Export products at Sl. No. 6,7 ,11 & 12.

6. Quantity of import item at S.No.5 i.e. Copper Tape may be allowed as 1'01 Kgs./Kg.
content in the Export products at Sl. No. 6,7, 11 & 12.

02140500
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7. Quantity of import item at S.No.6 i.e. Galvanised Steel Wire may be allowed as 1.02
kgs/kg content in the Export products at Sl. No. 7, 8, 10 to 12.

8. Quantity of import item at S.No.7 i.e. Aluminiun Ingot may be allowed as

1.01 Kgs./Kg. content in the Export products at Sl. No. 9 & 12.

9. Quantity of import item at S.No. 8 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the export products at S.No.2,3,9to12.

10. Quantity of import item at S.No. 9 i.e. PVC Plasticizer may be allowed as 1.05 Kgs.AQ.
content in the export products at Sl. Nos. 2,3,9 to 12.

11. Quantity of import item at S.No. 10 i.e. Polydiemme Compound may be allowed as

1.05 Kgs./Kg. content in the export products at S.No. 5.

12. Quantity of import item at S.No. 11 i.e. HDPE Compound may be allowed as

1.05 Kgs./Kg. content in the export products at S.No. I .

Norms committee may take a vrew / -..-- z--j'
-? ftrtlu-

(S. K. Jain)
Development Officer

Norms Committee II
DIPPNo. 12/4912015-TSW138 dated 05 10512015
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Regen Powertech Pvt. Ltd. for ratification of
norm of AA No. 0410157764 Dated 08.05.2014.

Reference: DGr ID Note No 01/81/50/195/AM 15/DES H/208 Datcd
30.12.2014.

Reference above application it is observed that similar authorization
number 0410157763 dated O8.O5.2OI4 for the same inputs and export
products has already been recommended vide this ofhce UO of even no. dated
20.01.2015. Subject authorization may therefore be ratihed on repeat basis.

側rイよれ づ
Sr. Development Officer

円 DO,DES―II,DGH
DⅢ UO NQ 3p助 /wT/R Powcr/20И ―TSWo/3♂ atedり 022015
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Office of the development Commissioner
Micro small& medium Enterprises

MECHANICAL DIVISION

30(2 ry1s-ME

Subject: AA 0710105419 dated26.06.l4 in respect of M/s Zenith Precision Pvt Ltd

We may write DGFT to ask following information from the unit:-

Detailed technical drarving with dirnension of each export product. catalogue, if any may

also be furnished.
Weight of each export product.

Weight of each of the imported and indigenous input, separately for each product, forthe
purpose of material balancing. Net weight (Gross weight minus wastage) for each

imported and irrdigenous input ir-r the export product may be indicated. Net weight along

with details of other imported input to be used in the resultant product and sought to be

impofted/procured from sources other than the license, if any. may also be indicated.

Size and specification including grade, cornposition, range, thickness etc of the items

proposed for import.
Blank size of import product.

Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be trranufactured out of these

imported materials. wastages claimed at each stage of manufacturing with complete

justification and supported by documentary evidence/drawing.

Use of export item Sno I and 2.

This issues with the approval of Director (ME) for taking view by NC.

AD(ME)

Sh Haradhan Das、 FTDO、 DGFT、 Udhvog Bhawan、 New Delhi

O/o DC,MSME UO No30(21)/15¨ ME dated 05.05.15
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Offlce ofthe Development Corninissioner

ⅣIicro Small&Medium Enterprises

MECHANICAL DIVIS10N
30(236)/14-lИE

SutteCti AA no 0310786269 dated 02.07.14 ofM/s Traflgura lndia Pvt.Ltd.

Norms may be flxed as fo1lows:―

●  Import may be a‖ o、ved,as applicd,inclusivc of 9.60/0、 vastage.

This issues with the approval of Director(ME)fortaking vicw by NC.

埒
z.

(K.S.Sodhi)
AD(ME)

e“釧
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject : Application of M/s Asiatic Electrical & Switchgear Pvt. Ltd. for
ratification of norm of AA No. 0510389353 Dated 04.O7.2Ot4.

Reference: DGFT ID Note No. 0ll8ll50l286lAM 15/DES IIl238 Dated
tt.o2.20t5.

Reference above application and subsequent reply submitted by the firm
vide their letter dated 15.01.2015 has been examined and based on information
made available therein the proposal is recommended as under:

1. Import item (Copper Wire Rod 8 mm) may be allowed @ 1.01 kglkg
content in the export product.

This issue with the approval of IA(KKT).

Sr. Development Officer

FTDO. DES-II. DGFT.
DHI Uo No. 3(1a5ll2ot4-rsw(B)/ lo?dated 24.o2.2ors

'3,卜
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DEPARTMEM Oど濫 器 認 潔 鳳 。TloN
(TSW Section)

SubieCt Advance Authonza‖ On for the export Of cOmpOnents of Connectors_ M/s
Delphi COnnection Systems!ndia Ltd    ,

Rei DGFT UO No01/81/50ノ 289/AM-15/DES‐2

Adv Auth No 1010058625 dt 14-07‐ 2014

DGFT may please refer to their above mentiOned UO ln this connection,the
fo‖owing informatiOn may be ca‖ ed from the lrm l―

り   Manufactu百 ng process indicalng stage wise wastage of raw matenals tO
manufacture export product

り

Ｄ

　

ｖ＞

Generic name of the item in the import list at S.No.S, 6 & 7.
SION No. as per Hand Book of procedure-Vol.ll for the item at S.No.s as
mentioned in Column for Glass Filled Nyton GG polyamide 66 Compound.
Consumption of all raw materials with corresponding production oi export
product as proposed in the present application for the last three years,
duly certified by a Chartered Accountant.

Consultant
30‐04‐2015

Shri PraJyumna sah。 0,
FTDO.DES‐2
DGFT

6...,". 1\ r"-.,- ,/´ ブ
ω w. 1-\.rlrr
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Ministry of Heavy Industries & public Enterpriseso"r"rffidustry

Subject : Application of M/s Toshiba JSW Power Systems pvt. Ltd. for
ratification of norm of AA No. 0410159061 dated 22.OT.2OI4.

Reference : DGFT UO No.O I I 8l / 50 / 455 lAMls/DES-il I 241 dated I6.O2.2OLS.

Reference above application the firm may be advised to furnish following
information:

1. Material for import item listed at Sl. No. 3 to 6 & 39 may be specified.
2. Brief technical write ug end usage of import item no. 64, !rg, 165,

L67 to l7o, 175, l7g,l8L,182,231 & 2g4 may be furnished.
3. Number of insulation material spread across the import list, the firm

may be advised to club these items and clarify whether these items are
being imported on net to net basis.

4. Copy of Project Authority Certificate.

This issue with the approval of IA (KKT).

FTDO. DES-II. DGFT
DHI Uo No 3(s6)/201slTSw(B)/ dated

Sr. Development Officer

10.03.2015.

/)-or- tl-
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Department of Industrial Policy & Promotion
(rsrY)

NC Meeting dated 1710412015 - Case No. 18/13/81 (M/s Technip India Limited) (Advance
Authorization No. 0510391221 dated 18.09.2014)

Reply submiued by the firm vide their letter dated 25.12.2014 has been perused
which is not complete and they may be asked to submit the following information:

l. For net weight of components to be manufactured from import items at Sl. No.l to 8,
details ofcomponents with net weights thereof may be indicated.

2. Detailed calculations for the length of import items at Sl. No. 1 to 8, supported by length
and number of pipes in the export products

―

‐  ―
・

lr. *. r",Ii"'
Development Officer

Norms Committec I
DIPP No 12/49/2015-TSW/59  dated 05/05ノ 2015
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Govemment of India
Ministry of Communications and Information Technology
Department of Electronics and Information Technology

Electronics Niketan, 6, CGO ComPlex
Ncw Delhi‐ 110003 》6～

Sub: Ratilication of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of Advance

Authorization No. 0710106744 dated 24,09.2014 issucd to M/s' Laxmi
Electronics Moulds and Precision Engg. Pvt. Ltd. Bangalore.

Reference DGFT U.O. No. 01/81/50/AM1s/DES-ll/105 dated 1.12.2014 vide which

comments of this Department have been sought on the above mentioned application of M/s.

Laxmi Electronics Moulds and Precision Engg. Pvt. Ltd. Bangalore for ratification of the

norms of advance licence issued under Para 4.7 for export of "Parts ofFDBA Connectors".

2. The FOB value of export is Rs.9,846,400.00 (Us$ 1,58,246.00) and clF value of Import

is 3,290,269.00 (US$ 44,066.00).

3. The application has been examined in the Department of Electronics and Information

Technology irom technical angle. The items proposed for import are essential to assemble the

export product. This Departmint recommends ratification of norms of advance authorization

as requested by the party based on'Nil' wastage basis.

rN

DStz\z
(AsM Nangia)

Director

Shri Haradhan Dass. FTDO. O/o DGFT. Udvog Bhava. New Delhi

DIT U.O. No. 17(38)/2014-IPHW dated l6'04.2015
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Office of the development Commissioner
Micro small& medium Enterprises

MECHANICAL DIVISION

30(224)t14-ME

Subject: AA no 0510391350 dated 25.09.14 in respect of M/s Friction Metal Fibres.

We may write DGFT to ask following information from the unit:-

Detailed technical drawing with dimension of each export product, catalogue, if any may
also be furnished.
Weight of each export product.
Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.
Size and specification including grade, composition, range, thickness etc of the items
proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing

This issues with the approval of Director (ME)

ピ々13卜 f
(K.S Sodhi)
AD(ME)

Shri P.Sahoo,FTDO,DGFT UdvOtt Bhawan New Delhi

O/o The DC(MSME)ID note no 30(224)2014-ME dated 05.03.15
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omce ofthe Development COrnrniSSioncr

4ヽicro Small&Ⅳ ledium EntcrpriSes

MECHANICAL DIVIS10N
30(225)/14-Ⅳ IE

SubieCt:AA no 3210077257 dated 26.09.14 for M/s,Jayachandran Alloys PVt Ltd

NorFnS may be flxed as follows:―

o  Sno l may be a1lowed,as applied,as per SION C-1153.

o  Sno 2 may be a1loWed,as applicd,as per SIC)NC-1960.

o  Sno 3 may bc a1loヽved for 298.92 MT asperSION C-1195.

ThiS iSSucs With the apprOVa1 0fI)irCCtOr(ME)                       (|:〔

:ilii31.lf

AD(ME)

ShH P.Sahoo、 FTDO.DGFT UdvOgBhawanNew tthl

o/O The DC(MSME)ID note no 30(225)2014-ME dated 05.03.15

h-w- [
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Department of Industrial Policy & Promotion

(rs!Y)

NC Meeting dated 1710412015 - Case No. 8/16/81 ( IWs. Shivalik Bimetal Controls Limited )
(Advance Authorization No. 0510391991 dated 14.11.2014)

Advance Authorization may be ratified as under:

Taking clue from SION C-397, quantities of import items from Sl. No. I to 6
may be allowed as I .10 Kgs./Kg. content in the export products.

Norms committee may take a view

Norms Committee II
DIPPNo. 12149/2015-TSw/80 dated 05 10512015

′
才
蕎 hr

(S. K. Jain)
Development Officer
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 1710412015 - Case No. 7/1/81 (M/s Megha Engineering &
Infrastructures Limited ) (Advance Authorization No.0910061415 dated 19.12.2014)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 4 &. 5 of Standard Deficiency
Format, export product wise.

2. Detailed calculations for the quantities of import items.

3. Requirement of lining materials, supported by lining thicknesses and
lining weights in the export products with wastages claimed at each
stage of manufacture.

Norms committee may take a view

,/. .--/a'' - rt ,h \-
(S. K. Jain)

Development Officer
Norms Committee Ⅱ
DIPP No 12/49/2015-TSW//81 dated 05/05/2015

´ '),一
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

subject : Application of M/s crompton Greaves Ltd. for ratification of norm
of AA No. 0370792364 dated 24.I2.2Ot4.

Reference above application the firm may be requested to furnish
following information :

1. Copy of Advance Authorization.
2. Appendix- 1 1(A) duly filled in including S1. No. 3 & 4 of the appendix.
3. Information as per St. No. 4, 5 & 11 of SDL per unit of export

Sr. Development Officer

FTDO. DES-II. DGFT.
DHI uo No. 3(106)/201slrsw(B)/ ,q{ datcd 24.042015

l*^
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Department Of lndustrial Policy dL Promotion

(TSW)

NC Meeting dated 17/04/2015 ‐ Case No. 6/16ノ81 ェ is Star Exports)(Advance
Authorization No. 0310792425 dated 29.12.2014)

Advance Authorisation may be ratifled as under

l Word``Relevant''may be preflxed¬ ith the dcscHption ofimportitem at Sl No l and
its quantity may be allowed as 1 02 Kgs/Kg contcnt in the export product taking clue

from SION C-1626
2 Quantiけ Of importitem tt Sl No 2 may be allowcd upto 4%of the net weigllt of
stcel wire rods taking clue from SION C‐ 1626.

Norms committee may take a宙 ew

/■ぶl
(S.K.Jain)

Development Offlcer
Norms Committee II
DIPP No 12/49/2015-TSW/83 dated 05/05/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 1710412015 - Case No. 2511/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310792834 dated 12.01.2015)

Firm may be asked to submit the following information:

1 . Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram ofthe cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement ofeach raw material, export product wise, in a tabular form

Norms committee may take a view

y'-fi7,,,
(S. K. Jain)

Development Officer
Norms Committee II
DIPP No. 12/4912015-TSWi84 dated 05 10512015
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Department of Industrial Policy & promotion
(TSIY)

NC Meeting dated 1710412015 - case No. 27lll8l (Mls polycab wires pvt. Limired)
(Advance Authorization No. 0310792832 dated 12,01.2015)

Firm may be asked to submit the following information:

1 . Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram ofthe cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

′著キir
(S.K.Jain)

Development Officer
Norms Committee Ⅱ
DIPP No 12/49/2015-TSW/85 datcd   05/05/2015
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(S.K.Jain)

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1710412015 - Case No. 56/1/81 (lWs Madhav Copper Pvt. Limited)
(Advance Authorization No. 2410041656 dated 13.01.2015)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 3 of Standard Deficiency Format, export product
wise.

2. Difference in export item(s) and import item supported by manufacturing operations
involved.

Norms committee may take a view

Development Officer

Norms Committee II
DIPP No 12/49/2015-TSW/86 dated 05/05/2015
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Department of Industrial Policy & promotion
(rsw)

NC Meeting dated 1710412015 - case No. 24lllll (Mts polycab wires pvt. Limited)
(Advance Authorization No. 0310792915 dated 14.01.2015)

Firm may be asked to submit the following information:

1 ' Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement ofeach raw material, export product wise
supported by the Cross sectional diagram ofthe cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

ノ多一九尋
(S.K.Jain)

Development Offlcer
Norms Committee II
DIPP No 12/49/2015-TSW/87 dated   05/05/2015
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(BI Section

Subject : Application of M/s Toshiba Transmission & Distribution Systems
Pvt. Ltd. for ratification of norm of AA No. 0910061536 dated
16.01.2015.

Reference above application it is observed that there are existing sloN for
the export products covered in the authorization. proposal may therefore be
ratified as per existing SION as under:

1. Export products listed fOrm Sl No. l to

C-325.

2 ExpOrt products listed form Sl.No 7to

C-324

This issue with thc approval ofIA(KKTl.

両 DO,DES―II,DG「F

6 may be ratified as per SION

13 may be ratified ." p". SN

I
,,[,|nl#f-*,If

Sr.Development offlcer

dated 24.042015.DHI Uo No.3(1oe)/201slrsw(B)/ lW
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1710412015 - Case No. 28lll8l (Ws Polycab Wires pvt. Limited)
(Advance Authorization No. 0310792968 dated 16.01.2015)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement ofeach raw material, export product wise
supported by the Cross sectional diagram ofthe cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Nonns conlnuttee may take a vlcw

´     ´

「

t rll〆

(S.K.Jain)
Development Officer

Norms Comnlittec II
DIPP No 12/49/2015-TSW/90 dated   05/05/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1710412015 - Case No. 29lll8l (Mls Polycab Wires Pvt. Limired)
(Advance Authorization No. 0310792967 dated 16.01.2015)

Firm may be asked to submit the following information:

l. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram ofthe cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement ofeach raw material, export product wise, in a tabular form

Norms committee may take a view

´
レ ー

,′

`,Is―(S.K.Jain)
Development Offlcer

Norms Committee II
DIPP No 12/49/2015-TSW/91 datcd   05/05/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1710412015 - Case No. 30/l/81 (l\d/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310792966 dated 16.01.2015)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement ofeach raw material, export product wise
supported by the Cross sectional diagram ofthe cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

～
 ―

´  
一,n,r

(S.K.Jain)
Development Offlcer

Norms Committee Ⅱ
DIPP No 12/49/2015-TSW/92 dated   05/05/2015

い。
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 1710412015 - Case No. 32lll8l (Mls Polycab Wires pvt. Limited)
(Advance Authorization No. 0310792969 dated 16.01.2015)

Firm may be asked to submit the following information:

1 . Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement ofeach raw material, export product wise
supported by the Cross sectional diagram ofthe cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

く
=諒
グ

Development Offlcer
Norms(3ommittec II
DIPP No 12ノ49/2015‐TSヽV/93 dated   05/05/2015
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Department of Industrial Policy & Promotion

(TSw)

NC Meeting dated 1710412015 - Case No. 12lll8l (Mls Rajguru Enterprises Pvt. Ltd.)
(Advance Authorization No. 0310793079 dated 19.01.2015)

Advance Authorisation may be ratified as under:

1. Words "other than rectangular/square shape & containing 75000 Kgs. of Cold Rolled
Stainless Steel Nickel Jl quality " may be suffixed with the description of export product.

2. Words "of relevant grade & thickness" may be suffixed with the description of import
item and quantity of import item may be allowed as 97500 Kgs. as 1.30 Kgs./Kg. content
in the export products as per SION C-832.

Norms committee may take a view

ノ多一言奮,/
(S. K. Jain)

Development Officer
Norms Committec II
DIPP No 12/49/2015-TSW― TSW/94  datcd  05/05/2015
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-179'rGovernment of lndia
Ministry of Steel

(Technical Division)

Subject : Ratification of norms in terms ;of para4.7 of HBp
(Vol.)Advance authorisation No. 5610004520 dated
21,-01,-201,5- M/s. Rsalsteel pvt. Ltd. lndore.

DGFT may refer to their U.O. No.O7/8ilSO/AM75/DES_Z/65 dated
15.3.2015 whereby an application of M/s. Rsal steel pvt. Ltd. rndore has
been forwarded to Ministry of Steel for our comments/views.

ln the above connection, DGFT is requested to ask the applicant
for furnishing the breakup of thicknesses to be exported and quantity
thereof and calculation of quantity thereof and carcuration of quantity
of import item strictly as per SION under the aforesaid AA.

6臨 a→

Dy. lndustrialAdviser
Telefax : 01,1,-23062490

,/ 5.1-.

Ministry of Steel U. O.2(51/20t5 TD dated 24.03.ZOts
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Department of Industrial policy & promotion
(TS!v)

NC Meeting dated 17 t0412015 - case No. 26llt8l (ws polycab wires pvt. Limited)
(Advance Authorization No. 0310793172 dated 21.01.2015)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram ofthe cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM ofexport product.
5. Total requirement ofeach raw material, export product wise, in a tabular form

Norms committee may lake a view

Norms Committee II
DIPPNo. 12/49/2015-TSW/99 dated, 05 105t20t5

〃́つ針
でパ
) ?t>

(S. K. Jain)
Development Officer
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Department of Industrial Policy & Promotion
(Tsw)

NC Meeting dated 1710412015 - Case No. 19/1/81 (IWs Polycab Wires pvt. Limited)
(Advance Authorization No. 0310793191 dated 22,01.2015)

Firm may be asked to submit the following information:

1 . Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Norms Committee II
DIPP No 12/49/2015-TSW/101 dated   05/05/2015

/多´ F議ilr
(S. K. Jain)

Development Officer
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Department of Industrial Policy & Promotion
(rs!v)

NC Meeting dated 1710412015 - case No. 3llli8l (lrl/s polycab wires pvt. Limired)
(Advance Authorization No. 0310793198 dated 22.01.2015)

Firm may be asked to submit the following information:

1 . Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement ofeach raw material, export product wise
supported by the Cross sectional diagram of the cable,/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content ofeach imported and indigenous input, export

product wise, per KM of export product.
5. Details of import item at Sl. No. l1 namely, Polidiemme Compound and its specific

use in the export products.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

/ケ
´
ケ′rt′′

(S. K. Jain)
Development Officer

Norms Committec II
DIPP No 12/49/2015-TSヽV/102 datcd   05/05/2015
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Department of lndustrial Policy dL Promotion

(TSW)

NCヽ〔eeting dated 17/04/2015‐ Case No.69ノ 1/81 (M/s Anacon Process Controls Pvt.Ltd.)
(Advance Authorization No.0310793389 dated 29.01.2015

Advance Authorization may be ratified as per GN-4 for Engineering products

Norms committee may take a view

´

'角 イl,′

Norms Comnlittec I
DIPP No 12/49/2015-TSW― TSW/103  dated  05/05/2015

(S. K. Jain)
Development Officer

孵 や
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Department of Industrial Policy & Promotion
(TSw)

NC Meeting dated, 1710412015 - Case No. 4711/81 (lWs Gujarat Copper Attoys Limited )
(Advance Authorization No. 0310793498 dated 02.02.2015)

Firm may be asked to submit the following information:

1. Difference in export item namely, "Copper Rods" and import item namely,
Continuous Cast Copper Wire Rods supported by manufacturing operations involved.

2. Information in respect of Sl. No. 3 & 11 of Standard Deficiency Format, export
product wise.

Norms committee may take a view

Norms Committee II
DIPPNo. 12149/2015-TSW/104 dated 05 /05/2015

(S. K. Jain)
Development Officer
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Department of Industrial policy & promotion
(rsw)

NC Meeting dated 1710412015 - case No.48/l/81 (M/s Gujarat copper Altoys Limited )
(Advance Authorization No. 0310793497 dated 02.02.2015)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 3 & 11 of Standard Deficiency Format, export
product wise.

2. Justification for manufacture of "Copper Sheets" from ,,Continuous Cast Copper
Wire Rods" supported by manufacturing operations involved.

Norms committee may take a view

Norms Committee II
DIPPNo. 12/49/2015-TSW/105 dated 05 /05/20t5

Development Officer

- ft{tv
(S. K. Jain)
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Government of lndia

Ministry of Steel
Technical Division

DGFT may please refer to their UO No. 01/81/50/AM-1S/DES-|l/02 dated 10.04.2015
regarding ratification of norms in terms of Para 4.7 of HBP (Vol) of Advance
Authorization No. 0310793590 dated 04.02.2015 of M/s POSCO Electrical Steel
lndia Limited, Mumbai. ln this connection, the following quantity of import may be
allowed against export:

―

¨

０

Ｓ

Ｎ

Item of Export Qty Item of import Qty

Cold Rolled Non Grain
Oriented Electrical Steel

Coils  50PN470ノ lⅥ 470¨
50ArS-18(M470-50A)JS―
50A470ノ M470-50A
Thickness:0.5mm(+)/(―

)8%   Wldthi1 000…
1 250rnrn

16000M丁 Cold Rolled Full Hard
(CRFH) steel sheets in
coils of relevant grade,
thickness and width.

16480 MT

2 Cold Ro‖ ed Non Grain
Oriented Electrical Steel

Coils       Gradei
65PN470/M470¨
65A/Thicknessi
065mm(+)/(― )8% Width:
1000-1 250rYlrn

1000MT Cold Rolled Full Hard
(CRFH) steel sheets in
coils of relevant grade,
thickness and width.

1030 MT

3 Cold Rolled Non Grain
O百 ented Electrical Steel

Coils        grade:
50PN400/M400-50A/」 S¨
50A400     丁hickness:
05mm(+)/(― )8%Widthi
1000-1 250rnrYl

500M丁 Cold Rolled Full Hard
(CRFH) steel sheets in
coils of relevant grade,
thickness and width.

515 MT

4 Cold Rolled Non Grain
Oriented Electttcal Steel

Coils        grade:
65PN400/M400-65A/」 S¨
65A400     Thicknessi
O.65mm(+)ノ

(―)8%llVidth
1000-1 250rnrn

1000MT Cold Rolled Full Hard
(CRFH) steel sheets in
coils of relevant grade,
thickness and width.

1030 MT

5 Cold Rolled Non Grain
Oriented Electrical Steel

COilS        Gradei
50PN350/M350-50A/JS¨
50A350     Thickness:
0 5rlnrYn  Vvidthi  lo00-

1 250rnrn

500MT Cold Rolled Full Hard
(CRFH) steel sheets in
coils of relevant grade,
thickness and width.

515 MT

6 Cold Rolled Non Grain
Oriented Electrical Steel

500MT Cold Rolled Full Hard
(CRFH)steel sheets in

515 MT

′ )31´



The quantity has been calculated allowing thereby 37o net of wastage towards cold

rotfinj of imported coils following by cleaning, heat treatment and side trimming to

get the desired thickness and width.

This issue with the approval of the competent Authority'

rR>[D
(s K:Bdtr\iler)

Deputy lndustrial Adviser

Coils

Gradei50PN310ノ M310-
50A/」S-50A310
Thickness  O.5mm(+)(―

)/8%  Width:  1000-
1 250rnrn

coils of relevant grade,
thickness and width.

7 Cold Rolled Non Grain
Oriented Electttcal Steel

cOils        Grade
35PN270ノM270-35A′ JS―

35A270     ThiCkness:
0.35mm(+)(―)/8%Widthi
1000-1 250nlrYl

500MT Cold Rolled Full Hard
(CRFH)steel Sheets in
co‖ s of relevant grade,

thickness and Width.

515 MT

Shri P Sahu,FTDO,DGFT,U
Ministry of Steel U O No.2(12)/2014¨nlV dated 28.042015
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Office of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION
30(l0y1s-ME

Subject: AA no 0510393095 dated 05.02.15 in respect of lWs Bindal Smelting Pvt. Ltd.

The following informafion is required:-

Detailed technical note on manufacturing process including the relevant flow sheet

Difference between the import and export product.

Size and specification including grade, composition, range, thickness etc of the items

proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imported materials, wastages claimed at each stage of manufacturing with complete
j ustifi cation and supported by documentary evidence/drawing

This issues with the approval of Director (ME) for taking view by NC.

`名

ィ|、 ゝ

(KoS.Sodhi)
AD(ME)

Shri P.Sahoo.FTDO、 DGFT Udvog Bhawan New Delhi
O/o Thc DC(MSME)UO note n0 30(10)/15-ME dated 17.04.15

―
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting datedl7l04l20l5 - case No.60/1/81 (I\[/s Larsen & Toubro Limited) (Advance
Authorization No. 0310793682 dated 06.02.2015)

Advance Authorization may be ratified as under:

l. Net empty weight of export product 1 may be specified as 762.364 MT .

2. Import items at Sl. Nos. 1 to 4 shall be of relevant grade and thickness as
contained in the export product.

3. Quantity of import item at Sl. No. 1 may be allowed 1.0392 Kgs./Kg. content in
the export product as claimed by the firm.

4. Quantity of import item at Sl. No. 2 may be allowed 1.03 Kgs./Ie. content in the
export product as claimed by the firm.

5. Quantity of import item at Sl. No. 3 may be allowed as 129108 Kgs. as
1.05 Kgs./Kg. content in the export product.

6. Quantity of import item at Sl. No. 4 may be allowed as 72392 Kgs. as
1.03 Kgs./Kg. content in the export product.

Norms committee may take a view

(S.K.Jain)
D"elopment Ofrlcer

Norms Committee Ⅱ
DIPP No 12/49/2015-TSW/110   dated   o5/05/2015
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Ministry of Heavy Industries & public Enterprises

"'*'TSl,l,Bl H:H,Idu 
stry

Subject : Application of M/s MPP Technologies Pvt. Ltd. for ratification of norm
of AA No. 0710107605 dated I2.O2.2OLS.

Reference above application the firm may be requested to furnish
following information :

1. copy of Advance Authorization (description of items in English).
2. Information as per Sl. No. S & 11 of SDL.
3. Details of Advance Authorization if any ratified in the past

same export products and inputs.

FTDO. DES.II. DGFT
@/2otstrsw(B)/ t{9

Sr.Development Offlcer

dated 07.04。 2015。
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Department of Industrial policy & promotion
(rsly)

NC Meeting dated 1710412015 - Case No. 6211/81 (l\{/s Apar Industries Limited) (Advance
Authorization No. 03 I 0793855 dated 12.02.2015)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cable/ Buyers data sheet.2. Net weight of each Cable

3. Material balancing viz. net content of each imported and indigenous input, export
product wise.

4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

y'-*#,,-
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. l2/49/2015-TSWl15 dated 05 t05l2}t5
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Department of Industrial policy & promotion
(rslY)

NC Meeting dated 1710412015 - Case No. 63/1/81 (lfls Apar Industries Limited) (Advance
Authorization No. 0310793854 dated 12.02.2015)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cablelBuyers data sheet.2. Net weight of each Cable

3. Material balancing viz. net content of each imported and indigenous input, export
product wise.

4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

(工炉7
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/49/2015-TSW/116 dated   o5/05/2015
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Department of Industrial Policy & Promotion
(TSIY)

NC Meeting datell 1710412015- case No. 8/1/81 (M/s Gupta Metal Sheets Limited)
(Advance Authorization No. 0510393195 dated 13.02.2015)

Taking clue from SIoNs c-1196 & c-1197, Advance Authorisation may be ratified as
under:

l. Quantity of import item at Sl. No. 1 may be allowed as 1.075 Kgs.&g. content in the
export item.

2. Quantities of import items at Sl. No. 2 & 3 may be allowed as 1.05 Kgs./kg. content
in the export item.

Norms commiflee may lake a view.

~薔
|ル/

(S. K. Jain)
Development Officer

Norms Committee Ⅱ
DIPP No 12/49/2015-TSW/117 dated 05/05/2015
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Departinent of lndustrial Policy&PrOmotion

(TSW)

NC Meeting dated 17/04/2015‐ Case No.9/1/81o1/s Jindal SAW Limited)(Advance
Authorization No.0510393185 dated 13.02.2015)

Finll rnay be asked to subnlit the fol10、 ving infOnnation:

1. Information in respect of Sl. No. 4, 5 & I 1 of Standard Deficiency Format,
Export product wise.

2. Thickness of3LPE coating and FBE coating in export item at Sl. No. 13. Detailed calculations/basis for the quantities of import items at Sl. No. 6,
7, 8 & 10, supported by coating/lining thicknesses and coating/lining
areas in the export product at Sl No. I and wastages claimed at each stage
ofmanufacture.

4. Specific use of import item at Sl. No. 9(phenolic primer) and detailed
calculations/basis for its quantity.

Norms committee may take a view

一 摯,ハ 1/
(S. K. Jain)

Development Officer
Norms Committee Ⅱ
DIPP No.12/49/2015-TSW/118 datcd 05/05/2015

宛N`

_ '■ 9´



′22

/7レ・」

Department of Industrial Policy & Promotion
(TS!Y)

NC Meeting dated 1710412015 - case No. 66/l/81 (l!os Zenium cables Limited) (Advance
Authorization No, 0310793900 dated 16.02.2015)

Firm may be asked to submit the following information:

l. Voltage rating of cables.
2. Length of cables in addition to their weights
3. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cable/ Buyers data sheet.
4. Material balancing viz. net content of each imported and indigenous input, export

product wise.
5. Total requirement ofeach raw material, export product wise, in a tabular form

Norms committee may take a view

Norms Comnlittee II
DIPP No 12/49/2015‐ TSW/122 dated   05/05/2015

z, =#, _
(S. K. Jain)

Development Officer
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Department of Industrial Policy & Promotion
(TS\v)

NC Meeting dated 1710412015- Case No. 1411/81 (M/s JMW India (P) Limited)
(Advance Authorization No. 0510393269 dated 19.02.2015)

Advance Authorisation may be ratified as under:

l. Quantity of import item at Sl. No. I may be allowed as applied for
as 1.02 Kgs./Kg. content in the export item at Sl. No. 1 taking
c-1184.

2. Quantity of import item at Sl. No. 2 may be allowed as applied for
as 1.03 Kgs./Kg. content in the export item at Sl. No.2 taking
C-l184 and C-l189.

Norms committee may take a view.

Norms Comlnittee II

DIPP No 1249/2015‐ TSW/126 dated 05/05/2015

ic 102000 Kgs,
cluc from SION

ie 103000 Kgs,
clue from SIONs

(S. K. Jain)
Development Officer
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Department of lndustrial Policy&Promotion

(TS恥)

NCル【eeting dated 17/04/2015‐ Case No.18/1/81(M/s COpral lnsulated ConductOrs P17t.
Lilllited)(Advance Authorization No.0410160173 dated 19.02.2015)

Firm may be asked to submit the following details:

1 Specifi^cations of export products with size/specifications and quantities
thereof in Kgs. & meters.

2. Information in respect of Sl. No. 5 & 11 of Standard Deficiency Format,
export product wise.

Norms committee may take a view.

..,.-h.,,.-
(S. K. Jain)

Development Olficer
Norms Committee II
DIPP No 12/49/2015-TSヽV/127 datcd o5/05/2015
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Department of Industrial Policy & promotion
(TS\Y)

NC Meeting llated 1710412015- case No. 44ll/81 (M/s Manaksia coated Metals and
Industries Limited) (Advance Authorization No. 0210205598 dated 24.02.2015)

Firm may be asked to submit the following information:

1. Reason for higher thickness of Galvanised steel sheets/Coils in export products (0.50
mm & 0.45 mm) as compared to 0.48 mmm & 0.43 mm of import items.

2. Process of manufacture and wastages claimed at each stage of manufacture.
3. Information in respect of Sl. No. 5 of Standard Deficiency Format, export

product wise.

Norms committee may take a view.

く姦蘊ケ
Development Officer

Norms Committec II
DIPP No 12/49/2015-TSW/133 dated 05/05/2015
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Department of Industrial policy & promotion
(TSw)

NC Meeting dated 1710412015- case No. 70/u8l (M/s Nirtep Appliances Limited) (Advance
Authorization No. 0310794034 dated 20.02.2015)

Firm may be asked to submit the following details:

I . Number of layers of interior prFE Non stick coating and thicknesses thereof.
2. Detailed calculations for the quantities of import items with wastages claimed at

different stages of manufacture.
3. Quantities of import item at Sl. No.l (Aluminium circles) in Nos. also in addition to

its weight
4. Information in respect of item at S. No. 4 & 5 of standard Deficiency Format, export

product wise.

Norms committee may take a view.

Norms Committee II
DIPP No 12/49/2015-TSヽV/131 datcd 05/05/2015

にK.品
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Development Officer
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Offlce ofthe development ComFniSSioner

Ⅳlicro slnall&llncdiurn Entcrprises

MECHANICAL DIVIS10N

30(9)/15‐市IE

suacct:AA no.0310794209 dated 26.02.15 in respect M/s Phocnix lndustries

pvt Ltd ⅣIumbai

The norms rnay be flxed as follows:―

Import may be allowed,as applied,inclusive of 10/O wastage.

This issues with thc approval of Dircctor(ME)fortaking view by NC.

●同ご
(KoS.Sodhi)
AD(ME)

O/o The DC (MSME) UO note no 30(9y15-ME dated I 7.04.15

― IЧ∫′
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Department of Industrial poticy & promotion
(rsw)

NC Meeting dateil 1710412015 - case No.38/l/81(M/s KEI Industries Limited) (Advance
Authorization No. 0510393406 dated 27.02.2015)

Firm may be asked to submit the following information:

1. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.
4. Wastage claimed on each import item.

Norms committee may take a view
~れ

′卜́
´

(S.K.Jain)

Norms Committee Ⅱ
DIPP No 12/49/2015-TSu7/138 dated 05/05/2015

Development Officer
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

SutteCt :  ApplicatiOn Of M/s ABB India Ltd for ratiflcation of nOrm of AA No.

07101o7778 dated lo.o32015

Referenge above application the Iirm may be requested to furnish
following information:

1. Copy of Advance Authorization.
2. Information as per S1. No. 4, 5, 8 & 1l of SDL.
3. Reason why import items listed form Sl. No. 13 onwards are not

multiples of export product quantity.

艦

′IЁヂ後
(Gttra Singh)

「

DO,DES―II,DGFF

・ヽ 'if

Sr. Development Officer

DHIUO No 3p勁/2015/TSW(B)/ 22毎  dated 24 04.2015
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(S. K. Jain)
Development Officer

Department of lndustrial Policy&Promotion

(TSW)

NC Mceting dated 17/04/2015‐ Case No.42/1/81 (M/s Luxfer Uttam lndia Pvt.Ltd.)
(Advance Authorization No.0510393506 dated ll.03.2015)

Firm may be asked to submit the following information:

1. Difference in export and import items

2. Details of manufacturing operations on import items.

3. Details ofany other inputs in export items, imported or indigenous, ifany.

Norms committee may take a view

Norms Committec I
DIPP No 12/49/2015-TSW/141 dated 05/05/2015

´ ,Ч 8-
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nar,
Ministry of Heavy Industries & public Enterprises

Department of Heary Industry
TSW(B) Section

Subject : Application of M/s Salzer Electronics Ltd. for ratification of norm of
AA No. 321OO77481 dated 12.03.2015.

Reference above, the application of the firm has been examined and
based on information made available therein the proposal is recommended as
under:

E<port Product: Toroidal Transformers - 13,350 Nos.

Imported Iaputs:

(1) Ferrite Core - 1No./EP on net to net basis as per condition of GN-4
(ii) Enamelled Aluminium Wire - 1.01 kg/kg content in the Ep.

This issue with the approval of IA(KKT).

fut ll"-**"'#t"ifi)u1t>"
Sr. Development Of{icer

FTDO. DES_II. DGFT.
DHI uo No.3(107)/20Is/rsw(B)/ 11 P

0r- TluCY

'tu3-

dated 24 04 2015.
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Departlllent of lndustrial Policy d■ PromotiOn

(TSW)

NCヽ〔eeting dated 17ノ 04/2015‐ Case No.39/1/81o/s Jindal SAW Limited)(Advance
AuthoJLation No.0510393588 dated 16.03.2015)

Firrn may be asked tO submitthe f0110wing info.1.lation:

l  lnforrnation in respcct Of sl.No.4,5&1l of Standard Dcflciency Foll..at,

Export product Ⅵise
2   Thickness of internal lining and extemal coating in export items at Sl.

No lto5

多
´
ξπ 1/

(S. K. Jain)
Development Officer

3   Detailcd calculations/basis fOr the quantities of cOating and lining

面

“

d■ s叩

"能
dけ 面 n」面鴨 面 CmⅧ

a轟 lm望 蹴areasin the cxport products at SI No l to 4 an

stage of manufacfure.

Norms committee may take a view

Norms Committec II
DIPP No 12/49/2015-TSW/145 datcd 05/05/2015
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Department of lndustrial POlicy&Promotion

(TSW)

NC Meeting ilated 17104t2015- case No. 40/t/81 (tws JMW India (p) Limited)
(Advance Authorization No. 0510393619 dated 18.03.2015)

Advance Authorisation may be ratified as under:

1 . Quantity of import item may be allowed as applied for i.e. 204000 Kgs. as
1.02 Kgs./Kg. content in the export item taking clue from SION C_l l g4.

Norms committee may take a view.

/~Lキ ,,/
(S. K. Jain)

Development Officer

Norms Committec II
DIPP No 12/49/2015‐ TSW/147 datcd 05/05/2015
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Departmenl of lndustrial Policy&Promotion

(TSW)

NC Meeting dated 17t04r20r5-^c::e No. 57ll/8r (r![/s JMW India (p) Limited)
(Advance Authorization No. 0510393618 dated f 8.03.2d15)

Advance Authorisation may be ratified as under:

I . QlanJity of import item may be allowed as applied for i.e. 204000 Kgs. as
1.02 Kgs./Kg. content in the export item taking clui 

-from 
SION C_l lg4.

Norms commiftee may take a view.

多証耐し
Development Officer

Norms Committee Ⅱ
DIPP No 12/49/2015-TSヽV/148 datcd o5/05/2015
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Department of lndustrial Policy&Promotion

(TSW)

NC Meeting dated 17/04/2015‐ Case No.35/1/81(M/s Sunder lmpex Pvt Limited)

(Advance Authorization No.0510393643 dated 19.03.2015)

Advance AuthoHsatlon may be ratifled as under:

l Quantity ofimportitem may be allowed as applicd fori e.88 MT asl.10 Kgs/Kg

contcnt in thc expOrt products

Noll.lS COmlnitee mり take a宙ew

ノ ダ,,″

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No 12/49/2015-TSW/149   dated o5/0572015
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Department of Industrial Policy & promotion
(rsw)

NC Meeting dated 1710412015 - Case No. 36/l/81 (M/s Sunder Impex pvt Limited)
(Advance Authorization No. 0510393644 dated 19.03.2015)

Advance Authorisation may be ratified as under:

l. Quantities of import items at Sl. No. I &2 may be allowed as applied for i.e. 52.g MT
& 45.1 MT respectively as 1.10 Kgs./Kg. content in the export products at Sl. No. 1 & 2
respectively.

Norms committee may take a view

41.面″
Development Ofrlcer

Norms Committec II
DIPP No.12/49/2015‐ TSN1150   dated o5/05/2015
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Departlnent of lndustJal Policy d■ PromOtion

(TS¬)

NC lllceting dated 17/04/2015‐ Case No.37/1/81o″ s ShiVa utensils lndustries Pvt.Ltd)
|へdVance Authorization No.0510393669 dated 20.03.2015)

Advance AuthoHsttiOn may be ratifled as under

l Quantity Ofimportitem may be allowed as applied forie 150 MT as l 10 Kgs./Kg

content in the export product

No...lS COnlmittee may take a vie、 v

ノ 多
一 為 、′

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No 12/492015-TS恥 ″/153

―  l釘
´

datcd 05/05/2015
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"Department of lndustriaI Policy&PromOtion

(TS¬)

NC Ⅳ【eeting dated 17/04/2015‐ Case No.53/1/81(M/s Siechem Technologies Pvt.Lilllited)
(Advance Authorization No.0410160372 dated 30.03.2015)

Advance Authorlsatlon may be ratifled as undcr:

l Quantity of impo■ item at sI No.l mり be allowed as applied fOr i e.6657.8 Kgs.
taking clue from EngineeHng Table 5

Nonns committcc may take a view

' '1- -

(S. K. Jain)
Development Officer

Norms Committee Ⅱ
DIPP No12/49/2015-TSW/156 dated 05/05/2015
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Department of lndustrial Policyィ L PromotiOn

(TSW)

NC Meeting dated 17/04/2015‐ Case No.A/R‐55岬 s Ankit Fasteners Pvt.Ltd.)
(Advance AuthorizatiOn No.0710079421 dated 27.05.2011)

Firln inay be lnf0111led as under:

L Qum五ぃoimpo■ icms t t Nα l&驚
獄T殿::,お

50%“ cOvew has been

2欝I漁.1驚審1非II脳甜昂滉Htt Kがκ&∞mm h∝"・
No.11lS COnlmittee may take a vicw

/~‐ 轟 、

「

(S.K.Jain)
Development Offlcer

Norms Committee Ⅱ
DIPP No 12/49/2015‐ TSW/55-7VR  dated 05/05/2015
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^             Ministry of Hcavy lndustHes&Public Enterprises
Departinent of Heavy lndustiy

TSWLB〕 Section

SutteCt : ApplicatiOn of M/s VOith Hydro Pvt.Ltd.for ratiflcatiOn of nOrrn of

AA No.0510340125 Dated 05。 12.2012.

Reference:DGtt ID Note No.01/81/50/427/AM 13/DES Ⅱ/217 Dated 01.ol。 2015。

0/o DGr may refer tO■ rm's reply dated 26.03.2014 received in this
offlce under above reference.Based On infOrmatiOn/Calculation made available

in the reply,the nOrm for sutteCt authorization arc recommended as under

EXPORT PRODUCT:  stator COre Larrlination

for 50 MW Hydro Generator- 1 kg.

IMPORT: CRNGO Electrical Steel Coil- 1.2 kg.

This has the approval of JS (RKS).

(Gajraj Singh)
Sr. Development Officer

「

DO,DES―II,DGr.
DHI UO No.3(4)/2013-TSW(B)/`角

′ dated 19・ 02.2015
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Department of Industrial policy & promotion

(rsrY)

NC Meeting dated 1710412015 - case No. A/R-57 (M/s punj Lloyd Limited) (Advance
Authorization No. 03 I 0718 1 00 dated 24.12.2012')

Advance Authorisation may be ratified as under:

1. Following may be added with the description of export item at Sl. No. 1.

14"x159nlm WT

30mm CWCだセ35 mm 3LPP
Coated

9881 Mcters 2388 15 MT

14"x159nlm WT

50 mm CWC&35 mm 3LPP
Coatcd

1750 Meters 595 68 MT

2

3

Total net weights of export items at Sl. No. 1 & 2 may be specified as
2983.83 MT & 5.14 MT respectively.

Words "14" x15.9 mm" may be suffrxed with the description of import
item at Sl. No.1 and its quantity may be allowed as I 163 I Meters
(1637.41MT) on net to net basis with accountability clause.

Import items at Sl. No. 2 to 5 may be allowed on net to net basis with
accountability clause.

Import item at Sl. No. 6 is 3LPP Coating and CWC by supporting
manufacturer in the country. As it is not an import item, NC may take a
view in the matler.

Norms committee may take a view

4
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Developmellt Offlcer
Norms Committee Ⅱ
DIPP No.12/49/2015-TSWノ 57-A/R  datcd

hハ
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05/05/2015
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Department of Industrial policy & promotion
(TSW)

Meeting dateil 1710412015 -Casef\o. A,/R-07 ( M/s Jay Bhawani Metal Industries) (Advance
Authorization No. 0310775181 dated 20.03.2014)

Firm may be asked to submit the following information:

l. Specific item(s) with their sizes/specification exported against the Advance
Authorisaion and quantities thereof.

2' Process of manufacture of the items actually exported against the Advance Authorisaion
from the import item namely, "copper wire Rod gMM', with wastage claimedat each
stage of manufacture.

Norms committee may take a view

-/ zl1.
^zt-' ft ft ,,-

(S. K. Jain)
Development Officer

Norms COmmittee Ⅱ
DIPP No 12/49/2015-TSNi7-A77R  dated

悦渋||じ

― )`0_
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Sub.ject: Ratiflcation of Norms
HBP. Vol. I.
Meeting No. ..............

Export ltems:

BIank Standard Deficiencv Letter Format

of Advance Authorisation No. ........... dated .......... issued under Para 4.7 of

Dated:

1 Model number. technical specilication and specitic quantity'-both in terms of number (il'any) and/or
rveight. ot'each export product (Appendix-33 of current HBP retbrs).
Detail technical note on ntanuf'acturing process including the relevant flow sheet.

J Detail technical drawings with dimension of each export product. Catalogue. if any, may also be
lurnished.
Weight of each Export Product.

Weight of each of the imported and indigenous input. separately lor each product. fbr the purpose of
material balancing. Net rveight (Gross weight minus rvastage) fbr each imported and indigenous input
in the export product ma.,- be indicated. Net rveight along rvith details of other imported input to be
used irr the resultant pmduct and sought to be importediprocured t'rom sources other than the license. if
any, ma) also be indicated.

Import ltems:

Inlbrr-nation
llA

about the inputs required per unit of the resultant
in current HBP (Vol.l)separatel tbr each

Components:

Technical characteristics / part numbers. ifanl'
Assembly'drau,ings/diagrams of the resultant product shor.ving placement and exact use of components
in the export product (s).

Biturcated quantities olcomponents to be accounted for in the resultant product and the requirement of
components as spares. Rarn' Material / Consumables
Size and specilication including grade, cornposition, range. thickness etc. of the items proposed for
import

ll Starting tiom the specitication of the export product, basic calculation as to how of rarv material
proposed fbr import has been arrived at. including the net weight of components to be manufactured
out of these irnported materials. wastages claimed at each stage of manuf-acturing with complete
iustification and suppolted by documentary evidence/drawings etc

I l(a) Sheet layout diagram ofthe nraterial indicating the wastage during blanking
Cross Sectional Diagram of'expolt product'uvith calculation of rarv material requirement and the rveight
ot'the Cable in Kg. per Knr. Copy of'relevant National/lnternational Standard/buy'er's data sheet ma1-

also be furnished.
Weight of Steel. u,hich requires imported rvelding material, giving break-up of:

(lxxiii) Steel Plates/Sheets upto J0mm thickness
(lxxir,) Steel Plates/Sheets more than 30 mrn thickness and upto 70 mm thickness
(lxxv) Steel Plates/Sheets more than 70 mm thickness.
(lxxvi) Others e.g. Flanges. Pipes. Tubes, Bars/Rods. Castings/Forgings etc.

Particulars of the licenses obtained in the past and ratified by ALC (ra,ith or without modification) fbr
the same export product covered undel this application. in vieu,tll Public Notice No.48 dated
14.1.2002.

5 llg olglpot! product
6 You are advised to appl\, lbr SION
7 Pleasc use expanded/iull name ofend product. Do not use the abbreviations/short fbrm.

It is not clear tiom the details given in application lbr the Advance Authorization mentioned above as

to rvhether it is a case of Physical exports ol Deemed exports. If the same is Deemed Exports, copy of
Pro.ject Autholit-v- Certitlcate (PAC) and detailed intbrmation alongrvith relevant documents may be

-\fu@ -



furnished to this otllce. Further. if the supply is against Invalidation letter to an EPCG licence, the
fbllowing details nray' also be provided:-
EPCG licence number and date.

(i) CIF value of the licence.
(ii) Whether this licence rvas issued under Zero duty' or 3 per cent Scheme.
(iii) Custom duty' saved amount.
(iv) Products to be manulactured.
(v) []ow EPCC licence holder intends to discharge the EO against the EPCG Iicence.

Anv othcr inliDrmatiOn:

-tw-

The infbrmation called lbr rnust be submitted within three r.veeks iiom the date of issue of this letter.
The inlbrmation ntay be directly sent to..............., Deputy Director General ol Foreign Trade,
Norms cornmittee-ll. Room No. 2044. DCFT. L.ldyog Bharvan, New Delhi-110011, E-mail:

O1'llce Tel.: 23061562. Extn.......and copy of the same must be endorsed to the
technical authOrit)mcntioncd bclo、 v:


